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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE

ORIGINAL APPLICATION NUMBER 87/2024

IN THE MATTER OF

Krishnan C.S, Bangalore .« Applicant
Vs.

State of Karnataka & Anr e Respondents

AFFIDAVIT ON BEHALF OF THE KARNATAKA STATE

POLLUTION CONTROL BOARD

I, Shri. Niranjana P. aged about 59 years, son of Shri. Puttamadiah H. M
presently working as the Chief Environment Officer, Karnataka State
Pollution Control Board, do hereby soleﬁmly affirm and state that I am
familiar with the facts and circumstances pertaining to the present maiter, in
my official capacity and based on the official documents/records maintained
by the Karnataka State Pollution Control Board. As such, I am competent and

duly authorized to depose the present attidavit set forth below:




1. It is respectfully submitted that the Applicant has sought for
incorporation of catalytic retrofits in existing pre-BS IV commercial diesel
vehicles and also BS IV commercial diesel vehicles over 10 years old,
operated by the State Government. It is respectfully submitted that the above
application is not maintainable on facts and under law because this very issue
raised by the Applicant had already been specifically raised in OA No. 183 of
2016 (SZ) (hereafter also referred to as the “earlier petition™) and this
Hon’ble Tribunal, having duly considered this issue, passed specific and
comprehensive directions by its judgment and order dated 13/04/2022
(hereafter also referred to as the “earlier order”). The directions of this
Hon’ble Tribunal in the ecarlier order are being currently carried out and
implemented by the concerned stake-holders. A copy of the order dated
13/04/2022, passed in OA No. 183 of 2016 (SZ) is annexed herewith as
ANNEXURE R1 which also records the specific prayers that were made

therein, including the issue raised again in the present application.

2. The relevant portion of the order dated 13/04/2022 in OA No. 183 of
2016 (SZ), reflecting the fact that the very same issue was raised therein, is

reproduced herein below for ready reference:

“11. That prompted the applicant to file this application seeking the

Jollowing interim as well as final reliefs:-




(i) Direct that all non BS IV diesel buses that are owned or operated by
the  Government of Karnataka/State RTCs i.e. Respondents No. 2, 3, 5 and
6, or its lessees in public transport, that operate in or pass through any
portion of greater Bengaluru at any time, shall convert to CNG or use
non engine  modifying retrofit devices or catalytic treatments or any other
similar devices which reflect 30% or more reduction in smoke emissions,

2 3

within a time frame fixed by this Hon ble Tribunal ...

It may also be relevant to note that the Applicant in the earlier petition,
as final prayer, had sought for directions to the government to adopt CNG as

the preferred fuel for government owned commercial vehicles.

3. The relevant portion of the judgment and order dated 13/04/2022 in OA
No. 183 of 2016 (SZ), deciding on the subject-matter issue, is set forth below

for ready reference:

“ 57. 1t is also seen from the various reports submitted by the State of
Karnataka and also the BMTC that various steps have been taken by
them for implementing the Green and Clean Fuel Policy and they are taking
steps to discontinue the old vehicles by new electrical vehicles and steps

are being taken  for phasing out old vehicles with electrical vehicles. They

have also  mentioned that the CNG is not the only method by which
-,WM% § . .

curtailed and various reports relied on by them showed

&



- aspects, as the policy of the Government and various directions issued by

the Hon'’ble Apex Court  includes replacement of diesel vehicles with Clean

and Green Fuel vehicles, which includes CNG and Biogas and Electrical

vehicles. It is for the Government to evolve a policy as to how they are

going to implement the same_and what_is the alternate clean fuel policy

that they are going to adopt, as_it involves financial implications and
higher level policy decisions. Further, the Tribunal cannot go into_the
question as to what is the nature of policy _to be evolved [emphasis

supplied] and how that will have to be implemented, but the Tribunal can

only direct the Government 10 evolve an effective policy in respect of change

over of old vehicles with Clean and Green  Fuel _policy [emphasis

supplied] and the same will have to be implemented at the earliest possible
time, as postponement of such  implementation will result in great hardship
to the people by way of causing health problem due to accelerated

possibility of air pollution being caused.

58. The Special Bench while disposing the similar issue which was in
respect of State of Tamil Nadu als in OA No. 422 of 2013 (L.G.
Shadevan Vs. Union of India & Ors) after relying on the various
directions issued by the  Principal Bench of the National Green Tribunal in
0.4. NO 681 0f2018 -  referred to above, directed the State Government to
policy and other associated activities to,reme"dyk,f’he?

may also include policy with regard to use of Clean

e




Fuel, regulatory  measures in light of source apportionment and carrying
capacity and controlling the dust. There is also a need for effective monitoring
at the District Level and State Level by teh Steering Committee as well as the
Air  Quality Monitoring Committee on regular basis subject to overall
progress being monitored at the National Level under the National Clean

Air  Programme.”

Following from the above reasoning, this Hon’ble Tribunal, in its order
dated 13/04/2022, passed comprehensive final directions, which are

substantively stated herein below.

(i) The State of Karnataka should implement the directions issued by
the Principal Bench of the National Green Tribunal, New Delhi in Original

Application No. 681 of 2018 (PB);

(ii) The State of Karnataka should implement the directions issued by -

the Central Pollution Control Board under the National Clean Air Programme;

(iii) The State of Karnataka should form a monitoring committee under
the leadership of the Additional Chief Secretary to Government, Department

of Forests, Environment and Ecology and also others as specified;

(iv) Meeting of the above stated committee is to be monitored by the

%,
-

,S;é:%_?e;ary to Government, State of Karnataka periodically;
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(v) The Chief Secretary to Government, State of Karnataka, should also

form District Level Committees to implement the above stated programmes;

(vi) The Central Pollution Control Board should monitor the
implementation of the directions issued under the National Clean Air
Programme and the directions issued by the NGT Principal Bench in OA No.
681 of 2018 (PB) and submit periodic reports to this Hon’ble Tribunal i.e.,

once in four months.

4. It is respectfully submitted that this Hon'ble Tribunal, has therefore,
considered the prayer in the earlier petition on the issue of retrofits for
government commercial diesel vehicles, as an interim step a8 prayed for
therein, together with the final prayer for migration 10 CNG fuel and has
specifically refrained from passing piecemeal directions as sought for. The
Hon’ble NGT has specifically reasoned that the NGT cannot get involved with
matters of financial and technical policy that are t0 be considered by the State
Government. As a result, this Hon’ble Tribunal has passed comprehensive
directions to ensurc prevention of air pollution, which are also specifically
aligned with the directions of the Principal Bench of the NGT in OA No. 681

of 2018 (PB).

5. It is respectfully submitted that the Applicant in the pr‘efs,enti ‘matter is
re of the entire directions of this Hon’ble Tribunal in the earlier

4 made references 10 the same in his Application) but has only

Ve




made superficial references in his Application and has not provided any
Justification for raising the same issue once again and thus the maintainability
of the present petition also. Further, it is important to note that the contents of
the present application, verbatim make the same statements and raise the same
grounds as were raised in the earlier petition. Therefore, it may not be out of
place surmise that the present petition is being filed merely to suit the vested
needs of the Applicant and to mislead this Hon’ble Tribunaly into passing
contradictory orders. Without any prejudice to the facts of the matter and the
intentional/malicious conduct of the Applicant, it may also be necessary to
submit that the present application is clearly barred under law, by the

principles of res judicata and/or constructive res judicata.

6. Without any prejudice to the above, it may also be noted that the role of
the Karnataka State Pollution Control Board is modulated now by the
extensive coverage of the subject-matter issues by various court directions i.e.,
the Hon’ble Supreme Court of India, the Principal Bench of the NGT and the
Southern Bench of the NGT (including ongoing proceedings in pending
matters referred to herein below in paragraph 7) and the comprehensive nature
of the measures that are being undertaken ‘in terms of the court directipns by
the various stake-holders. The implementation of the various measures is now
being undertaken by vam’.oﬁs agencies and departments unde’r’the ieé&ership of
.e‘ @fﬁQe of the Chief Secretary, Government of Karnataka and the same is

S
ﬂrlgny reported directly to this Hon’ble Tribunal also.
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7. Without any prejudice to the above, the status of the implementation of
various measures available with the Karnataka State Pollution Control Board
is based on the proceedings of the committees formed to implement the
National Clean Air Policy and the State Action Plan on Air Pollution for
Karnataka. A copy of one of the latest proceedings of the NCAP committee
meeting headed by the Deputy Commissioner, Bengaluru Urban District dated
12/02/2024, is annexed herewith as ANNEXURE R2 as a sample for ready
reference. Additionally, a copy of the State Action Plan on Air Pollution for
Karnataka 2022, is also annexed herewith as ANNEXURE R3. It may also be
necessary to submit that this Hon’ble Tribunal is considering the State Action
Plan on Air Pollution and related issues, in a matter currently pending
adjudication i.e., in OA 159/2021 (SZ) and as on the date of this affidavit, this
Hon’ble Tribunal has passed directions to the various State Pollution Control
Boards to submit revised reports based on the modified templates prepared by

the Central Pollution Control Board.

8. It is respectfully submitted that this Hon’ble Tribunal may be pleased to
take the above submissions into consideration and dismiss the above titled
application with the imposition of exemplary costs. KSPCB will be obliged to
provide any additional information that may be requiréd by this ,HOn’ble
Tribunal.

ST,

DEPONENT




YERIFICATION

Verified on this 1?9‘ day of September, 2024, at Bengaluru that the contents
of the above affidavit are true and correct to the best of my knowledge,

information and belief and nothing material is concealed therefrom.
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ANNEAURE -4

Item No.2:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference) -

IN THE MATTER OF:

Shri Vinay Shivanand Naik
Aged about 32 years

5/ 0. Shivanand P Naik
#101, 274 Floor, 9t Main Road,
Gokula 2rd‘Phase, Mathikere,
Bengaluru - 560 054. Karnataka.

... Applicant(s)

Versus
State of Karnataka
Through the Department of Transport,
Vidhana Soudha,
Ambedkar Veedhi
Bengaluru - 560 001
Rep. by its Chief Secretary and Ors.

...Respondent(s)

For Applicant(s): ’ Mr. Jayakumar SPauI,Sr Adv. :aiéﬁg with

Mr. Anu Ganesan.

For Respondent(s): Mr Darpan K.M. along with )
© Mr.RejatJonathanShaw forR1.
M/s. P.D. Surana along with
M/s. Kavitha for R2, R3, R5, Ré6.

Mr. R, Thirunavukarasu for R4.

M/s. Giridhar and Sai for R7.

Mrs. Me. Saraswathy through

Mr. Meyyappan for R9.

Mr. Bharadwaja Rama Subramaniam

along with Mr: Nalina Gouda for R11.
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Judgment Pronounced on: 13t April 2022.

CORAM:

HON’BLE Mr. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

]udgiﬁéht pronounced through Video Conference. The original

application is disposed of with directions vide separate ]udgmént.

Pending interlocutory application, if any, shall stand disposed of.

S d/- TR
Justice K. Ramakrishnan, JM

Sd/- :
Dr. Satyagopal Korlapati, E

0.A. No.183/2016 (SZ),
13% April 2022. Min.
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Item No.2:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

IN THE MATTER OF:

Shri Vinay Shivanand Naik
Aged about 32 years
S/0..Shivanand P Naik

#101, 2n¢ Floor, 9t Main Road,
Gokula 2nd Phase, Mathikere,
Bengaluru - 560 054. Karnataka.

... Applicant(s)
Versus

1) State of Karnataka
Through the Department of Transport,
Vidhana Soudha,
Ambedkar Veedhi
Bengaluru - 560 001
Rep by its Chief Secretary

2) :The Karnataka State Road Transport Corporatlon (KSRTC)
K.H. Road; Bengaluru - 560 027
Rep. by its Chairman

3) Bengaluru Metrépo‘litan Transport Corporéﬁ‘on (BMTC)
K.H. Road, Bengaluru - 560 027
Rep. by its Chairman

4) Karnataka State Pollution Control Board,
P U Building, M.G. Road,
Sivanchetti Gardens
Bengaluru - 560 001.
Rep. by its Chairman

5) North West Karnataka Road T ransport Corporanon
Gokul Road, Hubli, o
Karnataka.

Rep. by its Chairman.

6) North - East Karnataka Road Transport Corporation
Central Office, Transport House Main Road,
Kalburagi
Rep. by its Chairman.
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7) GAIL (India) Limited
Rep. by its Managing Director
GAIL Bhawan, 16 Bhikaji Cama Place,
R.K. Puram, New Delhi - 110 022.

8) Ministry of Petroleum & Natural Gas,
Rep. by its Secretary, )
Shastri Bhawan, New Delhi = 110001 L

9) Ministry of Environment, Forests & Climate Change,
Rep. by its Secretary, o
Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi ~110 003.

ty of Road Transport and Highways
its Secretary, Parivahan Bhawan,
N rliament Street, ’

~* New Delhi - 100 001.

“(Respondents No.7 to 10 were impleaded as per Order d+.12.01.2017)

~ 11)M/s. GAIL Gas Limited

3 Floor, MS Complex

S-44 New BEL Road, |
RMV II Stage, Bengaluru - 560 054.

(Rll ?timi?lE’aded as per order dt.27.02.2017)

...Respondent(s)

Mr., ]a'yakumarr S Patil; Sr. Adv. aloﬁg with

Mr. Anu Ganesan.

For Respondent(s): Mr. Darpan K.M. along with

Mr. Rajat Iom;_than Shaw for R
M/s.P.D. Suréiﬁa:along With
M;‘/“"'.";';’Kavitha for R2, R3, R5, R6.
MrR Thirunavukarasu for R4. -
M/ s Giridhar aﬁd‘»Sai forR7.
Mrs. Me. Sa ¢

ithy through

Mr. Meyyappan for R9.
Mr. Bharadwaja Rama Subramaniam

along with Mr. Nalina Gouda for R11.
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Earlier Judgment Reserved on: 29th November 2021.
Reopened on: 20t December 2021
Judgment Reserved on: 20t December 2021.

Judgment Pronounced on: 13t April 2022,

CORAM:

HON’BLE Mr. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

Whether the Judgment is allowed to be published on the Internet - Yes/N,o:

Whether the fJudgment is to be published in the All India NGT Reporter - Yes/No

IUDGMENT

Delivered by Justice K. Ramakrishnan, Judicial Member

1. Tl';e al;ove application has been filed by the Original Al
vehic’:ulax" pollution being céﬁsed in Bvéﬁgalofé C1tyfor tak
phase out the old public diesel vehicles by the State ovaamat%ka and the
remedial measures to be taken for that purpose. The applicant filed this
application stating that the Right to Life is precious fundamental right
enshrined under Article 21 of the Constitution ofIndla which includes,

right to get clean air.

2, Itis als"qallegedvinvtihe application that is a primary vr'ebsponsibility of the

' to protect its citizens, especially

State th'jf'provide stich environ:
the health of the children. The level of air pollution in Bangalore has beeﬁ
in increasing trend at an alarming rate for over 1 %2 decades. The
scientists at Tel Aviv University on pollution trends for 189 megacities, by
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analyzing eight years worth of data from three of NASA’s high tech
aerosol nﬁoni‘toring satellites, shows Bangalore experienced 34% increase
in aerosol concentration (air pollution) between 2002 to 2010. Aerosols
are particulate matter ie, very fine particles suspended in the
atmosphere and aerosol pollutants are one of the most harmful

constituents of polluted air/environment.

. The apphcant had produced the article published in the American Journal
ofChmate Change, together with a summary thereof as Annexure - 1. It

i Was_allsggéd in the application that the 4th Respondent sets the current rate

l}efése in air pollution in Bangalore at 5% per day. The city is being

llutedto suchyé Iévé'l-‘that the health irnpaét on infants, the youth, the
poér’ and the old are becoming predomina.nt ‘and rampant. On 13t
February 2015, the Deccan Herald quoted that the 4% Respondent’s -
o Chalnnan Shri. Vaman Acharya saying “the City is becoming like Beijing
herty ’égme’sgz‘qpolluﬁon@ _ The news which was published in DNA
neWSpaper oh, 04?h May 2015, at 05:31 IST states “Bengaluru ranks second in
the list of ‘,ci"tiés which have highest air pollution level' The vchildren are most
affected by increas’él in the level of air p&llﬁtién. The said newspaper

report was produced as Annexure -2 Series.

. Furthef, it was also alleged in the épplication that the vehicular air
polluti’ n and especially pollution caused by diesel vehicles is one of the

i,ﬁ,}kollution espécially in the cities such as

Court in M.C. Mehta Vs. Union of India! wherein, it was emphasized

that one of the causes of mortality is air pollution and air pollution caused

1(2002) 4 SCC 356
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a risk of lung cancer and respiratory organs are affected by the pollutants

and another lung disease on account of vehicular pollution;

. The applicant also reiterated the statistics relied by the Hon’ble Apex
Court in M.C. Mehta’s case for thefpurpose of insisting the necessity for
giving directions to take steps for getting clean air, so that the future
generation did not suffer from the ill health. The applicant further
contended that the 1% Respondent is not implementing sufficient
precautionary methods to prevent/reduce the air pollut‘ibﬁfin terms of

guidelines issued by the Hon'ble Apex Court in the year 2002.

. The applicant also relied on the decision of the Hon'ble ngh Courtof

Karnataka in the year 2004 in Kamataké Lorry Malikara Okkuta Vs.

' State of Karnataka 2 wherein, a direction was issu]e,,dA to tﬁ
authorities to evolve some scheme, after considering the deta"ﬂs.’ 'i'he
Government should also give sufficient time to the vehicle oWners for
replacement of the old vehicles, in a phased manner, to make available
the CNG fuel and to have the vehicles converted to it in a phased manner.
The authority concerned should overall ‘monitor and check the two
wheelers, four wheelers and other ’k’types of vehicles including
commergial / transport vehicles as wéll as,:~passerigér"1vel§idéé), é‘t important
functions, and to see that they do not violate the gréscribed norms of
pollutlon and the &é‘fﬁc rules and toi ensre the safetyand welfare of the
public. ':The aiith’étities coﬁéemed are also free to take note of the

direction issued by the Hon'ble Apex Court in M.C. Mehta’s case.

2 (2004) 6 Kar L 1
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7. It was further alleged in the application that on 17.08.2014, to the best of
knowledge of the applicant, not even one CNG bus is plying in Bangalore
in compliance with the direction. The report prepared by the Department
of Forest, Ecology and Envirqnment, Government of Karnataka also well
aware of the adoption of CNGwhereanempha51ze has been made in the
report as “There is a need to emphasize well-known truisms that vehicles should
be maintained in good conditions, that adulterated fuel should not be used and

that the use of LPG and CNG as fuel can reduce air pollution” and the relevant

v of the report was produced by the applicant as Annexure - 3.

: Is’ofemphasizege;the;né“'c"és‘si:if)’i.“co*prgyent‘ill effects of axr pollution on

account ‘of Vehicul'af pollution on children, adults and senior citizens.

' The fZ"F‘:‘iﬂRespoxfx'deﬁt m their website, title ’Naftztral Gas - A Greener

ternutwe’ also nges the details regarding the ’possibility of less pollution

?”’fr,om the CNG when compared to other fuels and that was extracted by

 the applicant in the application as follows:-

s ‘{Fuel Emissions | Coz UHC | CO |Nox|[So« |PM

22,000 {85 - 634 |78 183 111

207|106 [108 |21 |125

5.6 ;22’;2 25.810.15(0.29

: :Reéﬁéndénfv5éé Annexure - 4.

air pb 1tion, directed the State of Kémataka to comply with the

suggeéfibns giveh by the State Pollution Control Board by order dated
29.04.2015, evidenced by Annexure - 5 and copy of the final order dated
01.07.2015 was produced as Annexure - 6. He has given the details of the

quotes made by the Ministry of Transport in one of the newspaper
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regarding the necessity for conversion of diesel vehicles to green fuel
vehicles, evidenced by Annexure - 7 Series. They have also reiterated the
necessity of regulating the diesel gases in Euro/BS diesel standards and
the Hartridge Smoke units fixed in 1986 revised so far. They also
produced certain reports of various countries as Annexure -9, 10, 11 and
12 in support of their case and he has given the details of BS- IV vehicles

issued by the Transport Corporation.

9. According to the applicant, at the rate at which they want to

the old diesel vehicles, will take more than 23 years. to cyomplét;e{kthe

process. He also relied on the Annexure - 13, Report réiterat‘ing, the

necessity..of going for new environmentff‘riehdly, CleanandGr
vehicles. The app’licaht herein filed a Writ Petition before :tﬁe Hon’ble
High Court of Karnataka as W.P. No.51663 of 2015 (Vinay Shivanand
Naik Vs. State of Karnataka & Ors.) and the Hon'ble High Court of
Karnataka by order dated 05.05.2016, considered the submissions made
by the State counsel and then passed the following order:-
. “In so far as the Bangalore Metmpolit‘aﬁ Transport Corporation
(BMTC) is concer.;hed; it transpires that it is kn'egbtiating the purchase of

numerous Diesel engine buses.

Before finalizing any such purchase, the BMTC shall take this Court

into'confidence.”

10.The said order was produced as Annexure - 14 and thereafter, the above
mentioned writ petition was disposed of by the Hon'ble High Court on
22.07.2016 with the following directions, evidence by Annexure - 15.

“5. On hearing learned counsel and considering the interim orders
passed by this Court, we are of the view that it would be appropriate for the
National Gieen Tribunal fo consider this matter. However, having'eritertained
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this petition and having passed interim orders. It would be just and necessary
that the interim orders continue for some time.

6. The pefition is disposed off by reserving liberty to the petitioner to
approach the National Green Tribunal for necessary orders. The interim order
granted by this Court shall continue for a-period of two weeks, from the date of

receipt of a copy of this order.”

11.That prompted the applicant to file this application seeking the following

interim as well as final reliefs:-

“Interim Prayer

't Direcf' that all non BS iV diesel buses that are owned or

operuted by the Govemmenf of Kamataka/State RTCs ie. Respondenfs

CNG or use non engine modifijing retrofit devices or catalytic treatments
or any other similar devices which reflect 30% or more reduction in

smoke emissions, within a time frame fixed by this Hon'ble Tribunal

".(ii) Direct the respondents that buses not complying with the
directions that may be issued pursuant to prayer clause (i) be removed
from service and Jor scrapped within a time frame fixed by this Hon'ble

Tribunal

(i) Restrain Respondent No.3 - Bengaluru Metropolitan

Transport Corpomtzon ﬁ’om procurmg any new dzesel powered buses and

fzses as and

consequently direct Respondent No.2 to procure only CNG Buses for that

purpose, as and when the need to procure new buses arises.
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Main Relief:

a. Direct the Respondents to ensure that all buses plying in
andfor passing through the city of Bengaluru, Karnataka (including
buses of State RTCs, i.e. Respondents No.2, 3, 5 and 6 and routes leased
by them), be converted to CNG within a time frame fixed by this Hon'ble

Tribunal.

b. Direct the Respondents to revise the HSU limit at 40 Hartridge
Scale Units for all commercial diesel vehicles plying in the State of

Karnataka.

¢c. Direct the Respondents to take additional furthef:,zjzctipn to
reduce air pollution being caused on account of diesel vehicular-emissions .
by implementing. .new policies -above and beyond the provisiané and '

regulations in the Central Motor Vehicle Act state wide

d. Pass any other/further orders in the interest of justice.”

12.Subsequently, additional Respondents No.7 to 10 and the 11* Respondent

were impleaded as per oraer dated 12.01.2017 and

respectively.

13.The 4t Respondent filed a reply affidavit contending that the application
is not maintainable and there were no spec1f1c averments or allegations
made against them and no specific relief sought against them. Pursuant
to the directions laid down in Karnataka Lorry Malikara Okkuta Vs.

State of Karnataka by the Hon'ble High Court of Karnataka, the

answéring réSPdndéht has ta
considerably and "{“Véffectiveyl‘y reuced the air polly They were
monitoring the Ambient Air Quality of Bangalore City at 13 locations

including two Continuous Ambient Air Quality Monitoring Stations

using manual equipments under National Ambient Air Quality
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Monitoring Programme (NAMP) covering industrial area, mixed urban
area and sensitive area. They have set up two Continuous Ambient Air
Quality Monitoring Stations (CAAQMSs) one at city railway station and
other at Regional Office Complex at S.G. Hali. Monitoring is being
carried out on 24 hours basis for RSPM, So2, Noz, and Co and the data is
sent to the CPCB, New Delhi electronically and also the data is entered in
the Board’s website. They had also set up Ambient Air Quality
quitoring Stations in mixed zone {Residential, Rural and Other areas) at
Bangalore City viz., (i) AMCO Batteries Mysore Road, (ii) Yeshwanthpur
Police Station, {iii) Central Silk Board, {iv) DTDC Office, Victoria Road
and (v} Kazi Summanahalli, White Field. They have set up Ambient Air
Quality Monitoring Stations in sensitive zone at Bangalore City viz., ()
Ambient Air Quality at Victoria Hospital Bangalore and (i) Indira
Gandhi Child Care Cenires, NIMHANS. Thev also setup four Ambient
Air Quality Monitoring Stations in the industrial zone of Bangalore city
viz., (i} Export Promotional Park, ITPL, (i) KHE Industrial Area, {iil)
Peenya Industrial area (Gymkhana) and (iv) Peenva Industrial area. They
issued several directions under Section 31 A of the Air (Prevention and
Control of Pollution) Act, 1981 read with 20 (a) of the Karnataka Air
{Prevention and Conirol of Pollution) Rules, 1983 to the BBMP directing
to (a) Declare an area not less than 100 meters around all Government
hospital in Bangalore and High Court as silence Zone and any other area
as deemed necessary for mainiaining as silence zone, (b) To declare the
traffic junction zone as no honking zone and display signage in
consultation with Home Dept., (¢} To regulate the developmental
activities, installation of air conditioners and blower in commercial
establishments, generators etc causing noise pollution and affecting
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quality of life and to avoid noise menace and to achieve the objectives of
maintaining the ambient air quality standard, {d) To prohibit all sound
emitting construction equipments/activities except on going Metro rail
works during night time (10 PM to 6 AM). A co-ordination committee
was constituted comprising of the Department of Transport, BBMP,
BMTC, BDA and Police. Seven Coordination Committee meetings
were held between 09.04.2014 to 16.08.2014. Even though, the BBMP has
taken certain measures, the same is not adequate in controlling the noise
and air pollution which is evident from the noise levels recorded at five
different locations by this Respondent. The present noise levels were
communicated to the BBMP vide letter dated 07.02.2014 from this
Respondent as the noise levels were exceeding the stipulated
fimits. Increase in RSPM levels is predominately caused by vehicular
traffic due to re-suspension of dust accumulated on the road sides,
medians, bad maintenance of roads, construction activities without
ceverihg the construction area and construction material, un-cleared
garbage and setting garbage on fire, frequent road cuttings and non-
removal of the excess earth after the repair works, encroachment of
footpath by hawkers, conversion of parking area in multi storied
buildings and commercial buildings for non- parking commercial use, etc.
The Hon'ble Supreme Court of India and the Hon'ble High Court of
Karnataka has taken view of the said matter seriously. In fact the Hon'ble
High Court of Karnataka during the hearing on 18.08.2014 in the said writ
Petition has viewed seriously about the increase in ambient noise and air
quality levels, In pursuance to the directions of the High court of
Karnataka, this Respondent invoked Section 31{A) of the Air {Prevention
and Control of Pollution} Act 1981 and gave a series of directions to
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formulate an action plan to implement the following directions so as to
improve the air quality in Bangalore city

(a To plan comprehensive parking management
programme for Bangalore city,

{b} To initiate action for removal of dust/silt accumulated on
road side/ medium using mechanical means or regular basis,

{c} To initiate action for filing potholes and road cutting to
facilitate for smooth flow traffic,

(d) To take action to evacuate non parking activities in area
earmarked for parking as per approved building plan,

(e} To coordinate with Police and Transport department {0
facilitate proper parking of vehicles,

(£} To remove encroachment of footpaths by hawkers in
market place,

{g) To avoid open burning of garbage and initiate action to
remove the garbage dumped,

{Ih} To construct more number of multi level vehicle parking,

{1y To take action to transport the silt removed from the
storm water drains,

) To take action to notify boundaries of residential area,
commercial area and silence zone in coordination with the
Bangalore Development Authority and Police Department,

(k) To ensure that the construction and demolition of
building are carried out by providing an enclosure,

{I) To regulate the stocking of construction material to
minimal levels at site and debris to be cleared frequently without
accumulation,

{m) To ensure that the BBMP vehicles and the vehicles
engaged by the contractors comply with the Noise regulation and
Automobile emission regulations, and

(n} to ensure that the solid waste and debris transportation

vehicles are covered.

14. Failing to comply with the above direction, will attract penal action as per
Section 370of the Air {Prevention and Control of Pollution) Act, 1981

They have issued several directions under Section 31 A of the Air
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(Prevention and Control of Poliution) Act, 1981 read with 20(a) of
Karnataka Air (Prevention And Control of Pollution) Rules, 1983 to the
Dept of Transport and Road Safety directing to formulate an action plan
to implement the following directions so as to improve the air quality in
Bangalore city viz,,

{a} To restrict registration of new vehicles in Bangalore City
till the noise level and air quality standards are met,

{b} To ban the entry of heavy motor vehicles (HMVs) within
the outer ring road of Bangalore City. The HMVs shall be
terminated at the outer ring road by creating proper facilities for
its parking,

{} To ban the use of two stroke vehicles within BBMP area,

{d} To ban auto rickshaws in central business district of
Bangalore city in a phased mannez,

{e} To ban use of more than 15 years old HMVs within
Bangalore city,

{f) To intensively check the emission levels of the vehicles to
ensure conformity with the stipulated automobile emission limits,

(g} To audit the emission checking centers at regular
intervals,

{h) To conduct a comprehensive study and plan for
regulating the traffic,

{1} To direct BMTC & KSRTC to convert the existing vehicles
to green Fuel like CNG and draw a road map for implementation,

{43 To direct KSRTC & BMTC to strictly adhere to the traffic
rules viz., lane discipline, parking/stopping of vehicles at
designated bus bays/stop,

(k) To impose heavy fine of Rs.1000/- {(Rupees-one
Thousand only} for vehicles exceeding the automebile emission
limits and if the offence is compounded initiate action, to suspend
the registration certificate/seize the vehicles,

{I} To conduct awareness programme in Bangalore city to
educate the public on following traffic regulations and educate
them on the prevailing penal actions using print and visual media

service and
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{m} To issue necessary notification restricting the sale of fuel
in BBMP area for vehicles not having pollution under control

certificate.”

15.They have issued several directions under Section 31{A) of Air
{Prevention and Control of Pollution} Act, 1981 read with 20(a) of
Karnataka Air (Prevention and Control of Pollution) Rules, 1983 to the
Additional Commissioner of Police, Traffic Division directing to them to
formulate an action plan to implement the following direction so as to
improve the air quality in Bangalore city:-

(a) To ban the entry of heavy motor vehicles (HMVs) within
the outer ring road of Bangalore City,

{by Not to issue of permissions to conduct/organize
functions in the road blocking the traffic, movement of
pedestrians, use of loudspeakers and public address system in
contravention with the Noise (Regulation and Conirol) Rules,
2000 and Government of Karnataka Notification No. FEE 46 ENV
2000, dated 13.08.2002,

{c} To conduct a comprehensive study and plan for
regulating the traffic,

{d) To direct KSRTC & BMTC to strictly adhere to the traffic
rules viz., lane discipline, parking/stopping of vehicles at
designated bus bays/stop,

(e} To impose heavy fine of Rs. 1000/ - {(Rupees one thousand
only) for vehicles exceeding the noise limits and vehicles fitter
with shrill horns and defective/altered silencers not in conformity
with regulations,

{£) To coordinate with BBMP and Transport department to
regulate the parking of vehicles in Bangalore,

(g) The encroachment of footpaths by hawkers in market
place and also during festival season shall be regulated so as to
ensure that the hawkers do not obstruct the moment of pedestrian

and traffic,

Page 16 of 58

2 <



{h} To deploy adequate traffic police/traffic volunteers at
strategic locations where there are frequent traffic jams to regulate
the smooth flow of vehicles,

{1} To introduce dedicated bus lanes in major road in Central
business District of Bangalore city,

i} Te adopt intelligent transportation system by use of
automated traffic contro] system, and

{kj To conduct awareness programme in Bangalore city to
educate the public on following traffic regulations and educate
them on the prevailing penal actions using print and visual media

3ErVICes,

16.1t is further contended that failing to comply with the above directions

will attract penal action as per Section 37 of Air (Prevention and Control
of Pollution) Act, 1981. After issuing the above said directions to the
concerned departments, the Dept. of Forest, Environment and Ecology
submitted a short term and long term action plan before the Hon'ble High
Court of Karnataka in W.P No. 39432 of 2013, evidenced by Annexure - A
produced along with the counter and on the basis of the short term and
long term action plan, the Hon'ble High Court disposed of the Writ
Petition, directing the State Government and concerned departments
including Transport Department, KSRTC and BMTC to implement the
written suggestions given by the Pollution Control Board as far as
practicable. The co-ordination commitiee consisting of KSPCB, Dept. of
Transport and Road Safety, BWSSE, CPCB, BMTC, BDA and KSRTC were
cenducting meeting on regular basis wherein representatives of various
Departments were submitting their plan of actions to reduce the air
pollution and report on effective implementation of the same, and one of
the meetings of the Co-ordination Committee was produced as Annexure

- B. Further, the Board has procured 12 mobile vans having facility to
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check and to conduct joint monitoring Programme to create public
awareness. The Additional Chief Secretary of Forest, Environment and
Ecology had conducted regular review meetings to ensure the
implementation of measures taken to reduce the air and noise pollution
and to create public awareness among people. Further, the Board had
issued directions to convert the existing vehicles to green fuel like CNG
and draw a road map for implementation. The directions issued by the
Board in conformity with the directions issued by the Hon'ble Court of
Karnataka. So, they praved for accepting their contentions and passing

appropriate directions.

17. Respondents No.2 & 3 have filed a2 common counter statement denying

the allegations made by the applicant in the application, regarding the
inaction on the part of these respondents in implementing the direction
issued by the Hon'ble High Court of Karnataka in respect of reducing the
vehicular poltution caused which has some impact on air pollution in the
city. They further contended that most of the directions relied by the
applicant issued by the Hon'ble Supreme Court in M.C. Mehta's case was
relating to situation in Delhi and certain directions were issued
depending upon the circumstances and situations brought to the notice of
the Hon'ble Apex Court. Several steps have been taken by the State of
Karnataka in compliance with the direction issued by the Central
Pollution Control Board and also direction issued by the Hon'ble High
Court of Karnataka and the pollution has beéﬁ brought down
considerably on account of such implementations. The Motor Vehicles
Act was amended in the year 2016 and on the basis of the provisions of

the Motor Vehicles Act, certain stringent conditions have been imposed
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and there was a direction to phase out the BS- I, I and IIT diesel vehicies
and change over to BS-IV and BS-VI vehicles and certain timelines were
given for implementation of the same. The Hon'ble Supreme Court also
observed in one of the cases that emission standard of CNG vehicle will
be on par with Euro -[V stage make vehicles. The CNG alone is not a
solution and there are other type of vehicles available which are more
environment friendly. The Hon'ble High Court on the basis of the short-
term and long-term measures provided by the State of Karnataka,
disposed of the matter, directing them to implement the same and also
directed to implement the directions issued by the Pollution Control
Board as far as practicable. In view of the final disposal of the writ
petition by the Hon'ble High Court of Karnataka relied on by the
applicant, lot of further directions were issued than the directions issued
by the Hon'ble High Court in the same case which was produced by the
applicant and in view of the further directions issued and implementation
of the same by Respondents No.2 & 3, most of the grievances raised by
the applicant have been redressed. Lot of public vehicles like Auto
rickshaws have been converted to CNG and they are trying to BS-VI stage
norms which have to be implemented from 01.04.2020 which are better
than the CNG vehicles. The possibility of creating pollution on account
of use of CNG vehicles and the consequential health hazards cannot be
ruled out. They have taken sincere steps to convert BS ~ I, Il and [

vehicles to BS-IV and slowly, the old vehicles will be converted to BS-V],
as mandated under the present Motor Vehicles Act. Suddenly changing
the old vehicles of BS ~ | to Il will involve in large scale conversion of the
engines resulting in huge expenditure which will not be economical and
feasible as well. Air pollution is not only due to vehicular pollution but
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there are other sources and the cumulative steps will have to be taken for
the purpose of meeting the situation and mitigate the danger caused on
account of air pollution. They are also anticipating construction of large
number of bridges and also signal free roads so as to avoid air pollution
which have played a major role in reducing air pollution. Large scale
awareness programmes have been conducted to the drivers of the
vehicles and also public awareness programmes so as to remind the
public of their responsibility to make their contribution to reduce
pollution. They have provided smoke testing machines so as to ensure
the standard of smoke emission to be regulated and lot of improvements
have been made in the workshops so as to maintain the standard of the
vehicle to reduce smoke emission which is one of the reasons for
poliution. On the basis of the directions issued by the Hon'ble High Court
of Karnataka in W.P. No.39432/2013, steps have been taken to provide
arterial roads and remove encroachments and regulated parking so as to
avoid dust and air pollution. They also made arrangement with the Gas
Authority of India Limited (GAIL) and discussed about the possibility of
promoting CNG vehicles and also difficulty in procuring the CNG
vehicles in an Indian market. Draw backs indicated by Bombay Electrical
Supply and Transport Company on account of user CNG vehicles were

extracted as follows:-

“a. Many of the spares required for maintenance of fuel
system and ignition system are not indigenously manufactured and
are.not easily available in local market. We have to depend on
OEMs for their supply that too at exorbitant cost.

b. Many of the electronic gadgets units are not repairable and
at times, there are required to be replaced with new ones at very

high cost.
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these aspects.

c. Since the CNG vehicles particularly, CNG bus population in
country is much less, the vendors are reluctant to come forward for
development and supply of the spares required for CNG vehicles.

d. The frequency of clutch, gear and engine failures are more
as the operating temperature of UNG engine is higher, The
breakdowns in engine, transmissions and electrical system is case of
CNG buses are higher.

¢. Now the CNG bus fleet is 2862 and the maintenance of
difficulties are encountered during the recent past. Considering the
frequency of repairs and high cost of labour, the UNG bus
maintenance may not be cost effective for larger fleet in the longer
run.,

£ The filling time required for CNG bus is three to four times
more than the diesel bus for which manpower requirement is more,

g The limited onboard UNG storage capacity restricts the
vehicle utilization and needs mid day fueling resulted into dead
kms.

h. The drivers comfort is reduced due to higher operating
temperature of CNG engine as compared to diesel.

in general, handling CNG as a fuel is difficult.

i. M/s. MGL is the sole agency to supply the CNG having its
monopoly. In exigencies of disruptionn of CNG supply for any

reason, the undertakings services will be badly paralysed.”

18. The number of accidents caused on account of use of CNG as fuel is also

increasing and they have produced Annexure - D, letter {o substantiate

conducted a study and formulated their finding in the report dated
06.08.2015 evidenced by Annexure - E and the research was conducted by
it on the CNG operated buses which revealed that the CING is not as clean
as green or clean fuel as claimed by the applicant. [t was also observed in
the report that the CNG fuel is dangerous to human life. According to
the study, they came to the conclusion that nano carbon particles coming

out from natural gas combustion which mix with the atmosphere causing
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severe air pollution resuiting in lung related diseases and also causing

cancer. They also given the details regarding the emission norms of BS- |

to VI vehicles as follows:-

Norms No. Co HC  PM
Bharat Stage 1 80 145 1.1 036
Bharat Stage II 70 140 11 815
Bharat Stage Il |50 | 21 0.66 0.10
Bharat StageIV 135 |15 0.46 0.02
Bharat Stage V 2.0 15 0.46 0.02
Bharat Stage VI 1040 |15 013 0.01

19. They have also given the details of the vehicles owned by the BMTC and
according to them, they are having 6,197 vehicles as follows:-
a) BS - Stage - No. of buses - 11
b} BS - I Stage - No. of buses - 781
¢} BS - Il Stage - No. of buses - 3757

d} BS -~ IV Stage - No. of buses - 1648

20.They are slowly replacing the old BS-1 to lil vehicles with BS-IV vehicles
and as per the present Motor Vehicles Act, they will switch over to the
BS-VI vehicles. They also relied on the report prepared on the basis of the
study conducted in Deli after the introduction of CNG buses which came
to the conclusion that there was no significant change happened even
thereaftér. Undef% the AMRUT Scheme of the Central Government, they
have agreed to provide an aid of 213.5 Crores for purchase of 150
standard size premium segment AC buses of 400 mm floor - height buses

and 350 midi non-AC buses having a floor height of 650 mm and having
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unit cost of 28.00 Lakhs per bus and on the basis of the same, they have
floated tenders and that process is in the progress. They also given the
details of the buses purchased utilizing those funds. The KSRTC is using
the blend of diesel and bio diesel as a fuel to run the buses and the bio
diesel is manufactured out of vegetable oil, animal fat and naturals like
Soya bean oil, Jatropa seed oil ete. The Bio diesel is being used in heavy
duty vehicles in cities like United States which significantly reduce the
emission level compared to the regular buses. The Karnataka State Road
Corporation has also entrusted the work of technical evaluation of
emissions which results from the buses using bio diesel and such agencies
are CUentre for Infrastructure, Sustainabie Transportation and Urban
Planning (CISTUP) of India Institute of Science, Bangalore, ]SS Academy
of Technical Education, Bangalore and R.V. College of Engineering,
Bangalore. There are 65,85455 vehicles running as per the statistics
available and the number of vehicles operated by the BMTC is only 6,197
and the percentage will be less than 0.16% of the total vehicles. So, it
cannot be said that they are responsible for pollution on account of use of
their vehicles. Lot of development activities have been made by
improving the road infrastructure in several areas to avoid air pollution.
They are also strictly complying with the directions issued by the
Pellution Control Board in maintaining the standards. Sufficient amount
of CNG is not available and BS-VI norms and operation of BS-VI vehicles
will be better environmental complaint compared to CNG buses, So, they

prayed for accepting their contentions and passing appropriate orders.

1.Respondents No.Z & 3 also filed a2 memo adopting the statement of

objections filed by the Respondents No.5 & 6.
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22.The 7 Respondent filed a counter contending that the application is not

maintainable and the applicant was relying on the directions given by the
Hon'ble Apex Court in M.C. Mehta case and also implementation of the
directions by the Delhi Government by introducing CNG vehicles. They
further contended that they are the Central Government Undertaking and
a Maharatna company under the administrative controt of Ministry of
Petroleum and Natural Gas, Government of Indiaengaged in
procurement, distribution and supply of natural gas including Re-
gasified Liquefied Natural Gas (RLNG)} and various other petroleum
products such as Liquefied Petroleum Gas (LPG) eic. for the usage of the
Industrial and domestic consumers. They laid and constructed the
Dabhol-Bangalore Gas pipeline project (DBPL) for supplying natural gas
to the transport sector, industrial sector and house hold sector consumers
in the states of Maharashtra, Karnataka and Goa in the form of natural
gas, compressed Natural gas and piped natural gas respectively. The
project involved laying of about 1000 Km of gas pipeline, construction of
sectionalized valve stations and Gas management centres.
Considering the need for development of eco-friendly fuels in the state of
Karnataka and also for augmenting the supply of natural gas for
achieving increased power production and development of city gas
distribution system for ensuring abundant supply of cooking gas for the
household consumers and green fuel for the transport sector, the
Industrial Development Department of Government of Karnataka, has
entered into MOU dated 29.4.2009 with the respondent herein for
rendering necessary assistance for the speedy completion of the DBPL
project. By Government order dated 19.2.2010, the Governument of
Karnataka had accorded in principle approval for this gas pipeline project
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which covers a total distance of 993 kms with an investment of Rs.4544
crores and gave permission for extending the necessary infrastructure
facilities, incentives and concessions to this project. The Government of
India had enacted the Petroleum and Natural Gas Regulatory Board Act
2006 {PNGRB Act) under which the Petroleum & Natural Gas Regulatory
Board has been established which inter alia grants authorization for City
and Local Area Natural Gas Distribution Networks in accordance with
the provisions of the said Act and the PNGRB {authorizing Entities to
Lay, Build, Operate or Expand City or Local Natural Gas Distribution
Network) Regulation 2008. They have granted to the GAIL Gas Ltd
{GGL), which is wholly owned subsidiary of the 7% Respondent for
laying building, operating or expanding CGD network in Bangalore
Rural and urban Districts. On the basis of the said authorization, they will
be implementing CGD project in Bengaluru Rural and Urban districts
including distribution of CNG, evidenced by Anpexure - 1 produced
along with the counter. So, they wanted to issue direction to the GAIL for

implementation of the directions.

23.1tis further contended that in compliance with the order of High Court of

Gujarat in WPs No.47/2011 and 54/2011, the Ministry of Petroleum &
Natural Gas (MoP&NG) had issued guidelines dated 14.11.2013 for
allocation of domestic gas to City Gas Distribution (CGD) entities for
Compressed Natural Gas (CNG) for transport sector and Piped Natural
Gas (PNG) for household/domestic sector. In order to comply with the
directions of Hon'ble Supreme Court of India, in M.C. Mehta Vs, Union of
India and others in WP No.13029/1985 in 2002, according highest priority

to transport sector in allocation of natural gas, MoP&NG had reviewed
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the guidelines dated 14.11.2013 and came up with revised guidelines
dated 20.08.2014. As per the revised guidelines, the MoP&NG has
authorized the 7% respondent to divert domestic gas from non-priority
sector to meet the requirement of CNG (transport) and PNG {domestic)
segments as per their actual consumption during the previous half year
and on that basis, they have diverted the supplv. So, they praved for
passing appropriate orders and also undertaken that they will comply

with the directions of this Tribunal.

24.The 11t Respondent filed a counter affidavit more or less raising the

same contentions raised by the 7% Respondent and also their cormunitment
to supply clean and green fuel in the form CNG and also detailed their
experience in Delhi, Gujarat and Mumbai. They also mentioned about
various steps taken by them for implementing the scheme in State of
Karnataka especially in Bangalore and also given the comparative table
regarding the cost effectiveness of operation on the basis of the report

submifted by the CISTUP as follows:-

“Table 5.7 ; Operating Cost Comparison between CNG Buses and

Clean Diesel Buses

CNG Buses Clean Diesel Buses
Fuel cost for
single bus per
year
CNG Fuel cost for 250 Kmfday | Rs.11,25,000
for 350 Operational Days

Fuel cost for single
per year

Cost Elemest

Digsel Cost for 250 Km/dny for Rs.12,50,560
350 Operational Days
Total Rs.11,25,000 | Rs.12,50,560

The maintenance cost of CNG buses is lower when compared to
diesel buses because the CNG extends engine life primarily because it is a
gaseous fuel.

Table 5.8: Cost per Km of Diesel and CNG Buses.
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St Description Reguiar Diesel Bus | CNG Bus

No.

1. Initial Cost of the Bus | 33 Lakhs 38 Lakiis
[ Life of the Bus 12 years/10,00,000 1 12 years + 30%
’ Kms more/13,00,000%

Kms

3. Initial Cost per Km Rs.3.3 Per Kmn Rs.2.92 Per Kin

4. Operating Cost perkm | Ra.14.29 per km Rs.12.85 per km ™
5. Maintenance Cost Rs.3 per kem Rs.3.60 per fon**

Total Cost per K R5.20.59 per kam Rs.18.37 perkm

" As pera stady by SRTD, California, the CNG engines can run for over
250,000 miles winle divsel buses can rin for over 170,000 miles which is 30
pevcent more Hian Hw diesel bus,

™ The price of CNG is taken as R$ 45.00 kg (Bangalore Price) and the
mileage of CNG bus is taken as 3.5 kinfkg. Whereas the price of diesel is taken as
Rs. 54.31 per litre (Bangalore Price) and the mileage of diesel is taken as 3.8
kmftitre (BMITC buses average mileage).

= The maintenance cost of BMTC buses per km come to around Rs 2.20
but ] have taken it as Rs. 3,00 per kom. But since the maintenance cost of CNG bus
is hwenty percent more {average) as per PMP ML and BEST, 1 huwe taken it as Rs.

3.60 per km "

25.They have also given a detailed road map for implementation of CNG

conversion in Bangalore to Karnataka Siate Pollution Control Board
evidenced by the Annexure - 4 Series. In the meeting held on 04.06.2016
with the Chief Secretary, State of Karnataka, the Finance Department
agreed to consider funding for procuring 200 CNG buses for a period of
five years in addition to considering waiving off entry tax. The Chief
Secretary emphasized that BMTC should expedite the induction of CNG
buses as per the NGT's order for switchover to green fuel, while citing
Government of Karnataka's commitment to curb rising pollution levels
evidenced by Annexure - 6 produced along with the counter. They also
furnished details of various interim arrangements made with the KSRTC
for this purpose. They also further given the future plan for installation

of CNG Stations across Bangalore by end of 2017 as follows:-

Si No. | Area Remarks
a. Magadi Road COnline Station
1 b. Sanjeevini Nagar DBS  (Daughter Booster
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System)

<. Yeshwanthpur ” DBS

d. Bommasandra Online Station

e. Peenya Online Station

£ Bethalsoor Cross DBS

g Agara Sarjapura Road Online Station

h Mahadevapura Online Station

L Jigani Mother Station

i Dobaspet Online Station

26.They also expressed their readiness to provide all necessary assistance
and also provide necessary vehicles on the Government Sector as well as
Private Sector for fulfilling the commitment to fight against pollution.
They prayed for passing appropriate orders, considering their

contentions.

27.The 10% Respondent also filed a counter contending that the Mass
Emission standards for Compressed Natural Gas (CNG) driven vehicles
are provided under Rule 115B of Central Motor Vehicles Rules, 1989. The
Ministry of Road Transport and Highways has taken proactive steps ito.
curb the problem of vehicular pollution and issued following

notifications:

“{i} Ministry has issued notification number G.5.R. 643(E) dute
19.08.2015 vide which the Mass Emission Standards for Bharvat Stage IV
shall come inio force all over the country in respect of four wheeled
vehicle manufacturers on or after the 1st April, 2017 (Copy Attached at
Annexure-l), (i) This Ministry, vide notification number G.S.R. 888 €
dated 16.09.2016 Tas mandated mass emission standard for BS-VI
H#?oughaut the country with effect from 1st April 2020 {(Copy Attached
at Amnexure-IT) and (i} Enforcement of notifications is done by fhe

State Transport Authoritics.”
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28. The Ministry also issued the following notifications to introduce bic fuels
in vehicles:-

(i} This Ministry has issued GS.R. 682(E}, dated 12.07.2016
regarding mass emissions standards for flex-fuel (E 85) or (E 100}
and ethanol (FD 95) vehicles {Copy Attached at Annexure-iil)

{ii} This Ministry has issued GS.R. 412(E), dated 11/04/201¢
introducing Biodiesel (Copy Attached at Annexure-1V).

(i) This Ministry has issued GSR. 498(F), dated
16/ 06/ 2015 regarding Smoke test and Bio CNG (Copy Attached at
Annexure-V}.

(ivy To promote use of electric hybrid vehicles in Delhi,
Department of Heavy Industry has notified 5.0. 830 E dated 25th
March, 2015 netifying the scheme for Faster Adoption and
Manufacturing of (Hybrid and) Electric Vehicles in India - FAME.
Subsequently, Ministry" of Road Transport & Highways has
notified two notifications i.e. G.S.R. 364 (E) dated 28th May, 2014
for retro fitment of hybrid electric system kit to in-use vehicies
and S.0. 1013 (B) dated 15th April, 2015 which specifies the type
approval procedure of electric hybrid vehicles. G.S.R, no. 629(E)
dated 24.06.2016 have been notified for Retro fitment of hybrid

electric vehicles (Copy Attached at Annexure-VI).

29.1t is further contended that the implementation of provisions of Motor
Vehicle Act, 1988 and Central Motor Vehicles Rules, 1989 comes under
the purview of State Transport Authorities and the concerned Union
Territory administration. The applicant had not challenged any of the
action of the Ministry of Road Transport and Highways and no relief has
been sought against them. So, they prayed for passing appropriate

orders, considering their contentions.

30.The 9% Respondent filed a counter affidavit contending that in the
administrative structure of the Central Government, the primary concern

of the Ministry of Environment, Forest and Climate Change is for the

Page 29 of 68

58



planning, prometion, co-ordination and overseeing the implementation
of our country's environmental and forestry policies and programs. The
objectives of the Ministry are well supported by a st of legislative and
regulatory measures, aimed at the preservation, conservation and
protection of the environment. The policy decisions of the Ministry are
being implemented at the State level by the State Environment
Departments, State Pollution Control Boards, Pollution Control
Comimittees in respect of Union Territories, State Urban Development
Departments, Urban Local Bodies, etc. They have also taken mto
consideration the alarming health hazards being caused on account of
increasing pollution level They have initiated the National
Carbonaceous Aerosols Programme (NCAP), which aims to enhance the
understanding of the role of carbonaceous aerosols on climate change, to
prepare an inventory of black carbon emissions in the country and to
assess its impacts on glacier melting. The science plan for the “Black
Carbon Research Initiative-National Carbonaceous Aerosols Programme
(NCAP)” was launched in March 2011 under the Indian Network for
Climate Change Assessment (INCCA) which was launched on October
14, 2009 by this Ministry. In order to prevent and control air poilution,
the major steps taken by Government inter alia includes notification of
National Ambient Air Quality Standards, formulation of environmental
regulations / statutes; setting up of monitoring network for assessment of
ambient air quality; introduction of cleaner / alternate fuels like gaseous
fuel (CNG, LPG etc.), ethanol blending; promotion of cleaner production
processes; launching of National Air Quality index; universalization of
BS-IV by 2017; leapfrogging from BS-IV to BS-VI fuel standards by 1+
April, 2020; comprehensive amendments to various Waste Management
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Rules and notification of Construction and Demolition Waste
Management Rules; banning of burning of leaves, biomass, municipal
solid waste; promotion of public transport and network of metro, e~
rickshaws, promotion of carpooling; Pollution Under Control Certificate,
lane discipline, vehicle maintenance, etc. They have also given the
statistics of implementation of their pbiicies in Delhi, Kolkata, Mumbai
and Chennai and other states and it was extended to entire country from
April 2017 for 2, 3 & 4 wheelers. The Ministry of Road Transport &
Eiighﬁays has issued Notification for leapfrogging directly to BS-VI
emission standards for all categories of new vehicles (2,3 & 4-Wheelers)
from 01.04.2020. The 2 and 3 wheelers were required to conform to Bharat
Stage 1l norms from 1.4.2005 all over the country and Bharat Stage 111
norms preferably from 1.4.2008 but not later than 2010. As part of the
implementation of BS norms, corrective steps are required to be taken
with respect to augmentation of technology of internal combustion
engine during manufacturing of vehicles and improvement in fuel quality
standards. They also given the number of steps taken by them for
establishing Ambient Air Quality Stations under the National Air Quality
Monitoring Programme (NAMP) and a standards provided by the CPCB
for pollution related parameters. The Ministry had proposed to launch a
National Clean Air Programme (NCAP) which inter-alia includes
components as augmentation of air quality monitoring network across
the country including in rural areas, air quality management plan for 100
non-attainment cities, extensive plantation drive, and national emission
inventory. They have identified the source of pollution and giving
necessary directions for curbing the poliution. They also given the way
forward for to mitigating the situation and scrupulously monitoring the
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same, as their main motto is to make India, pollution free. They prayed

for passing appropriate orders issuing necessary directions.

31. The applicant filed common rejoinder to the counters filed Respondents
No.1t0 3,5, 6 & 9, more or less reiterating the contentions raised by them
in the application and also various policies of Government and the
directions issued by the Hon’ble Supreme Court in M.C. Meifa's case and
also relied on Dr. Buharilal's Committee report on these aspects. They
also mentﬁoned about the ill effects of Euro - VI on maintaining the
standard. They also reiterated the nan—impiemen‘taiian of the directions
given by the Hon'ble High Court of Karnataka in this regard. They have
projected the inaction on the part of the State of Karnataka and its
Transport authorities in not taking steps to implement the directions of

the Hon'ble High Court as well as Hon'ble Supreme Court.

32. After admitting the matter, this Tribunal had passed several orders
giving directions to the authorities to submit the report in respect of steps

taken by them to implement the Clean and Green Fuel policy.

33.As per order dated 24.09.2020, after considering the pleadings and also
the stage of implementation of Clean and Green Fuel policy, this Tribunal
had direc:tgd the BMTC as well as the State of Karnataka to come with a
proper’, action for changing the old vehicles in a phased manner as
directed by thé :Priﬁs:ipal Bench of National Green Tribunal in Vardhaman

Kaushik’s case with Clean and Green Fuel technology.

34. Again the matter was taken up on 16.07.2021, and on that date, this

Tribunal had considered the order passed on 24.09.2020, extracted in Para
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4.

This respondent herewith producing the e-mail commiunication doted 21-
06-2021 sent by the Sales Manager of Mfs. Ashok Leyland, who are the
manufacturers of bus chasis. A detailed emission norms are furnished by
them in comparison to BS-IV and BS-VI velicles with reference to diesel
and CNG. The emission norms prescribed for the diesel vehicles and CNG
vehicles  for BS-V1 make, makes it clear that the dicsel vehicles are more
envivonmental friendly thow the CNG BS-VI norms vehicles. 1t is
submitied that in view of the emission norms prescribed for BS-VI make
diesel buses are better in all vespects when compared to BS-VI CNG
buses.

It is submitted that this Hon'ble Court was pleased to pass an vrder dated
12-01-2017 permiiting this respondent fo purchase diesel vehicles of BS-
IV make. This Hon'ble Court was pleased fo observe referring o
judgment of Supreme Court referrving to MC Mehta's case as follows
“Learned Counsel also submitied thut even the Hon'ble Supreme Court in
M.C Mehia Vs, Linion of India ({2002} 4 SCC 356} though found fhat the
analysis emphasizes the need for change to non lguid fuel like CNG or
LPG so as to improve the aiv guality in this couniry, it was also fund that
the CNG vehicles are 15 times better them Euro I diesel vehicles and only
Euro IV diesel vehicles are comparable to CNG velucles and in such
circnmstances, permission be granted to purchase the BS IV uorm buses.
Itwas also submitted that the diesel buses to be purchased are for plying
in the State outside the Bengaluru city and those buses would enfer the
city of Bengaluru only to drop and toke the passengers from the Bus

Stand”.

The submissions made by the learned Counsel nppearing for the applicant
is also noted in the said order dated 12-01-2017, which is as follows :

“Learned Counsel also argued that the quality of CNG fuel now available
in: the market has improved compared with the CNG avnilable af the time
when the Hown'ble Supreme Court considered the issue in M.C Melita Vs
Union of Indin ((2002) 4 SC 356) case and ai present the efficiency of
CNG fuel and the CNG vehicles cannst be compared o the Euro 1V
vehicles and Hiey could only be compared to only Ero VI norm buses and
in such circumstances, permission may be granted and even If permission

is to be granted, necessary restriction be imposed.”

Under the above circumstances the applicant himself hos maintained that

the emission of BS-VI vehicles are comparable to CNG buses. The disel
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{1} of the order and alse considered the reply affidavit dated 14.07.2021, e-
filed and received on 15.07.2021 submitted by the

written submissions filed by the applicant dated

extracted in Para (4) of the order which reads as follows:-
AT

“The Third Respondent in the above case begs to file the

following reply fo the written submissions of the Applicant

which were filed on 27-05-2027 ;-

1. The above petition Is filed during the year 2016. During the year 2016
BS-HI emission norms were prevailing. It is submutied that having
regard fo eniission porms whicl were prevailin i then, the above petition
is filed

2. That BS-IV enussion norms are implemented by Central Government
as per the  provisions of Motor Vehicle Act from (1-04-2017. That
thereafter from 1w April 2020, BS-VI wnorms are implemented. The
entission standards which are prescribed for divsel buses from BS-I
standard to BS-VI standard ave as follows

Norms ' NOx Cco HC PM
Bharat Stage T 1 8.0 45 1.1 0.36
Bharat Stage 11 L 70 (4.0 P11 0.15
Bharat Stage 1] i 5.0 L1066 (.10
Bharat Stage 1V S35 15 146 0.02
Bharal Siuge V 20 1.5 046 0.02
Bharat Stage VI 15 0.13 0.01

]

2.

That the emission norms for BS-VI CNG ard diesel buses are as follows

3¢ Respondent to the

27.05.2021 which was

i Emission UOM BS4 BS6 % reduction in BS6
| o " i . diesel SIISSIONS
Diesel  CNG Diesel CNG from BS4
CO (gkwhy 115 15 i 1.5 15 No change
HC {ckivhyp 1 Dde 0.13 72% veduction from
' BS4

NMHC {gkivh) 0.55 616

- NOX {¢kWh}  3.50 350 L 0.40 0.46 89% reduction from

Q&

jox]
4
$a

Page 33 of 68

-5



ie.

i1

BS-VI are more envirommental frien

iy in the matter of emission than the
CNG buses. The applicant having made q statement which is nofed by
this Hon'ble Court in order dated 12-01-2017 cannot contend now that
onty CNG buses should be operated in Banguolore City.

This 3

uid veltictes which are of BS-1 to BS-I1 make by BS-VI make veliicles. In

spondesntt has submitied replacement plan to replace all the 10 years
] f Y

e event permission is granted all the 10 years old vehicles will be
replaced by BS-VI vehicles which will reduce the poliution to u larger
extent,

With reference to para 2 fo 2.2, it is submitied that the observations made

by this Hon'ble Court that the grant of permission to purchase d.

sel
buses will siot enable Hus respondent to contend that they need not switch

over [

was e obser: nuude by Hus Hon'ble Court

faving regard o the fact that the olid buses of BS-{, BS-Ii and BS-1iI was
sought to be replaced by purchasing BS-1V ke buses. After the orders of
this Hon'bie Court, from 01-02-2020, BS-VI pollution norms are
introduced.  The emission standards of BS-VI norm diesel buses is
contparable with emission standnrds for BS-VI CNG buses. Infect the

diesel BS-VI buses are betier enviromment friend y Hhan the CNG buses,

Therefore the said observaiion will not entitle the applicant to contend
that CNG buses alone should be operated.

With reference to para 3, it is submitted that the application waes filed by
the respondents fo purchase in all 3,672 BS-IV norm compliance buses by
the State Corporation. The statement of the applicant that the respondents

A 1,158 more RS-1V buses on the plea that only 1000 buses

ftave purch

were afforeed for beiny pierchased by Hus How' {e Fribunal on 12-01-2017

i3 not o correct statement. This respondent in complignee with the order of

this Hon'"ble Tribunal pernussion was sought for to purchase 2,672 BS-IV
avrm compliance buses by He State Corporation. Out of which Hus
respondent corporation (BMTC) has purchased 2,158 buses as stated in
para 4 of Hw affidevit. The plen that this respondent fas committed
contempt of this Hon'ble Court and violated the intertnr order is not a
carrect statement made by the applicant.

With reference to para 4, it is submitted that His respondent has given
correct figures that ason date of filing of affidavis 2,813 BS-II make buses
were avatlable in BMTC fleet and the scrapping plan adopted by BMTC i3
to scrap the buses after they run 8.5 lakhs kilometers. The applicant
cuinot make any grivvance about said scrapping plan, BS-1V norm buses
are prescribed for registration from 01-03-2017 and BS-IV fuel was
intraduced from 01-04-2017, The respondents have not purchased any

vetucles after U1-04-2010 whicl are of muke of BS-1, BS-1 and BS-1I1.

12, With referesice to para 4.1, 1t is submitted that no fresh registration of BS-

Hi buses are made by the transport department of Karnatoka after 01-04-
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14,

2017 and after 01-04-2020 only buses which are of BS-VI make are

registered by the fransport depaytment which were purchased as permitied

by this Hon'ble Tribunal, The question of registration of B5-111 buses affer
the said dates do not arise at all and this vespondent is also not purchasing
any BS-IIl buses and Hwerefore the question of vegistration of buses will
not arise at all.

With reference to para 4.2, it Is submitied that the buses used for public
transportation have been mentioned correctly. The BMTC s not
operating any buses by faking on lease. Efforts were made to procure
electrical buses on hive basis under FAME-I scheme promoguiated by
Central Government, But the efforts have not been fruttful for various
reasons. The Central Government has premogulated FAME-I schene,
which enables the State Road Transport Corporation to avail incentives fo
hire electrical buses. The proposal to hire 300 electrical buses is in the
process of finalization. 90 electrical buses are sought to be introduced
under Smart City Program of the Central Government., Letier of Atward
dated 05-02-2021 is issued to NTPC Vidyut Vyapar Nigam Limiled, New
Dellii to procure 90 electrical buses on hive basis. The said NTPC Vidyut
Vyapar Nigam Limited, New Deliii has to execute Hie agreement for
providing wvehicles. The requivement of executing agreeniont is pending
due to lock-downs imposed in State of Karnataka due 1o covid-19 (second
wave). BMTC is not owning any trucks. That in M.C.Mehia case the
divections were issued to reduce the operation of diesel buses having
regard to emission norms which were prevailing atb the given peint of
time. Nowo from 01-04-2020 BS-VI norms ure introduced. These norms
are fuel weutral and so far as emissions are concerned the BS-VI diesel
vekicles are more environmental friendly than CNG buses. Infact the
burning of CNG produces heat and it also emits many micro particles
which are more dangerous to health.

With referenice to para 4.3, it is submitted that the applicant appears to be
wiore interested to help the producers of Retrofits. Fixing of refrofits in the
diesel buses to use CNG is not safe either for vehicle and elso for the
public. It is submitted that the retrofits which were operated in other parts
of the Country have resulted in fire hazards. It also leads fo leakage of
CNG. The diesel enging cannot be operated by using CNG by fixing the
Retrofits. The design of the diesel engine do not permit the safe use of
CNG as a fuel in the place of the diesel. Fixing of retrofits to operate diesel
buses. More than 94% of the diesel buses ave opernted by all Hhe Sinte

Road Transport Corporations in India.

. With reference ta para 4.4, it is submitted Hial no action appears fo have

been taken on the report of the committee appointed fo suggest the auto
fuel policy. The recommendations furnished by the commitiee were

required to be implemented Hll 2025 on the view that the BS-VI norins
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will be brought into force in the year 2025. The ail companies of Central
Gowvernnent have started supply BS-TV fuel for being used by vehicles 01~
04-2017. 1t is submitted that from 01-04-2020 BS-VI emission sorms are
introduced and these norms are based on the neutrality of all the fuels i.c.
the emission which will be produced by any one of the fuel will be on par
with on other fuel. 1t is submitied that the commitiee suggested the fixing
of devices fur catalistic treatment of Hie guses which are emitted at the

xhaust mouth of the vehicle, The committee did not suggest that the

o

retrofits must be fixed to use CNG as fuel in place of diesel. 1 is submitied
that in BS-IV smake buses which are operated by the respondent are
previded with mechanism of spraying urea at the mouth of the exhnust fo
convert Hie gases and to make enussion environmental friendly, I is
submitted there is nothing like renvwal of registration certificate. The
rvegistration cerfificate issued to wvehicle continues Hil the wvehicle is
scrapped. The respondent are having diesel vehicles which have completed
the run of 8.5 lakhs kilo meters. The statement that respondents have
continued to resiew the registration of vehicles is wot correct. The further
say of the applicant that these respondents have commitied contempt is
not correct.

With regard to pava 4.5, it is submitted that KSRTC is a estublishment
which caters o the need of travelling public in various cities of Karnataka
aned it is peb epevating for calering need of the passengers iravelling

. The transportation facilitics are provided by BMTC for

withn e

the passengers travelling within Bangalore City and ks neighbouring
suburbs. The KSRTC only carries the passengers from its main bus stand
of Bengaluru to the areas outside Bengalury who commence journey from
Bengaluru or terininate their journey at Bengaluru. All the highways
which are leading to vther cities from Bengalury are located af a distance
of searly 4 to 5 kilo meters from Majestic Bus stand. The pick-up points
are gitroute for yoing out of city. The KSRTC has also established satellite
bus stand in Bangalore City which are on peripheral areas of the City and
buses rre also operated from Satellite bus stands, The say of the applicant
that KSRTC operates buses through Bengaluru and have dozen bus
stands  for pick-up points and such pick-up points are scattered
throughout Bangalore City is not a correct statement muade by applicant.
The expert comnuttee report of Dr.Bhbure Lal of 01-02-2017 was during
the period when BS-11 norms of emissions were in force. The operation of
KSRTC buses from bus stands to go out of city is highly negliyible length
of the journey under faken by the bus. The statement that the KSRTC has
one dozen bus stands in Bengalurw City is not corvect. It has only 3
satellite bus stands in peripheral aveq of Bengalurw City. The KSRTC
buses are not using any of the bus stops of BMTC for pick-up or dropping

passengers.
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18.

15.

With regard fo para 5.1, it 1s submitied that efforts were made fo

introduce electrical buses. But for vavious reasons the efforts have

There is no infrastructure gooilable in Bengaluru to introduce CNG
buses. CNG buses are not environmental friendly they produce more heat
and during the pendency of the above proceedings e cinisston norms
have undergone change. At the e when the petition was filed BS-1
emission norms were i force. Thereafier BS-IV norms fuel was made
available for being used from (1-04-2017. Normally from BS-1V norms
the emission standard could have been improved to BS-V nerms. But the
emission norms were improved from BS-IV norms o BS-VI norms.
Under the circumstances the operation of BS-VI norms diesel buses Is
permissible in law and they also vesult in drastically reducing the
pollution. That apart, the enussions of diesel and CNG BS-VI norms i
fuel neutral. There 5 no difference whalsoever in the emssion norns
between the said fwo fuels. Further in diesel buses are more easy fo
maintain than CNG buses.

With regard to para 5.2, it is submitted that directions issued by
Karnaiaka Pollution Coutrel Beard (respondent Ned} was the subject
matier of consideration by the Hon'ble High Courf of Karnntaks in
W.P.N0.39432/2013. The said writ petition is dispesed off by Division
Beneli of Hon'ble High Court of Karnataka by order dated 01-07-2015.
Under the cireumstances the applicant cannot think of projecting the
orders of the Pollution Control Board in the present application.,

With regard to para 5.3, 5.4, 5.5 and 5.6, it is submitied that during the
pendency of above application, the respondents have veplaced BS-1 BS-II
and BS-IIT norms buses by BS-1V normr buses in view of the pernussion
whick was granted by His Hon'ble Court by order dated 12-01-2017. The
remaining old buses will be replaced by BS-Vi norst buses as already

submitted by this respoudent. Tenders were flogted for intr

electrical buses but for wvarious rveasons aud beyond the control of

respondents, the respondents were not able o carry forward the tender
process, Now as submitied above work order have been issued for
providing of 90 clecivical buses and a tender is floated for introducing 300
electrical buses on hire basis as stated above. The collection of taxes by
way of sale of fuel is the state subject and this respondents have no say in

the matter. The taxes so collected are utilized for public benefit. Various

works have been undertaken and jmplemented in the matter of

improvement of traffic flow in Bangalore City and other areas. Various
number of over bridges and under bridges are constructed in Bungalore
City to reduce pollution at the junctions. The pollution is also reduced
when the stoppage of vehicles at the Junclions of the roud arc vooided.

Infect long flyovers of few kilomreters in lengtli nre constructed to fi

the free flow of vehicles to go out of Bangalore City and by virtue of these
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flyovers  the emission info the city Is also reduced. Under the
circumskances the staterient of the applicant that steps are not faken lo
reduce Hw poliution is incorrect statement. The State Government has
also furmulated electrical wehicle policy to provide subsidies to purchase
;

electrical veliteles. The asserlion Hiat puz!ui od pays principle must be

u;};?!z’mi iu respundent No 1 is only a dlusory one.

to para 6, (8 is submitted that the conlentions of the applicant

pased on Dr.Blire Lal expert committee and anto fuel poliey are not e

refevant on which the applicant can meintam the above application as
submatted above in view of the enforcerent of BS-V1I emission norws. Ifis

submitted that an expert connmitiee can be appointed fo study the
emission of CNG buses and BS-VI norm buses. Such an exercise will
result in demonstration that both the fuels are displaying same emissions.
The enussions johuch are fested by the manufacturer of both the fuels is
already produced before s How'ble Court along with statement of
objections. The assertions that BS-VI buses have serious problems in
meeting emission norms is not corvect, It is submitted the velicles are
now manufactured of BS-VI compliance and the fuels supplied by oil
companies 15 alse BS-VI compliance. Under the circumstances Hie

s of having any problen do woi arise at afl. Se far as the doections

g

¢ oW

it Pollution Board are no longer anplewivinh

of Karnataka »

of the arder of the Ho'ble High Court of Karnateks
W.P.N0.39432/2013. The assertion that the Hon'ble Supreme Court has
ordered to use CNG and to have retrofits from 2002 is not a corvect
statement. Those ovders related lo Delhi only they do wnot rélote fo
Bangatore City, The applicant cannot make any grievance about the
inferint application made by respondent to purchase BS-IV norm buses
during the year 2017. The defense raised by the respondent is valid in law.
The defense vaised by respondent is in consonance with the standards of
emission prescribed by Motor Vehicles Act and Air (Pollution) Control
Act. The entire contention of the applicant with vegard fo the use of CNG
is no longer feusible in view of various difficultics in using CNG and

G 1 is submmitted that there are about 80 lakis vehicles

goatlabitity of C
whicl are in operation in Bangalore City, There are more Han 1 lakh
commercial vehicles and private buses which operates 1n Bangalore City.
In comparison to the same only 6,512 buses are opevated by BMTC. That
BMTC is not a polluter of the air. Out of total quantily of emission which
emanated by running of 80 lakhs veiucles the share of emission of BMTC
is not even 0.09%.

21, With reference fo para 7, the applicant has stated the proceedings of His

Hou'ble Court which are matter of records. The case is pending for the
reasons that the case was ivansferred to Delhi in views of filing of interim

applicafion for the reasons that there was no sitting of this Hon' ble
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23,

Tribural and the case is retransferred from Delhi to Hhis Hon'ble Court.
From March, 2020 in view of coord-19 epidemic these respondents has
suffered huge loses. The State Gevernmient jave made grants fo pay
salaries to its employees, Apart from that the respondents have also raised
loans on heir properties to meet the recurring day ko day expenses. The
statement that the buses should be refrofitied to use CNG s not viable
contention. That the BS-IV vehicles whicl are operated are pravided witl:
mechanism of spraying urea at the exhaust poinf of engine wiich greatly
reduices the gases pollution. The KSRTC is not opevating 14336 non BS-
IV buses in Bangalove City. The further statement that 9,715 buses are
operated in Bangalore City by KSRTC is misleading statement. No frucks
are opevated by respondenis and there are no buses whidt are operated ot
lease basis. The respondents will replace ail BS-I to BS-II wehicles with
BS-VT norms vehicles which is a clean fuel and comparable with CNG  the

replacement of  the BS-I to BS-III norm buses by BS-IV buses have

reduced the poliution and this respondent is acting within frame work of

law to replace the old wvelicles by BS-VI norm wveliicles. Infact the
applicant himself has stated before this Hon'ble Court that BS-VI norms
buses are comparable to CNG buses which is aiso recorded by this Hon'ble
Court in the order dated 12-01-2017. Under the circumsiances the
various contentions which are advanced by the applicant are all ligble to
be rejected.

With reference to para 8, if appears that the applicant is sef-up only fo
plead and canvas the pleas of fixing retrofits to operate the diesel engine
Bbuses with CNG. Sucl adaptation is dangerous to the public safety. The
burning of CNG will increase the heat of atmosphere apart from emitting
may micro pollutants which are hazardous to the health. The applicant is
responsible ut delay in the replacement of old buses with new buses which
are of clenn fuel. The submissions that large wnumber of children in
Bangalore City are suffering from astma Is far from iruth. There is no
such lealth candition existing in Bangalore as on today. The applicant is
relying upon some reports which are not scientifically correct. The
statement Hut nearly 9 out of 10 childven in Bangalore are affected in
their lungs is iotally a misleading statement. The State Governnient is
collecting taxes on fuel, it is spending larger amount in providing
infrastructure like roads and other required infrastructure fo reduce the
pollution.

Linder the circumstances the sbove application may please be dismissed.”
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35. After considering the submissions made by the parties, this Tribunal had

36,

directed the State of Karnataka as well as the BMTC to furnish a concrete
action plan which envisaged for the purpose of replacing the old diesel
vehicles to new Clean and Green Fuel vehicles with shorter timeline, but
they have not come with any concrete policy. Thereafter, this Tribunal
had reiterated the responsibility of the State Government to provide clean
environment as contemplated under Article 48 A of the Constitution of
India and the Right to Life included right to get clean air, as contemplated
under Article 21 of the Constitution of India and the State Government
cannot shirk their responsibility in implementing these policies, This
Tribunal had also directed the State of Karnataka, Transport Department,
BMTC, CPCB and SPCB to come with the further report regarding action
taken by them to implement the Central Government Policy of Clean and
Green Fuel policy in the State of Karnataka, especially in Bangalore city In
view of the directions given by the Principal Bench of National Green
Tribunal, New Delhi dealing with critically polluted cities in Original

Application No.681 of 2018 {(PB).

Thereafter, the matter was taken up on 03.09.2021, and on that date, after
considering the order passed on 16.07.2021 which was extracted in Para
(1) of the order, this Tribunal had considered the Joint report on action
taken to implement the Central Government Policy of Clean and Green
Fuel, Bangalore dated 24.08.2021, submitted by the CPCB, extracted in

Para (3) of the order which reads as follows:-

“Ipint Report on Action Taken to Implement the Central

Government Palicy of Clean and Green Fuel in Bengalury, Karnataka

1.0 Background
In Original Application No. 183 of 2016 (SZ) in the matier of Sh

Vinay Stuvanand Naik Vs Siate of Kernataka & Ors. Hon'ble NGT, Seuthern
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Zone, Chennai issued divections fo Bengaluru Metropolitan  Transport
Cerporation (BMTQC), State of Karnataka to come up with an action plan to
implement the cleast and green fuel policy. The How'ble Tribunal also referred
to the earlier order of Vardimman Kaushik Case before Hon'ble NGT,
Principal Beuch, Dethi regarding divechons fo the Dethi Government to change
afl the old public transport vehicles to curb the pellution on accounit of use of
old motor vehicle in the aren.

2,8 NGT Directions

Hon'ble NGT vide order dated 16.07.2021 mentioned that “11. If the
Government of Karnataka as well as e Bengalurn Metvopolitan Transport
Corporation (BMTC) can furnish a concrete action plan, which they envisaged
for the purpose of replacing the old diesel vehicles io new green and cloan fuel
vehicles with shorter Hine line, then this Tribunal can accept thetr action plan
and pass appropriate orders giving direction to implement the same within the
timeline undertaking by them or fo be fixed by this Tribunal. ...

15. The Stnte of Karnataka, Transport Department and also the
Bengaluru Metropolitan Transport Corperation (BMTC) are directed to come
witlt aw uaction plan for replacing the old wvehicles with new envirenment

Sriendly vefiicles with shorter tineline in the Transport Corporation as well

as
in the Bangalove City.

16, The Central Pollution Control Board as weil as the Karnataka State
Pollution Control Board are also divected to come with furiher reports
regarding the action taken by them for implementing the Central Government
Policy of clean and green fuel in the State of Karnntaka, especially in Bangalore
City and alse the divection given by the National Green Tribunal, Principal
Bench, New Delhi in this regard.”

Copy of Hon'ble NGT Order appended a5 Annexure 1.

3.0 Action Taken

In compliance to the aforesaid order of Hon'ble NGT dated 16.07.2021,
CPCB, RD, Bengaluru conducted a meeting through video conference on
10.08.2027 o discuss fhe status of implementation of e How'ble NGT
d

divections with Bengaluru Metropolitar Transport Corporation (BMTC) an

Karnataka State Pollution Control Board (KSPCB). BMTC explaisied e
status of compliance of the Hen'ble NGT divections in the aforesaid order
dated 16.07.2021. In the meeting, Karnataka SPCB was requested fo arrange
for the action plan with timelines for implementation of Central Goversunent
Policy of Clean and Green Fuel in Bengalury, Karnntaka.

CPCB, RD, Bengaluru had a wmeeting to discuss the Action Plan with
timelines submitied by BMTC on 17.08.2021 at Parisura Bhawan, Karnataka
Stete Pollution Control Board, Head Quarter, Bengaluru,

4.0 Status of Compliance

Bengalury Metropolitan Transport Corporation (BMTC) vide letter

no. BMTC/CO/ME/A04/2020-21 dated 16.08.2021. 1t has been mentioned in
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the report that our of total 6312 buses, 3797 buses ave of BS1V make. Whereas,
remaining 2715 BS HI buses will be replaced with Electrical and BSVI buses
by 2024. The timelines for replacing 2715 BSIII buses as given by BMTC are

provided belowy;

SNo | Number of | Time line Remarks
Qld  Vehicles to
be replaced with
Electric aund BS
VI buses
1. 10033 BSil buses 31.03.2022 All the BS I
buses  will  be
replaced
by Electric and
2 550 BSIII buses 31.03.2023 BS VI make buses
L S dre
2% by
N QCHT fyren 31713 374 CoTernmen!
3. BSIf buses 31.03.202 of Karnataka for
purchase of wnew
- buses and
4. 482 BSHI buses 31.03.2024 vehicies ply &
assured
kilometers are
achieved.

It was also mentioned that, out of 3797 BS IV buses, 2158 BS IV buses
were newly purchased from 2017 omwards. Further, remaining 1639 old BS IV
wehicles will be scrapped in phased manner as per the scrapping policy of
Government of Karnatuka until the draft of the Metor Vehicles (Registration and

Functions of Velicle Scrapping Facility) Rules, 2021 are notified.

BAMTC has alse mentivned about the emission checking procedures for e
vehicles folivwed to keep o check on the enussion levels below the permissible

limit. Copy of the report provided by BMTC is appended as Anngxure 11
5.0 Concluding Remarks

The timelines for replacing the BS I vehicles to BS VI vehicles md
scrappage of old vehicles provided by BMTC may be considered by the Hon'ble
Tribunal. The emission standards for Bharat Stage VI (BS VI} for the vehicles
manufactured on or after 180 Aprit 2020 netified by the Ministry of Road
Transport and Highways vide G.S.R. 889(E} dated 16% Septewber, 2016 will be
1z place in Bengaluru, Karnataka with the induction of BS VI velicles as agreed

by BMTC.”
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37.This Tribunal had alsc considered the rejoinder to the reply submitted by
the applicant dated 19.08.2021, extracted in Para (4) of the order which

reads as follows:-

“Rejoinder to the Reply Daled 15.07.2021 filed by the

Respondent No.3, adopted by respondents No.2, 5 & & to the writfen

submission of the applicant dated 27.05.2021.

The applicant most respectfully states as follows:

1) At the oulset, i is submitted that the confenis of the reply dated
15.07.2021 {Respondent No.3's reply; o the written submissions dated
27.05.2021 filed by the applicant ("Written subwmissions”) are much the same
as the Statement of Objections dated 05.01.2021 filcd by the respondent no.3.
Respondent Nos. 2, 5 and 6 have adopted respondent No.3's reply.

2} 1t is submitted that the respondenis at Poragraph No.2, 3. 4, 6, 7,
8, 8, 13, 17 and 20 of the Respondent No.3's reply have baselessly contended
that the arrival of BS-VI negales all previous orders and directions, inter alia,
tssued by this How'ble Tribunal and the KSPCB.

3.) It is pertinent to note that the orders passed by KSPCB remains in
effect and the Respondents are in conlempt for not complying with the
statutory orders/ directons.

4.) It is submitted that neither Dr. Bhure Lal's EPCA report nor
the Auto Fuel Policy Expert Commitice Report is lessened ar negated by the
introduction of BS-VI.

5.) At Paragrapii 4 of Respondent No3's reply, it is stated that
the emission norms prescribed for BS-VI make diesel buses betier in all
respects when compared o BS-VI CNG buses, however, the Government
impaneled expert commitices along with notable dewmestic and international
NGOs have disagreed to this inier aliaon the ground that Hie norms
prescribed for BS-VI are not maintained once in service.

6.} Additionally, & lowng-recognized Indian NGO in the nir
pollution field issued a report this year named “Policy Brief 2020-21 BS-VI
Ieapfrog what more fo do” explaining the sericus issues with BS VI diesels
maintaining certified emissions levels. Relevant portions of the report are as
Jolmuws:

“Following the Volkswagen emissions fraud that shocked the world in
2015 and aiso sent ripples o1 India that led to the National Green Tribunal
seeking penal action on the company. Meve gssessment globally has shown
how well knowsn brands of diesel vehicles of reputed companies were found to
be emitting several times higher NOx in the real world compared o the
emissions measured and reported during cevtification. An assessment of

emissions test results by the International Council on Clean Transportation
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(GCCTY in Europe found thai real-world emissions from as much as 90 per
cenit of Euro VI wehicles exceeded standards by up fo 12 times,

India's leapfrog to BS-VI emissions standards and its nationwide
introduction on schedule desyite the pandemic disruption is commendable.
But global experience has also shown that only infroduction of these new
standards will not be adequate. They will have io be implemented with
stronger regulatory testing of real-world driving emissions lo maximize

enmissions gnd health gains, If not addressed, His can create serious risks of

uncontrolied enussions. India therefore needs to adopt the entire requintory
Fromework, wncluding advanced testing procedures for monitoring real warld
emissions, WLTC and WLTP for type-approval of wvehicles, m-service
confornily and compliance strategies, emission disclosure and independent
market surveiliance mmong others. This will encourage industry to optimize
the integration of overall engine technology approaches and emissions control
systems for best results and improved on-road performance.

This trend is likely to continue fo fan new wave of dieselization in
India. This has fmplications for public health, The ICCT study has shown thas
exiaust from only on-road diesel vehicles is responsible for nearly half of the
premature deaths worldwide. And two Hiurds of this is in India, France,
Germany and ltely. Among the 100 major wurban centers assessed for deaths
related to the transport sector, Delli ranks sixth. India needs to tame
dieselization and ensure very stringent monitoring of real-world emissions

and 1w service compianee.

A copy of Hiis report is produced hereteitl as “Document No. 1"

3.} The Respondents reiterate the same arguments that have

been discredited for the last five years. Incorrect claims of better BS VI diesel

exmissions than CNG, alleged expert veferences to justify same by ignoring
prescribed versus actual emissions levels, incorrect dissertations of BS-III
norms in effect for Respondent 2 (KSRTC) and 3 (BMTC) in 2016. Per the
Autto Fuel policy, BS-1V tock effect tn April 2010 fur all velticles registered in
Bengaluru which are wll the buses of Respondent No. 2 KSRTC and
Respondent 3 BMTC, the claim that CNG being dangerous, unavailable and
absent of infrastructure is false and contrary to the material on recovd.

4) The Auto  Fuel Policy Report of the Expert
Connnittee, Government of India, dated May
2014 (petrolewn.nic.infdocs/autopol pdf) considercd vepresentation and input
from all velevant departments, manufacturers, academin and NGO's, The
AFP Report and the veports of Dr. Bhure Lal's EPCA were relied on by Hie
Petitwner on techwical issues. The Application Prayer specifically  asks
for non-engine-modifying  retrofits  fo eliminate  two  potential retrofit
problems; a) No canfusion that diesel buses should NOT be retrofitted to
CNG. It is submitted that the Diesel engines are compression ignited with no

spark plugs, while CNG is a spark ignited engine requiring spark plugs. It is
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impossible to retrofit buses from divsel to CNG without engine medifications -

thus, non-engine-modifyying retrofils to eliminate any CNG retrofil confusion

were incorporated into the Prayer; b) No new Type Approval is required on a
now  engine-modifying  relrofit  eliminating  inordingte  delay i
implementation. Further, the Respondents have excluded trucks and lensed
route buses by stating "we have no frucks” and there are “no leased buses”.
Leased routes are private buses operating on public RTC vontes per the terms

i

of @ fee based lease license from the State. There are thousands of buses in this
category and many government owned diesel trucks within the State's many
agencies that all fall under Respondent 1's responsibility.

5.) In Paragraph 14 of the Respowdent Ne3's reply, ii is staled
that that the applicant appears io be more interested o hely the producers of
CNG Retrofits. This 1s specifically denied by Hwe Applicant. 1t 4s subnutied
that the Applicant does not hiqvee any interest whatsoeoer with regard fo the
producers of Retrofits and the Application Prayer does not advocate CNG
refrofits in any way.

5.} In Paragraph 15 the Respondents state “the committer did
nof suggest that the refrofits must be fixed fo use CNG as fuel in place of
diesel”. The Applicant agrees and must point out that Hie preferred action
would be orders for the Respondents to scrap their roughly 14,500 non-BS-IV
buses (Reference: RTI mumbers) and immediately replace then all with CNG,
LPG and | or clectric buses in a few months and not use retrofits at all. Stnee
that “scrapping action” is not feasible on several levels, and would cause
political and economic disruption, the Applicant adopled for ils Prayer the

s

recommmended and  proven “Retrofit, Refuel wid Replace”  formula used
worldwide for reducing air pollution from diesel vehicles during a bridge
or transttion to new shandards and emissions norms. By using ien-cngine-

3

madifying retrofits as a bridge from diesel veliicles fo new wnon-liguid, clean
Suel vehicles, the public is ot punished with disruption of service from
scrapping ovders and air pollution is meaningfully reduced duving the long
replacement cycle. A relevant portion of the Aute Fuel Policy Report of the
Expert Conumnittee on page xvii states as follows:

*Ouce an areq is switched over entively fo BS IV fuel, the existiug
stock of commercinl vehicles, especially heavy duty diesel units, should be
directed to compulsorily get after-treqiment devices... rotro-fitted within fwe
years, fafling which thelr lficence should neot be renewed. The point has
repeatedly been made in the course of the deliberations of the Committee that

the vexed issue of pollutant stress on aiv guality and health cannot be

addressed solely through improving fuel quality and emission norms.”

53
=

70 1t s submitted Hhat the most urban bus flevts worldwide use CA
LPG and electric buses due to concern goey diesel emissions, including Furo 6
b
diesels. CNG has a long lhistory of sufety and maintaining their in-use
o o v o

J

emissions levels over time The Environmental Pollution Control Authority
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(EPCA} is a Central Government constituted expert commitiee, chaired
by Dr. Bhure Lal, fornted in compliance with $he How'ble Supreme Court's
order dated January 07, 1998 in WP 13029/1985. The Ministry of
Envivonment, Forests and Climate Change in 2016 re~constituted the EPCA,
onee again chaired ry Dy, Bhure Lal, in compliance with the FHon'ble Supreme
Court's order dated April 30, 2016, The refarmation of His committee in 2016
and its findings o 20017 are current and not swhject fo e false

i

annd unfounded accusations of Hw Respondeni thai the Petition's datu are
outdated and irvelevant. The refevant portions of the Dr. Bhure Lal Committee
Report dated February 01, 2017 are extracted hereinbelow. Copy of the report
dated February 01, 2017 available at hity./furww.epcn.org. in/EPCA Reports
1899 191 7/Reportno 65 .pdf):

4. Health impact of air pollution: Delli is paying o very high price
Jor its polluted air. Several global and wnational studies have already proven
severe health risks from air poliution; a number of studies are also available in
Delhi to provide local evidesice.

‘.. This is wot just Delhi's problem. As per the Global Burden of
Disease (GBD} report released in 2013, air pollution is the fifth largest killer
in India. The World Henlth Orgenization (WHO) has classified wir poliution,

ing diesel emissions, as @ Class 1 carcinogen. which is based on detailed

et

and  comprelwensive coidence from global studies. Automobile companies

I

strudy, which confirms diesel particulates as

contest Hhils

carcinegen is based on older velicle and emission technology. However, this is
not the case as the study establishes the cavcinogenicity of diesel based on
detailed global technologies and evidence. Also, as global evidence shows,
modern diesel vehicles, Eure 6 have serious problemss i meeting emission
norras on roads™ "

‘e, Adepting a regional approach for common air-shed: Cver time,
science fws made it clear Hat local pollution cannot be solved without

addressing the larger regional pollution.”

A study by the Health Effects Institute, published recently in
Lrviromnental Health Perspectives, lws found thai particles from coal and
diesel are mare harmful than windblows dust, as they can lead to an increase
in tschemic heart disease-related deathss. This suggests thal we must prioritise
the wmore harmful particulates for action”. “The study has ehserved that
velicles are the most consistent and dominant source of pollution... To get
the average levels down, therefore, the focus must remain on consistent
sources such as vehicles”.

“Transition to CNG... Dis-incentivize diesel because of toxicity and
higher emnissions... Make PUC stringent for in-use vehicles”.

“Awgmenting public transport, last-mile  connectivity and car

restramt... tmproventent in bus numbers and service”.

Page 47 of 68

S¢



8.) From the fovegoing submissions, it is apparent that the claims and
objections of the Respondents ave baseless. The Respondents refuse to use
CNG buses, yet the Karnataka Transport Ministry and KSPCB urges the
public to convert their wvehicles to CNG to reduee air pollution. That is
precisely why the Hon'ble Supreme Court Ims feld that 'lo begin
with Government vehicles and public undertaking velicles including public
transport vehicles”. It is submitted that it is the duty of the State to lead by
example. The Auto Fuel Policy and The Motor Vehicle Act establish the place
of registration as the basis for emissions norns enforcement, i.e. both KSRTC
and BMTC registers their buses in Bengaluru, therefore they both fall under
the major metro standards that look effect in April 2010

9.} Althought all tie buses of Respondent Nel are registered
in Bengalury, Respondent 2 (KSRTC) claims exemption  from BSTV
reguirentent. Respondent No.2' largest terminal is in ceniral Bengaluru and
there are a dozen more fermingls / stands / pick up points within the
Bengaluru. It is humbly submitted that since KSRTC buses are registered in
Bengalury, and therefore fall under wajor wmckro  shindards per  the
Motor Vehicle Act, they cannot be exempted from the major metro standards.

10.) In Paragraph 18 of the Respondents reply, the Respondenis
claim res judicata regarding this Application based upon orders of the Hon'ble
High Court of Karnataka in the Suo Mato WP Np. 39432 / 2013, They state,
“It is submitied that divections issued by Karnataka Pollution Control Board
(respontdent Nod) was the subject matter of consideration by the Hon'ble
High Court of Karnataka in W.P.N0.39432/2013. The said writ petition is
disposed off by Division Benclt of Hon'ble High Court of Karnataka by order
dated 01-07- 2015. Under the circumstances the applicant cannot think
of projecting the ordess of the Pollution Control Board in the present

»

application.” In Paragraph 10 of their Objections of January 2017, the
Respondents refer to that High Court Grder; “and after hearing the parties,
the smid writ petition was disposed of by issuing directions to comply with the
divections of the Pollution Conirel Board..” In Paragrapht 44 of the
same Objections; “The dircctions issued by the How'ble High Court
of Karnataka are to be carvied out by the State Government and ifs agencies”.
The Respondents, be. it the road transport corporations or ihe Stale
“Government or any of ifs agencies or instrumentalities, nmist comply with
Respondent No: 4's (KSPCB) siatutory directives. In KSPCB's Reply to tus
Application, the above referenced divections were provided. They contain:
Page 5 and 18; “To direct BMTC & KSRTC to convert to green fuel like CNG
and draw a road map for implementation.” Page 11; "The Managing
Directors of BMTC and KSRTC were requested vide this office Letter No.
CT/ENF 3/PR-582/13-14 d1.2-9-2014 o use UNG  fuel after ithe
regular supply of the same to the Bangalore City." (Emphasis Supplied). It 1s

humbly submitied that the availability of CNG has been a pon-issue since a
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dedicated gas pipeline has been built from Dabhol to Bengalury and this is
confirmed in great detail in the Counter Affidavit dated April 11, 2017 of
Respondent No. 11, CAIL Gas Limited. In fact, pursuant fo the same
swe mote public witerest litigation initiated by the High Court of Karnataka,
BMTC subinitted fo the Hon'ble Tigh Court that “phased conversion of
diesel-powered  public iransport  wvehicles  to CNG  wehicles is  faken

up seriousi “and it shall consider all the aspects of the matier of

replacement of Hie entive fleet of buses in a phased manner and shall make an
action plan with the timelines for the phased conversion”. KSPCB has nof
withdrawn or vescinded its statutory directives; the Hon'ble High Court of
Karnataka has rot rescinded its order to follow the directions of KSPCB; Six
years later, none of the Respondent's provtises have been realized nov has there
been any complicnce with the KSPCB statu tory Order.

11 I Paragraphs 10 & 11 of the Respondents reply, the Respondent
No.3 indicate numbers tat do not add up. The RTI dated 27.05.2019 response
received frome BMTC stated that BMTC had 2,535 BS-II} buses. However,
ir puragraph 13 BMTC lists 2,813 BS-11 giesel buses. Additionally, in the
same paragraph, the Respondents skate nw BS-l, BS-11 or BS-il} buses have
been purchased since April 2070, The BS-III count grew by 278 buses in
2 years and that does not count any BS-11 buses being scraped as they claim.

12 In Paragraph 5 of Respondents reply, (BMTC) states that
this How'ble Tribunal vide order dated 12.01.2017 permitted BMTC to
purchase diesel wvehicles of BS-IV wake. This submission materially
ntisrepresents the Order dated 12.01.2017 passed by this Hon'ble Tribunal
while making an attempt fo justify buying over twice the BS-IV buses
contrary to this Hon'ble Tribunal's Order. The Order duted 12.01.2017 only
permitted purchase of BS-1V buses to Karnainka State Roed Transport
Corporation subsidiaries for use vutside of Bengaluru. BMTC was allowed to
purchase 1,000 buses because of their undocumented claims that grant funds
were expiring and would be permanently lost and it was an emergency. It is
pertirent to note tHiat no lenders for like equipped CNG buses or any CNG
buses whatsocver were presented to show why BS-1V buses should be allowed
tustead of CNG. The Order specifically stated “It is made cear that
the permission granted shall rot be taken a ground to contend later that they
need not switch over to CNG buses” which is the question to be decided in the
main application.  Similarly, before purchasing eny additional buses, in
addition fe the BS IV wuorm buses now permitted, “BMTC shall toke the
Tribunal into confidence and satisfy why the CNG vehicles are not being
chosen.” The Respondents fails to offer any reasonable explanation as to why
CNG vehicles are not being chosen. BMTC rejected the Gail Gas offer to make
up the difference, if any, i pricing between CNG and digsel. Yet, without
permission vr consultation, BMTC has purchased BS-IV buses and BS-VI

buses.  The applicant lnnnbly submits that Respondent 3, BMTC, is in
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contempt reqarding this Hon'ble Tribunal’s Orders and both Respondent 2
and Respondent 3 are in contempt of the KSPCB stalulory orders. Thus, this
Hon'bie Tribunal may be pleased proceed ‘o pass appropriate directions

against the snid respondenis.”

38.This Tribunal had also considered the affidavit submitted by the
Additional Commissioner for Transport (E&EG), State of Karnataka
dated 75.08.2021, e-filed on 01.09.2021, extracted in Para {5} of the order

which reads as follows:~

“AFFIDAVIT

I J. Purushotham S/o KN.Junjappa aged 49 years presently
working as Additional commissioner for Transport (E & EG), do hereby
solemnly affirm and swear on oath a5 follows:

1. 1 have been authorized by the State Gowvernment to file this
affidavit on behalf of the State. ] knww the facts of this case being the Addl.
Commissioner for Transport (Environment & e-guiernance) for Hie
Transport Depariment. Hence, I am filing this affidavit on bohmif of
the State.

25. T subwmit that the State Government has infroduced verious
palicies to promote and for implementation of Green Fuel to reduce Hhe atr
pollution in Bangalore city and in the entire State by encouraging usage of
Electric Vehicles by providing concession phase-wise.

3). Government of Karnataka issued notification dated 31.03.2016
in exercise of powers conferved by Sub-Section (1) of Section 16 of the
Karnataka Motor Vekicle Taxation Act, 1957 (Karnataka Act 35 of 1957).
in the said notification tie Govermmeni exempts from payment of faxes
on all electric velticles i.e., Transport and non-Transpert Vehicles including
e-rickshaws and v-carts ete.., with effect from 01042016 in the entive stule
of Karaataka. The copy of the seid Notification daled 31.03.2016 s
produced herewith and marked as Annexure-R1.

4). Government of Karnatake ennounced Kernatoka Electrc
Velicle and Bnergy Storage Policy 2017, by providing special tariff and
commercially viable rates for installation of Elecivic Vehicles Charging
Stations by excluding dutyftax on electricity tariff for initial period of 5
years from the dnte of installation and also by providing incentives and
concessions lo encaurage the usage of electric vehicles in the State. The copy
of the said Policy is produced herewith and marked as Annexure R2.

5). Further, in the year 2018-19, the State Transport Department

entered info an agreement with Bangalore Electricity Supply Company
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Lisited  (for short COM') by execuling  Memoranduwn of

Understanding (MOU™ for short and veleased Rs. 4.00 crores for
instatlation of 100 AC charging Units and 26 DC Charging Units within
Bangalore Metropalitan City. The copies of the G.Os dated 31.08.2018 and
22.02.2012 issued by the Government in connection with e aforesaid
matter are produced herewith and warked as Annexures- R3 & R4
respectively.

G). b submit it e State Government issued  Circuler
dated 14.02.2019, by impesing conditions for the purpose of issuance of
permits/renewal of permits only if the transport motor uvehicles are
within 15 years from the date of registration and further such of those

permit holders whose fransport wotor vehicle is 15 years were permitied

fo replace such ofd wehicles with the later model wvehicles. But, the

o

aid circudar fas been set aside by the How'ble High Court of Karnateka by

P Noo Z19812019MVY) and

order udafed 20.08.2009 passed in
connected matlers on the ground that the State Govermment is not
empoered fo ssue such crculay by imposing condition and also permitied
the State Govermment to frame appropriate rules by invoking sub-section
(2) of Section 72 of the Motor Vehicles Act 1988. The cupy of the order
dated 20.08.2019 is produced hevewith and marked as Annexure-R5,

731 submit that the State Government has made budget provision
of Rupees 100 crores to the Bangalore Metropolitan Transport Corporation
(BMTC for short) for the year 2021-22, as a subsidy combined with the
demand Incentive to be provided by Government of India, Department of
Heavy Industries, for operation of electvic buses, under FAME-II Scheme,
with an object fe reduce the air pollution in Bangalore Metropolitan City,

8. 1 submil that the State Governmnent infroduced Electric Bike
Taxi Scheme-2027 to implement clean and green fuel policy in the
Bangalore Metropolitan Cliy with an object of reducing the air pollution in
ihe city and promoting environmental friendly solutions. The copy of the

Electric Bike Taxi Schewe-2021 s produced herewith and  murked

as Annexure-Ro.

9). 1 submit tat the Central Government has issued Draft
Netification dated 12.03.2021 for amending the Central Motor Vehicle
Rules, 1988 ('CMV" Ruldes for short) by inserting Rule 52-A non-rencwal
of certificates of registration of Government Velicles owned - by the
quthorities hereunder mentioned after the lopse of 15 years from the date of
reyistration:

a} Central Government and its Departiments

b} State/Union Tersitory Goversinent and their Deparfiments.

o} Local Government Instifutions namely, Municioal Corporations

¥ Municipalities oy Paschaya
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dy Siate Transport Underiukings established under RTC Act, 1950
and Comyparnies Act 1913
e) Public Sector Undertakings.

£} Autonomous Bedies with Central and State Govermuent.

After finalization of the aforesaid Notification, necessary action will
be taken fo replace the old vehicles by new velicles to reduce the emission
fevel. The copy of the draft notification is produced herewitht and marked as

Annexure-R7.

10). 1 submit that the Central Gowvernment has issued the Draft
Notification dated 15.03.2021 for introducing the Motor Vehicles
{Registration and Functions of Vehicle Scraping Fueility) Rudes, 2021
After finalization of the Notification necessary achon will be taken to
implement the smne. The said notification is produced herewith and marked
as Annexure-R8. In pursuance of the same, the Governinent has allocated
the budget for the year 2021-22 that the " State government will take action
to establish and manage Authorized Vehicle Scrapping Facility” in tune

with the draft guidelines issued by the Central Government

11). Further it is submitted that in addition to the above schemes
fmplemented by the State Government fo reduce the awr pollution 1
Bangalove city and entire  Karmatake  Stafe. The  Bangalore
Metropolitan Transport Corporation Respondent No.3 is also filing
Affidavit in compliance with the order of the Hown'ble Tribunal dated
16.07.2021 by submitting the action plan for replacing the old vehicles with
nesp environmeninl friendly vehicles at Bangalore city may kindly be taken
into consideration and dispose the application. The copy of the affidavit filed

by the BMTC is also produced herewith and marked as Annexu re-R9.

i, the deponent do hereby verify and declare that the contents of
Paras 1 to 11 are frue and correct, Annexures RI to RY are true copies of

the originals to the best of nuy knowledge, informuotion and belief.”

39.The applicant also filed their written submissions more or less reiterating
the allegations made in the application and also the documents produced

by him in this regard.

40.Heard the learned Senior Counsel appearing for the applicant and

learned counsels appearing for respondents.
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41.

42,

43,

The learned Senior Counsel appearing for the applicant vehemently
argued that in spite of the directions issued by this Tribunal and also by
the Hon'ble High Court of Karnataka in the Writ Petition mentioned
above and also the direction of the Hon'ble Apex Court in M.C. Mehta's
case, the State of Karnataka has not implemented the Clean and Green
Fuel Policy i the State in its letter and spirit and the pollution level is
going up and the vehicular pollution is one of the major sources for
pellution in Bangalore city. The learned Senior Counsel had reiterated
the suggestions given by them and also the various reports relied on by
them and produced by them in support of their case and he wanted this
Tribunal to issue appropriate proper directions to make the Bangalore

City free from air pollution.

On the other hand, the learned counsel appearing for the State of
Karnataka and the learned counsel appearing for the BMTC argued that

the State of Karnataka and the Transport Corporation are committed to

implement the policies of the Central Government and they have taken

lot of action to phase out the old diesel vehicles to new generation
vehicles i.e. Clean and Creen Fuel Vehicles and they also submitted that
CNG is not the only method by which the pollution can be curtailed and
some of the studies conducted by various scientific organizations shows
that B5-VI vehicles are more environment friendly than CNG vehicles
and they are taking steps to phase out the old vehicles with new BS-VI

vehicles and also electrical vehicles.

The learned counsel appearing for the MoEF&CC and CPCB submitted
respectively that they are issuing necessary notifications for curtailing the

air pollution that is being faced at national level and that is being
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monitored by the CPCB and SPCBs. In tune with the directions issued by
the Principal Bench of Natioﬁai Green Tribunal, New Delhi in O.A.
No.681 of 2018 (PB) and also by the Hon'ble Apex Court, several policy
decisions have been taken by the Central Government and it is being
implemented by the respective Machineries under the Central
Government including the MoEF&CC and CPCB by issuing necessary
notifications and directions as required under the Air (Prevention and

Control of Pollution) Act, 1981,

44, The learned counsel appearing for the SPCB submitted that they are
closely monitoring the serious issue of pollution and necessary directions
have already been issued to the respective departments including the
Transport Department to phase out the old vehicles with new Clean and
Green Fuel vehicles and also by implementing the various Waste
Management Rules, which are also the sources contributing air pollution
and in case of viclations, necessary actions are also being taken by them
by issuing directions under Section 31 A of the Air (Prevention and
Control of Pollution) Act, 1981, They will sirictly implement the rules
and directions issued by the MoEF&CC and CPCB and the directions of
the National Green Tribunal as well as the Hon'ble Apex Court and
Hon'ble High Court of Karnataka in this regard. They are closely
monitoring the implementation of these schemes and necessary action

will be taken, if it is not properly implemented.

45. The learned counsel appearing for Respondents No.7 & 11 submitted that
they are committed to provide necessary infrastructure for supplying

CNG for this purpose, as it is the policy of the Ministry of Petroleum and
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Natural Gas and they are prepared to provide all necessary support for
this purpose. They have provided necessary infrastructure for supplving
CNG in the State of Karnataka and also they are providing necessary
CNG Fuel filling stations at appropriate places to make available the fuel
without any difficulty and they will be abide by any conditions imposed

by this Tribunal.

46.We have considered the submissions made by the counsel for parties,

pleadings and also perused the documents available on record.

47.The point that arises for consideration is “on the basis of the substantial
guestion of environment raised in respect of increase in pellution due to
vehicular emission, what is the nature of direction that can be given by

this Tribunal to the State of Karnataka to implement the same”.

POINT:-

48.The grievance of the applicant in this application was that on account of
user of old diesel vehicles by the BMTC and other Government Transport
vehicles, large scale pollution is being caused and in respect of the same,
a Writ Petition was filed before the Hon'ble High Court of Karnataka and
directions were issued to the State of Karnataka to introduce CNG
vehicles to curb pollution and in spite of that, no action was taken. So,
the applicant filed this application seeking certain reliefs for giving

directions to implement Clean and Green Fuel Policy.
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49.1t was not disputed by the officlal respondents regarding their
responsibility of implementing the Clean and Green Fuel Policy, but the
only difference of opinion is regarding the nature of fuel that will have to

be used and whether it should be CNG or any other fuel.

50.1t is also not in dispute that the Hon'ble Apex Court in M.C. Mehta Vs.
Union of India & Ors. several decisions in the same case, dealing with air
pollution, issued several directions and most of the directions were taken
into consideration the serious air pollution issue faced in Union Territory
of Dethi and its neighbouring States and several directions were issued

by the Hon'ble Apex Court in this regard.

51.1t is also not in dispute that taking into consideration the serious nature of
the impact of air pollution on human health, the Central Government also
launched a Clean and Green Fuel Policy and amended the Central Motor
Vehicles Act and Rules by giving direction to phase out the old BS-I to
BS-IV vehicles and change over to BS-VI and specifically mentioned that

from 01.04.2020, only BS-1V vehicles can be registered and permitted to

ply.

52, Further, it is also not in dispute that the MoEF&CC also issued certain
notifications and launched certain programmes to implement the policy
under the National Clean Air Programme and on that basis, several
directions have been issued by the MoEF&CC as well as the CPCB in
respect of establishing Continuous Ambient Air Quality Monitoring
Stations throughout the country and also directed to evolve an action
plan for meeting the situation and on that basis, several steps have been

taken and that is being monitored by the CPCB as well.
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53.In all the decisions relied on by the applicant, including the decision of
the Hon'ble Apex Court in M.C. Melifa’s case, it was noted that the air
pollution was not caused on account of vehicular emission alone, but it is
one of the sources of air pollution which will have to be dealt with by the
respective State Governments including the State of Karnataka by
implementing the Clean and Green Fuel Policy to reduce poliution

caused on account of vehicular emission.

54.1t is also brought out in several newspaper reports and the study
conducted at global level that air pollution is increasing alarmingly and
the recent report of the studies so conducted shows that out of the 100
cities identified by the organization which conducted the study has
critically polluted areas, 39 such areas are falling in India. So, it cannot be
said that India is free from the disaster that is likely to be faced on
account of air pollution and it was also mentioned in those reports that
large scale mortality is also happening on account of air pellution which
goes unattended. It is also noted in those reports that large scale diseases
connected to lungs are also increasing, even among children of tender age
and also results in carcinogenic diseases as well, as some of the pollutants

in the air are carcinogenic in nature.

358.The Principal Bench of National Green Tribunal, New Delhi had taken
cognizance of air pollution in a Suc Motu case viz., O.A. No.681 of 2018
(PB} (In Re news item published in The Times of India, Authored by
Sri Vishwa Mohan titled “NCAP with multiple timelines to clean air in
102 cifies to be released around August - 15”7} and in that case, the
Principal Bench of National Green Tribunal had directed a constitution of

eight member Task Force Committee to be headed and co-ordinated by
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the Secretary of MoEF&CC with nominees not below the rank of Joint
Secretaries of Ministries from Housing and Urban Development, Road
Transport and Petroleum, Power, Agriculture and Health and Chairman,
CPCB with a view to monitor remedial steps to improve the status of air
quality in NAC consistent with the action plans already prepared and
approved by the Expert Committee and directions of this Tribunal
referred to above including the last order dated 28.08.2020 and also to
monitor complaints of noise level norms, NTF may also be monitored,
enforcement of laid down air quality standards beyond NAC in other

identified air pollution areas where the air quality is poor and above.

56.The Principal Bench has given various directions in the case mentioned

~ above which includes the pollution level in Bangalore, as it was one of the
identified critically polluted cities and on the basis of the directions
issued by the Principal Bench, the CPCB had directed the State
Governments, including the State of Karnataka to evolve action plans to
curb air pollution and make the respective States pollution free, especially
the critically polluted areas in compliance of the directions of the
National Green Tribunal, Principal Bench, New Delhi and each State had
submitted their action plans regarding the source of pollution and nature
of action plan which they evolved for the purpose of curtailing pollution
in the respective States which includes air pollution caused on account of
vehicular emission as well and on the basis of the directions issued by the
CPCB, the State of Karnataka also submitted an action plan which was
reviewed by the CPCB and certain modifications have been made and
directed to implement the action plan with certain time lines and that is

being monitored by them.
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57.1t is also seen from the various reports submitted by the State of
Karnataka and also the BMTC that various steps have been taken by them
for implementing the Green and Clean Fuel Policy and they are taking
steps to convert the old vehicles to electrical vehicles and steps are being
taken for phasing out the old vehicles with electrical vehicles. They have
also mentioned that the CNG is not the only method by which pollution
can be curtailed and various reports relied on by them showed that the
CNG was also causing some ill effects, but we are not going into those
aspects, as the policy of the Government and various directions issued by
the Hon'ble Apex Court includes replacement of diesel vehicles with
Clean and Green Fuel vehicles, which includes CNG and Biogas and
Electrical vehicles. 1t is for the Government to evolve a policy as to how
they are going to implement the same and what is the alternate clean fuel
policy that they are going to adopt, as it involves financial implications
and higher level policy decisions. Further, the Tribunal cannot go into
the question as to what is the nature of policy to be evolved and how that
will have to be implemented, but the Tribunal can only direct the
Government to evolve an effective policy in respect of change over of old
vehicles with Clean and Green Fuel policy and the same will have to be
implemented at the earliest possible time, as postponement of such
implementation will result in great hardship to the people by way of
causing health problem due to accelerated possibility of air pollution

being increased.

58.The Special Bench while disposing the similar issue which was in respect
of State of Tamil Nadu also in O.A. No.422 of 2013 (L.G. Sahadevan Vs.

Union of India & Ors.) after relying on the various directions issued by
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the Principal Bench of National Green Tribunal in O.A. No.681 of 2018
referred to above, directed the State Government to evolve and update
the policy and other associated activities to remedy the air quality
degradation may also include policy with regard to use of Clean Fuel,
regulatory measures in the light of source apportionment and carrying
capacity and controlling the dust. There is also a need for effective
monitoring at the District Level and State Level by the Steering
Committee as well as the Air Quality Monitoring Committee on regular
basis subject to overall progress being monitored at National Level under

the National Clear Air Programme.

59.The Principal Bench in that case had reproduced certain aspects in Para

(4) of the order which reads as follows:-

“4. W find no justification for such neglect of an important issue of
aiv pollution in Chennai which required emergency measures in the tnterest of
public health of the citizens. New Government has been in office for more than
six months. Different steps on the subject taken by Central and many Stake
Goverrments and orders of the Hon'ble Supreme Court are in public domain.

5. This Tribunal has dealt with the issue of atr pollution in the conlext
of adequacy of clean air programme of the Central Government for 124 cities’
‘won-attainment cities’, where air quality exceeds standards, based on the data
compiled by the CPCB. The Tribunal directed constitution of Alr Quality
Monitoring Commitices (AQMCs) in all the States, including the Staic of
Tamil Nadu, to prepare action plans to remedy the situntion. The AQMC for
Tamilnadu can be consulted for action plan for Chennai city and its
agglomeration area. For ready refercnce, final directions i the said order are
reproduced below:

i We direct constitution of an eight-member National Task Force
(NTF) to be headed and coordinated by the Secretary MobF&CC
with uominees {(not below the rank of Joint Secretaries) of
Ministries from Housing and Urban Development, Road
Transport, Petroleum, Power, Agriculture, Healfh and
Chairman, CPCB with a view lo monitor remedial steps fo
improve the status of air quality in NACs consistent with the
action plans alveady prepaved and approved by the Expert
Committee and divections of this Tribunal, referred to above,
including the last order dated 21.68.2020 and also to monilor
compliance of noise control norms. NTF may also monitor
enforcement of lnid dows air quality standards beyond NACs in

*Order dated 08.04.2021 in OA No. 681/2018, In re: News item published in "The Times of India”
Authored by ShriVishwa Mehan Titled "NCAP with multiple timelines to clean air ini02 cities to
be released around August 15
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s

a. We may also refer fo vrder of the Fowble Supreme Court dated 29 10.207¢

other identified air polluted arens where aiv quality is poor and
p
above,

The NTF may hold its first meeting within one month and
thereafter cvolve wmechanism for mouitoring by quarterly
meetings with Chief Secretaries of concerned States/UTs. The
NTF may coordinate and waork in tandem with the Commitiees
already constituted under NCAP at National and State levels.

Momitoring by NTF may be with reference to the action plans of 124
NAGCs. The components include insiallation of monituring stations,
completion of CC and SA studies, shifting, prohibiting and reguiating
activities beyond carrying capacity (such as shifting to cleaner fuel and
declaring regulatedfno vehicle zones so as b ensure that the air quality
does not go beyond poor” for protechion of hwalth of the cifizens),
effectiveness of PGRPs, timelines for execution of the action plans and
recovery of compensation for deln

thution, afforvstation drives P
smplerientation of ERS, revamping of PCByPCCs and  other
monttoring mechantsi, reniediation of legacy waste sites and effectives
steps for management of other waste, incl uding bivinedical, plastic and
e-waste, dust control, public awareness and community involvernent
programimes and setting up of data grids on all leveis. NTF may afso
evolve and gversee parameters for interse ranking of success of remedial
action for 124 NACs and ofher air poliuted areas wheve air guality is
poor aud above. Further, accowntability for failures and incentives for
success also needs to be monitored. NTF is free to take up aity other
vicidental issues.

CCLITH

Consistent with Digital Indin initintives, MoEF&CC/, CPCB niny
consider setting up and periodically wpdating National Environment
Data Grid (NEDG) linked to the State Environment Data Grids
(SEDGs} and District Enviromment Data Grids (DEDGs) and further
linked to available portals like online air qualify, Sameer and other
monitoring stations to facilitate analysis, research and planning on the
subtect. It may be further interlinked to Notional Air Quality
Moniforing  Frogrammme  (NAMP). Based on above datn, te
MoEF&ECC may lay down grddelines for classifying cities/districts in
terms of air guality in different cotego
Lgreen”. On that basis, a Nattonal Air Quality Atlas may be compiled
and published on the websiles of MoEF&CC, CPCB and State
PCBs/PCCs annually.

ics such as Lred”, Lorange” and

The Chicf Secvetaries of all States/UTs may continue to monitor
progress in execution of action plans at State level with the
assistance of mounitoring cells in their offices and the AQMCs.
The State level monitoring must include action at the ground as
pey divections to be fmplemented by the District Magistrates or
othter concerned deparbinents. The monitoring may include all
associated issues, inclading road dust control by appropriate
sprinkling of water (utilizing treated water, instead of potable
water), planting herbs and shrubs, and all sources of pollution,
including fire crackers. The issue of noise pollution also needs to
be addressed, as earlier divected,”

in W.PA{C) No. 13029/1985, M.C. Melita v, Union of India & Ors, which is as

follows:

Learned amicus curiae fus placed before us some submissions on urgent

actions to control air pollution in NCR,
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We have gone through the suggestions that have been given and are of
the opinion that the three suggestions are eminently reasonable and must be
implemented with immediate effect.

These suggestions, which are now the divections of this Courf, are as
follows:

1. The Transport Departments of NCR will innnediaiely announce that oll e
diesel vehicles more than 10 years™ old and petrol wehicles more than 15
years " old shall not ply in NCR in terms of the order of the National Green
Tribunal dated (07.04.2015. The order of the National Green Tribunal was

challenged in this Court and the Civil Ay was dismissed. Vehicles
wminlating the order wiil be impouind 1. The lis “such v s shioudd be

hsites of the Central Pollution Control Board (CPCR)
i

published on the we
and the Transport Departments of NCR. Similarly, a me
advertisement should be publishied in a local netespaper for the convenience
of the owners of the vehicles.

CPCB will immediately create n social media account on which the citizens
may lodge their complaint directly fo be acted upon by the Task Force
responsible for implementation of Graded Response Action Plan.

P2

W

EPCA is permitied to take pre-emplive steps under the Graded Response
Action Plan without sivict adherenice to pollufion stages delineated i He

plan

The last direction is being issued in view of Hie more or less critical
situation in NCR, particularly in Delhi with regard to air pollution.

We have been shown a Note preparved by the Chairman of EPCA on
28th October, 2018.

The photographs attached to the Note wndicate a farrly terrible stale of
affairs with vegavd to pollution in various parls of Deltu. 1t s for this
reasor, we are compelied o pass the above orders in the first instance

With regard to the Note submitied by the Chairman, EPCA on visils to
kot spots of NCR to ascertain ground level enforcement of directions issued
and actions taken, Hie Delli Govermment as well as the Delli State
Industrial and Infrastructure Development Corporation Lid. should file an
affidavit within two days.”

7. Data of mr quality and laid down air quality norms are well known. There is
1o dearth of expertise for handling the subject in the State adwinistration.
What is required is taking an infornwed responsible decision i Hie larger
interest of public health and enforcing the laid down air qualify stendards.

8. Accordingly, we direct the Principal Secrefary, Transport, Government of
Tamil Nadu, in coordination with other concerned authorities, to positively

prepare the recessary action plan at the earliest, if not aiready done and fiie the
same before the Tribunaf before the next date.”

60. The statement submitted by the CPCB also reveals that already they have
launched certain programmes which the State Governments are expected

to implement which is being monitored by them.
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£1.50 under such circumstances, we feel that the matter can be disposed of

by giving the following directions:-

a. The State of Karnataka is directed to sirictly implement the
directions issued by the Principal Bench of National Green Tribunal,
New Delhiin O.A. No.681 of 2018 {PB)+.

b. The State of Karnataka is also directed to implement the directions
issued by the Central Pollution Control Board (CPCB) under the
National Clean Air Programme and implement the action plan
approved by the CPCB in the light of the directions issued by the
Principal Bench in O.A. No.681 of 2018 (PB) as referred to above,
strictly in compliance with the timelines provided in that action plan
and the timeline provided by the CPCB.

¢. The State of Karnataka is also directed to form a monitoring
committee under the leadership of (i) the Additional Chief Secretary
to Goverrnunent, Forests, Environment and Ecology Department, {ii}
the Principal Secretary to Government, Department of Transport,
{iii} the Additional Chief Secretary to Government, Department of
Finance, (iv}) a Senior Officer from the Integrated Regional Office,
Central Pollution Control Board (CPCB) at Bangalore and (v} the
Chairman - State Pollution Control Board (SPCB), Karnataka to
review the action plan prepared for the implementation of the
National Clean Air Programme and implementation of Clean and
Green Fuel Policy in the State of Karnataka and implementation of

the action plan {if any) already prepared by them pursuant to the

* (A news item published in The Times of India, Authored by Sri
Vishwa Mohan titled “NCAP with multiple timelines to clean air
in 102 cities to be released around August - 157}
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directions given by the CPCB in compliance with the directions of
the Principal Bench of National Green Tribunal, New Delhi in O.A.
No.681 of 2018 (PB) and if there is any gap found, they are directed
to evolve modified action plans to fill up the gap and fulfill the
obligation of providing clean air in the State of Karnataka, including
the critically polluted cities in the State of Karnataka which includes
Bangalore as well.

. Meeting of the Committee mentioned above has to be reviewed by
the Chief Secretary to Government, State of Karnataka periodically
atleast once in three months and give necessary directions and
support (both financial and technical) to implement the action plan
so evolved to achieve the goal, that too with shorter timelines.

. The Chief Secretary to Government, State of Karnataka is also
directed to form District Level Comunittees to implement these
programs in the respective districts as well to accomplish the goal of
making the State of Karnataka, a pollution free State in compliance
with the constitutional mandate of protecting environment under
Article 48 A of the Constitution of India and providing a clean
environment, including clean air as part of Right to Life as enshrined
under Article 21 of the Constitution of India.

The Ceniral Pollution Control Board (CPCB) is directed to monitor
the implementation of the directions issued under the National
Clean Air Programme and the directions issued by the Principal
Bench of National Green Tribunal, New Delhi in O.A. No.681 of
2018 (PB) and the directions issued by this Bench, consequential to
the orders passed by the Principal Bench in respect of this case and
submit periodical reports to this Tribunal regarding the progress
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and improvement in the air quality and further recommendations (if
any} to be made for achieving the goal of National Clean Air
Programme and implementation of National Clean and Green Fuel

Policy to this Tribunal once in 4 (Four) Months till the goal is

achieved in its entirety.

62.1n the result, the Original Application is allowed in part and disposed

of with the following directions:-

(i) The State of Karnataka is directed to strictly implement
the directions issued by the Principal Bench of National

Green Tribunal, New Delhi in Original Application

MNo.681 of 2018 {PB)S.

{éi} The State of Karnataka is also directed to impiemené the
directions issued by the Central Pollution Conirol Board
(CPCB) under the National Clean Alr Programime and
implement the action plan approved by the CPCB in the
light of the directions issued by the Prin'cipai Bench in
O.A. No.681 of 2018 (PB) as referred to above, strictly in
compliance with the timelines provided in that action

plan and the timeline provided by the CPCB.

(#ii) The State of Karnataka is also directed to form
moniforing committee under the leadership of (i} the

Additional Chief Secretary to Government, Forests,

A news item published in The Times of India, Authored by Sri
Visiioa Mohan titled "NCAP with multiple Hmelines to clean air in
102 cities to be relensed avound August - 157)
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(iv)

Environment and Fcology Department, (ii} the Principal
Secretary to Government, Department of Transport, (iii}
the Additional Chief Secretary to Government,
Department of Finance, (iv} a Senior Officer from the
Integrated Regional Office, Central Pollution Control
Board (CPCB) at Bangalore and (v} the Chairman - State
Pollution Control Board {(SPCB), Karnataka to review the
action plan prepared for the implementation of the
MNational Clean Air Programme and implementation of
Clean and Green Fuel Policy in the State of Karnataka
and implementation of the action plan (if any) already
prepared by them pursuant to the directions given by the
CPCB in compliance with the directions of the Principal
Bench of National Green Tribunal, New Delhi\in QLA
No.681 of 2018 (PB) and if there is any gap found, they
are directed to evolve modified action plans to fill up the
gap and fulfill the obligation of providing clean air in the
State of Karnataka, including the critically polluted cities
in the State of Karnataka which includes Bangalore as

well.

Meeting of the Committee mentioned above has to be
reviewed by the Chief Secretary to Government, State of
Karnataka periodically atleast once in three months and
give necessary directions and support (both financial and
technical) to implement the action plan so evelved to

achieve the goal, that too with shorter timelines.
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(v} The Chief Secretary to Government, State of Karnataka is

{w1)

also directed to form District Level Commitiees to
implement these programs in the respective districts as
well to accomplish the goal of making the State of
Karnataka, a pollution free State in compliance with the
constitutional mandate of protecting environment under
Article 48 A of the Constitution of India and providing a
clean environment, including clean air as part of Right to
Life as enshrined under Article 21 of the Constitution of

India.

The Central Pollution Control Board {CPCB) is directed
to monitor the implementation of the directions issued
under the National Clean Alr Programme and the
directions issued by the Principal Bench of National
Green Tribunal, New Delhi in O.A. No.681 of 2018 (PB)
and the directions issued by this Bench, consequential to
the orders passed by the Principal Benclt in respect of this
case and submit periodical reports to this Tribunal
regarding the progress and improvement in the air
guality and further recommendations (if any) to be made
for achieving the goal of National Clean Air Programme
and implementation of National Clean and Green Fuel
Policy to this Tribunal once in 4 (Four} Months till the

goal is achieved in its entirety.
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(vii} Considering the circumstances, parties ave directed to

bear their respective cost in the application.

(viii) The Registry is directed to communicate this order to the
Chairman - Karnataka State Pollution Control Board,
Integrated Regional Office, Central Pollution Control
Board (CPCB) at Bangalore, the Principal Secretary to
Government, Department of Transport, the Additional
Chief Secretary to Government, Forests, Environment
and Ecology Department, the Additional Chief Secretary
to Government, Department of Finance, and the Chief
Secretary to Government, State of Karnataka for their

information and compliance of directions.

(ix} As and when such reports are filed, the Registry is
directed to place the same before the Bench for
consideration and issuing necessary directions (if any)

required in this regard.

63. With the above observations and directions, this Original Application is

disposed of.
Sd/-
Justice K. Ramakrishnan, [M
Sd/-
Dr. Satyagopal Korlapati, EM
0.4, No.183/2016 (8Z),
13% April 2022, Mn.
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ANNEXULE - 2 - N
Office of the Senior Environmental Officer
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Date:

Nor KSPCB/RSEG/BNG-City/Non Atlainment Cany/2023-240

PROCEEDINGS OF THE TASK FORCE COMMITIEE FOR THE
IMPEEMENTATION OF APPROVED ACTION PLAN FOR IMPROVEMENT OF AlR
QUALITY IN NON ATTAINMENT CITY OF BENGALURLU WAS CONVENED ON
30.12.2023 UNDER THE CHAIRMANSHIP OF THE DEPUTY COMMISSIONER,
BENGALURU URBAN DISTRICT AT KANDAYA BHAVAN, K.G ROAD,
BENGALURL,

The list of participants of the meeting is enclosed as Annexure-1.

EE RS
The Member Convener of the committee and Senior Environmental Oftiver, KSPCB. Bengalury
City welcomed the Deputy Commissioner and other officials present in the meetin
requested the Deputy Commissioner 1o review the Depariment wise ¢
of action plan to improve the air quality in Bengalury City.

and

55 of implementation

Department wise implementation of action plan for improvement of the air quality in Bengaluru

City has reviewed and discussed as follows:

1. Pelice (Traffic) Department:
The Officer of Police (Traffic) Department was presen: during the mecting, brisfed abhow
progress made so far for the below mentioned action points.

8L | Action points | Action in g};‘{}gégs
Ne
i To carry out a2 survey to identifv more |
viulnerable  roads  with  respect

Bengaluru Traffic Police has identified |

12 High Density corridor roads. which

- congestion so as to regulate the rraffic. | have congestions to regulate the rathic,

! CThe naone of the Roads are,
‘ 1 Tumbkur Read

P20 Bellary Road

(3

.k

s Musore Road

wkarura Road,

3 Hosur Road

6. Old Madras Road
7. Bannerghaita Road

8 Old Adrport Road,

9. Sarjapura Road,

- HL Magadi Road,

1L.West of Chord Road.,

12.0uter Ring Road,

and also Bengaluru Traffic Police has |

identified 43 juncrions and 99 rouds

which have congestion 1w regiulate the

1

fod




2 1o enforee fane discipline  rules ¢ lane g @
Cstopping Jparking of  vehicles sui pimc Vi mm}» during °§ﬁ~i~a thre
designared bus buysisiop olows
- Ng of eases
&s«m}ketzé
21762
13380
831
3 Prevents and penalize "w-*é\fn, of \ehicles | Number of cases registered ag HNSE DO~
i non designated areas. park’m violations during the last three
years is as foi‘mx
| Year  No of cases
 booked |
5 2021 725920 I’
3032 )
: i
4 To increase fine on vehicle owners (not Number of cases registered against ’
Cdriversy where the visible smoke s bBmitting black Smoke  violations during
- emitted and noticed. the fast three years is as follows,
| Year  No of cases
‘ booked
2021 543
207 $56 |
2023 20
3 Launch public o Awareness through social media for
Campaign for air polluion  conwol, | aveiding use of  personal vehicles and
_vehicle maintenance, minimizing the use | use of public fransport.
of personal vehicles, lane discipline etc, | Steps are being taken to create awareness
about 10 maintaing lane discipline and its
"zmg*w ance in all junctions. ;
' Training sessions are being conducted 10
all type of vehicle users and  children at |
TT & RSI and Traffic Park about steps to |
be taken 1o control air pollution and its
: importance.

2 Tmsxsg}mﬁ agmﬁ Rmu afeny ihwrimmt.
' £ art and Road Safery Dcpimm«‘m were present in the meeting have

Action plan ; Actions are in progress

1 [ The restriction on use ¢ iz\\f@i';{‘iw Auto rickshaws plying in Bengaluru city are
stroke  vehicles in phased | converted into Bio-fuel mode {(LPG+ Perrol) and as per
manner {2-5troke - 5&:’02\'@}.’&3“ Order No. SARIE 267 SAEPA 2018, dated
iy Bengaluru clty, F 23102018, Government has given pesmission for 02-
siroke LPG Auto rickshaws cabs to renew the Fipness
certificate upto 31.03.2020. Further, as per the order No. |
TD 187 TDO 2020, dated 03.02.2020, the Government




P has restricted the ; ,
- centificate for “»czmm autorickshaw | "{t vehicle upto
Co 31.03.2022. '
e T e e

i ¢ | To check the cal libration of Al the emission test; ing centers i Kz

| emission nonitoring  connected 1o ordine nenwork system and these coniers ape :
s AL e time of Inspection,

equipments, housed in - being audited on 4 regular
Emission Testing  Centers status of equipments funcr]
{%JL*« jonce insiv m onths 1o being checked for calibration and ‘x:"x&(]‘ aswell and it is 4 )

coat the centers is also

Tknow  the status - of - continuous process,
! | equipments,

MMMW._TM,M S
i 3 | Lawmch  Extensive drive |
i | against poiluting vehicles for
I

L ensuring sirict compliance

he ra ansport department has beon checl 1 ;
| pellution and noise pollution in Bengatury City, Every
Cyear in the month of Noy ember. abserved as Ajr Pollution

[ and re quiate the traffic Awareness month, in this regard various programmes are
Ccarried out during November month 1o enlighten the -
,public on the i) effects of Vehicular pollutions. The
é §£}emr?zzkmz has taken action W0 control alr and noise ;
{ i ; -
; i - pollution in Kamataka State, The checking details for the
i H H ; o 4 ;
;‘ { ears 2020-21, 2021-22 and ”*fﬁ . ga;zaﬂ nisom
o Partieutars
| i  Particulars
! '

i | Pollution

f i Particulars

P

i

[

[

i H . S

i ] Particulars

b

b

I

f{zfimsem

: j The being  carried ﬂw:
| i v ir and m\fsu D{niiixzmz

S .
fm 4 } Instaliation ¢ of remote sensor | Thg officer present éarmﬁ meeting informed that the PL T
! based Pollution Under 5 system will be done at the manufacturing fevel itself,

§

i

| | Control ¢ PUC) system
3 wg Steps to  promote bamry

?[ | operated vehicles ,A;{.ér% 201 6 dated 3032016 bas exempted a1l
g ! transport and non-ir ansport battery operated vehicle
from pavment of road tax with effect from 01.04 2016,




ST T GoK under e | .
OF Motor Vehicles Act 1988, has issued Notification |

No. 168, SAEPA 2015(p), dated 06.05.2016 and |

published e-rickshaw  scheme prescribing g@mmig

conditions and permit conditions for the purpose of |

authorizing the operation of e-rickshaws vehicles |

throughout Karnataka State, except in the areas of

7 BBMP limits,
k e Government vide Notification Noo SARIE 48 SAEPA
2018, dated 26.03.2018 has accorded sanction for |

issual of 3000 Electric Auto rickshaw permits under |

“Rarnataka Fleciric Vehicle Folicy 20177, Therefore |

the agetion 1o induct battery operated vehicles is |

underway in phased manner, :

At vide Notifiearion Noo TD 2 TDO 2019,

OO0 has exermipicd Transport category |
¥ o« »

s {(inern

battery operated vehicles, Methanol operated vehicle

anol operated vehicles from pRITTHL |

H
and B
c® Mol was signed berween Transport Department and
BESCOM and wansferred an amount of Rs.4.00 crores |
by the way of deposit contribution 1o BESCOM for the §

purpose of establishing the charging stations for |

.

. . . C ; . ~ i
Heetric vehicles in Bengaluru city. As of now 126 |

Electric vehicles charging infrastructure has  been

6 initaie steps ters in diesel vehicles
of paticulate flters in diesel | done at the manufacturing level and automobile servies
Dvehicles ocentre s communicating with  the manufactures to |

H

mamtain with pollution norms
A H Yo . )’"—"%
oserves November month as Air |

AWArSTHess

ransport Department o
Pollution Awareness month, In this regard various |

¢S dre carried out during the November month
nothe public on the il effecs of vehicular |

progran

cmamienance, minimi

! |
o use ol personal vehicles, lane ] i
discipline et - The amount collected under Green Tax is being used for |

programmes chalked out for conrol of Air poliytion by %
vehicles under the proper guidance of the Government,
Rs3.00 Crores has been transferred w0 BESCOM !
department. Air Pollution control dwareness programs |
like organizing street plays, Geetha gayana and Short |
movies was conducted a1 Public places/School’s and |

‘ Colleges from selected Bidders/Service Providers.

£




3. KSRIC Department:
The Officer of KSRTC Deparmment was present during the mecting, briefed about the below
mentioned action points.

81 Action points | Actions are in progress

Ne |

i To construct satellite bus stands | To control the tratfic overcrow dmg in the city,
at all National high  ways | KSRTC has so far established sateilite bus stands
leading to Bengaluru, Par MUTC ~Masore resd, Basasveshwara bus

station, Peenyva and Shanthinagar. ¥
‘ decongest  the  wvallic KSR'{(T
Ceonstruct sumilar sawlilie bus star Lo
* directions of the city especially 1 Qid ?&mam
“Road, 2. Magadi Romi 3 Nelamangala 4
! Kanakapura Road and 3. Yelahanka on Bellars
. Mvderabad road for w ftss,h fand is required.

3

And as discussed in the previous mevting hele
on 070720210 letier  addressed 10

 Benga Ln ej%f} vide letter
soeSR A oimalR 4 76202 1-2022,

@.i}&..i}zi has been sent from MD, KSRTC ﬁ
requesting  to  identify  appropriate fand an d _
transfer of land on free of cost basis to construct |

Late 11 ite hus stands.

Based on  KSRITC
Y

| response

During the mee ting H\m be %)L' reconmended
- to make new sat

of metro stations on {}4 §'i >y m reach their
destination. Further, DC infor
no land available in tiw e%{}: §H"ﬁ:51 however, |
identify the nearcst’ suitable land available wi ?w"
BMTC and also keeping in view of further
extension  of  metro  of KR Puram,
Nelgmanangala, Yel a%mf&u‘ san 1o identin the
fand, the place where land is aot developed in
advance %.1}4 contaciy 5 revenue au “mrziie and
submit g\r-ﬂ;}ox‘z&% to the concerned department for
sanction of land, id ”WE ation and sanction of
land for construction of new satellite bus stand |

should be follow up by the KERTC :mzi"u:;rz'iiibs;.
Further, DC
| previous meeting 1
| Basaveshwara  sate L
Nelamangala instead Q?’ establishing onc more
satellite bus stand at Nelamangala,

g
g
nla

i
‘
'
i

taken in th
utilization

standg

($4)




4 KIADB ‘ g Q
|

The Otficer of KIADB was present during meeting briefed about the below mentioned action

f:'»;z‘ ~Action gzumgx | Actions are in progress

KIADB w0 carmark admugzc land in KIADB  has idenmtified  the  ares for |
industrial areas surrounding Bengalury ! establishment of truck terminals. In this regard |
or the purpose of eswblishing truck - KIADB  has  addressed g  lewer 1o
i Department  of  Commissioner, Transport  de cpariment on
atery 16022022 & 10.03.0002 mforming that, i
fing industrial areas of Karnataka &
g foveloping  industrial ;
eas ruck wrminals has o be d sveloped by
; Transport department, if the said ue:pax‘émsml
| [ not able 1o provide truck terminal areas in the |
- industrial areas of Karnataka & Bengalury it
was informed to address a letter to KIADB and |
CKIADB in nrn will initiate an ac tion, vs’}zem:wr !
truck terminals are essential, \
CNCAP Meeths held  wah  under the |
chairmanship 0?’ %-*if:)n"h DC on 03.09. 2022
- decided that Lbsfdbiibiﬁﬁi,ﬂl of truck terminal
caround  Bengaluru  not comes  under thug
Cpurview of KIADB and it comes  under
g.izwicu' «35" Devm; Urs truck terminals, Hence,
' w0 get the information fro m

developed

\mix terminals i
C has wddressed o letter 1o
Commissioner Transport and  Satety |
CDepartment  on 03.11.2022 regarding

ggaaguxra;z;uzz{ of Truck terminals where ever
required. But, there is no reply received fmmé
| Transport & Safety department il dae, |
1 KIADB has also approached the Deveaj truck
Cterminals authority and reply awaited. DC has |
directed 1o call for Deveaj Urs truck terminals

for nest meeting.

5. Food and Civil Supplies i¥cz)aa‘¥ssw§si“
fhe Gfticers of Transport and Road Safery Department were
about the below mentioned action Doints:

sent during meeting briefed

sl Action polnts thm are in progress !

. i
Mo ! i
i §’~cwm andd

Bangalore Urban $ ;
random inspections from January 2023 to |
- November 2023 and ad%z teration not found.

L3



Periodic check of all pewol bunks | The Deputy Director & Food inspectors of |
established  in Urban  and  Rural the tood & civil supplies depuntment of
Districts of Bengaluru and initiawe . Bangalore Urban districr bave  conducted |

;Eact%:m against the violators. Crandom  inspections of petrol bunks from |
January 2023w November 2023,
1 ) Adulteration not ﬁ‘»amﬁ, »
. Gradually restrict  sale of wun- Regular checking is being carried out w0
i scientifically reprocessed oil by the | channelize the ;}mces:;e{i used oil 0 the
| gtreet vendors authorized re processor. 1

6. BMTC BDepartment

The Officers of BMTC was present during meeting briefed abous the below mentioned i

points:

Sl
No

- Action points . Actions are in progress

1

" To phase out all BS-111 vehicles | BMTC has a practice of scrap
Cand to increase BH-IV fleet size  have covered 8.3 ;Bﬁh ks

cof Bengaluru Motropolian  {whichever Is carlioriAs per this palice. all B3%. ‘F

Transport Corporation gradually. | vehicles will be phased out which are eligible as per |
: Cthe norms. At present, BMTC is operating 1313 :
BS-iIl norm, 3604 BS-IV nor and 823 BS-VI
- norm buses. All BS-HI norm buses will be s '
in phased manner as and when the diiﬁii,l

serapping.

3

"

- To increase the Bus service to all | At present ransport facilities are being provided w |
the satellite bus stands and last different parts of city and sub u

destination of BBMP area  Bangalore from important Bus stations as per the

demand and requirement of the public ;
BMTC operation jurisdiction is extended tilt 25kms |
from BBMP limits. The Villages which comes

ban area of

jons

under BMTC operational jurisdiction and roads
which are suitable for the operation of heavy

vehicles have

been provided with the transport
o facility based on the demand and requirement. '
As on November 2023, BMTC is operating 596
schedules with 8913 trips o city area and 4989
schedules with 48737 wips to sub whan areas.
| Finally 5383 schedules are operating with 37632

Ctrips. The present operated schedulesitrips are as
per the demand.

Further, high wtaffic mobility places are being
identified and transport faciiities are being extended |
from important bus stations and from other place
which comes under the BMTC  operational |
jurisdiction with at view to increase the modal shift |

£

1o mass  transport  from modd 1o

transportation o

mmm 1 wilition,

S~



o
d

Al present, BMTC buses are being subjected o]

emission monitoring of KSRTC | emiss sion check on ¢ a monthly basis, for which all
cand BMTC buses and  1ake | the depots are equipped with computerized smoke |
; o

mm,czm, action for mecting the | SImission wsting facilities. In the evem of any bus |

To carryour regular vehicular |

tail pipe entission standards emitting smohe bevond the permissible limit, action |

o withdraw the bus

s being tmken ar the depot feve

- from

SPUT

ri zs\mu corrective measures,
SIS operating 9 mis %W}AC 90 Electric ¢ buses
s a metro feeder service on Gross ( Cost Contract
{GCCY modet under Bangalore smar city scheme
through M/s NTPC Vidvu Yypar Niga.

 BMIEC is operating 12 mir Non AC 300 Eleotric -
buses on Gross Cost Contract (GCC) Model urder
FAME-! scheme 1} wmwh Mis Ashok Leyland im‘
45 on date, 300 electric buses are received and 225 |
electric buses are in operation.

BMTC has issued a lenter of Award 1o Mis TML

Smart Ciry Mob Solution Led., on 17.08.2022
Clor Tselection of service provider for procurement ,
Coperation and Maintenance of 12 mits Non AC 300 ;
Eleotric Buses on Gross Cost Contract {GCCy
- Model” mmcs‘ FAME-II scheme of CESL. As on
26.12.2023, 100 electric buses are in operation and
ﬁ:mzz‘mng 823 buses will be inducting in the phased
manner.

. eoed

T BMRCL Departinent:

The officer from BMRCL present during meeting, briefed about the below mentioned
action points;

" Actions are in progress ‘

Me ctro Rail Route

Jas per schedule »

Nayandandanahalit o Keng geri = Completed &
mavgurated on 2908 202

Kengeri w Challaghatia - Com pieted &
inaugurated on 09.10.2023,

| Hesaraghatua cross station sandra) o BIEC |
- April 2024,

; E
Reach-3 §
§

ﬂfz

e Construction & | : g j
(C&D) waste thar transpart Construction & i”}cmm‘iziun {C & ,}_}"
dumped in the waste 1o the designated recyeli
: by B 3BMP,

8




H
i
E
i

[ To sweep the sireet using
I mechanical  suction vacuum |

Ccleangr,  where  the
CONSrUCHion
progress
| suppress the dL st et

work s under
{5

sprinkle

and Waler

metro |

e Mechanical
surroundin
»  To avoid au
maasezx w:'? >

‘.-—4 @

£§] i\lﬁzm con

fution due

] g;&“.gui (e

w320 kb ow
COLSSION,

e Tyre washing taciliny and developmer
green cover is under taken in working site

avoid

w reduce the air pollution considerably.

8.

ﬁegarm 1201 of Energy and BESCOM

The Officers of BESCOM were present during meeting briefed about the below mentioned

action points:

Action points

Actions are in progress

3

To make an action points 10 ensure
round  the clock  supph  of

electricity to Bengaluru ci

I

is Imww sutficient instalied

the maximum  power

gories of

i

consistenthviconstantls working  towards

reducing  frequency  and  duration of
Wnterraption with following measures:

5. mazaeimg RMU laces

o narrow down the faulty portien of

31 é PRY feeder ;
2. Installing Auto-reclosures o
industrial and commercial feeders
for identification of faulty portion in
no time amd isolating the fauly
pottion of the 11 KV feeder and
restoring the healthy portion of the
P RY feeder
3 Conversion
UGABR cables
requenay
werruption
calamities and manmade faulrs.
$ per statistics, even after consistent increase |
in number and installed capacity of DG sets in |
Baz‘agaéom ciz;\f ith effort of reduced |
terruption, the usage of frequencyhours w‘;

)(x sets has come do.mé considerably.

iction vaccum cleaner s used

water sprinkling i3 being

ni of

&7



- Interruption of csfa,irzc power is increased in
- this vear compared to last two vears, subsidy |
given by the BES( '}"2 for solar system was -
! the meeting, The BESCOM !
oyneers present in the meeting stated that, due |
1 shortage ¢ ; vndall in this vear, there is no !
fwater in the Si::xi:i"v‘{'}ir which results to the |
continuous  interruption of power  and |
" department is re looking/planning for giving |
subsidy for instlfation of solar power and
cwill be  implemented shortly.

SLNo | Action points

9. BDA
The Officers of BDA were present during meeting briefed about the below mentioned action
A
S No ‘u‘mm g}mms | Actions are in progress
i oY ) vruck rerminals on gl major
ighwass coming under BDA jurisdiction
sed manner Wil be made in the proposed Revised Master
o i} ) ,P‘Eﬁz;w“-ﬁ {(RMP ’?Uh 3 :
2 to create separate bus bays in new | in all BDA formed and BDA approved |
proposed BDA fayvow and §"§‘E‘V£li€§ private layout, provision is mada mr
lavouts.  allocation of Bus bays in required plac %
3 To increase the wreen cover by - o all BDA formed layout and connpe img,
planting trees in Bengaluru city | roads tree plamation is already carried out.
where empty spaces are available | In some of the lavout and roads wee
on road plantation is in progress,
18, QBM?

The Officers of BEMP was present during meeting and briefed about the below mentioned

action points:

Present status of action progress report for

ampimtmmszsm of %emm th

of wmi\ wmp eted:
(Asphalting and U
for %}"68 73 Kms and construction of ridge

of Tmsiaied g}:zuf" {wmﬂ,w roadsy in 417 kins of
LE CLAECU
UL the limit of BBMP.

pavement of
road shoulders

P

been filled and 160216 sgm of
wrwi bas been redeveloped. 80%

pgradation of fooipath and drains

roads in

H

3 Vo construct more number o
multilevel  vehicle gmrkisw% (BMTC) owns 9 and BBMP has 3 in IC

facilities. - freedom park and KR market Around 1. ?{}ﬁ %
é

" and 4000 two-wheelers can safel v be aawmmas{iaze |

Lin 12 ;:«af*&szzg cilities, Further, one in G;{mfihii

| Bazar area is als %xé‘»?}w w\:”xz‘w

fhe Bengalury Metropolitan Transport Cf}m;}azzy

4

10
&b



To take action

construction and - processing of 890 MTPD is under progn
, ¢ prog

| create/approve facility for re-

Psuablishment of C & D wasie mm mcluding

i

plan ?az’ widening ©

~

' {kconvc\tmﬂ of roads.

Lad

i
i

-ate separate b

Nearls
2000 Oy Tender SURFE project

ris Road, { ommissi
Road, Conmneham Roead, Vinal Mallya Road. K
G Road. Nrupatunga Road, Siddaiah Peranik
Road. Modi hospital road in 17 phase

Chureh stroet, M

o
134
1Y

To enhance connectivity and alleviaw
Congestion BBMP has initiaied widening of
roads zzm% immmwzmm of inf ‘

e;z";‘zztiws of new roadwavs.

PO ok

thin Mahadevapura area.

Some notal _
the road from E'«L;uiuhészssi;xhaiiz <'}RR o PRR vin
Panathur Guejur Palva Varthor Main Road Rf\ié’f
Road, the construction of a road from Vydehi
Hospital Roead o Old Alrport Roud x*é;zﬁ
Tubarahalli Tank and  Siddapura Nalurghall
Read o Rundanahalll Main Road vig BEML
Lavout in Rl Mahadevapura,  and  the

comprehensive  development of Hoodi Main
Road from Avvappanagara Arch o Hoodi

Junetion and Eimxis Raihway Sation 1o Medahalli

?\a ad.

Cand BDA arc planning the bus bayvs in the

new BDA and Private Layouts,

proposed BDA lmvouwt
and Private layouts.

To construct flyovers/under | As of 2023, Bengaluru has 42 flvovers and 2

under bridges, Ejipura flvover is undor progress.
Proposed flyovers are:

pass at congested
traffic intersection of BBMP
area in phased manner.

;
!
!
%
H
!
i
i

i1



1 er at Gokula road near the busy Mathikere
turn will be bail tat the cost of Rs. 40 crores.

2. Flyover at ORJ R-pipeline junction ar Jalahalli
- will be built by BBMP at the cost of Rs. 40 crores.
3. Flyover on Mekhri cirel ¢ underpass at Javamahal
. road, will be built a1 cost of iia 65 crores 1o the
[ civie body,

4, New flvover at the Sadashivanagar police station

|
f
i

| cirele will be built at cost of Rs. 48 crores, |
3.Integrated fivover imm the Yeshwantpur ratiway 1
; y“a;:un w New BEL Road i
To create water fountaine at - o T !

maltic NLETSeCtic

c mounted mechanical |
i

; sw;cgirw z*z*sac%**nes for sweeping around 1000kms
- daily in major arterial and sub- -arterial roads, ‘

and st from

major

reguiarly by deploving

- To suppress the dust b" usin 1 waler sprzniuu\ pg*&m“x,d under
i

treated water of BWSSEH by | 10 suppress dust,

: sprénké%nw on the roads during |

CAP funds are assed ;

§
night times in the areas where
dust ey e:iﬁ are high, ! |

To remove encroachment of | The removal of encroachment of footpaths by ¥
toowaths by  hawkers  in - hawkers in market places is a continuous proge »:»,
market places and refocate in | and is undertaken major market places such as
the designated places as per | Madiwala marker, K R Market, Russe! Market,

Street Vendors Act " Johnson Market, Malleshwaram Market, Jayanaga

has apr vinted |  for m;}emw penalty |

:
plc' rent

notification ,\?L},i'fiifi' 06 bn people burning solid wasie in the Citv. In this
ENG 2017 dated: 03.08.2017 regard, each of the wards one junjor health i s
issued by Jer; of has been appointed 10 manage  solid
Farest, Ecology and | J}s sgregation of wet and dry wastes, §‘§zer@. are more |
Environment regarding fiiz&m 160 dry waste segregation centers established |
: prohibition <>§‘ ;m BBMP fimits to handle dry waste collected an§
‘: open burning of solid waste md ay to day basis. BBMP has also established 7 wasieg
the city. processing plants for processi ing of wet waste 10
convert to compost. The burning of waste is mainly
by general public and trouble mrongers who it f”ml
on open garbage on streets. Measures have %x.mg
"'1 S0 Up Lo cateh hold of such persons and | impuose
‘@8;}:@5%_\_! with the help of Marshals.

s
i~



13

' To create green buffer along |

' the waffic corridor/ greening

4@? open  areas, developing |
developed so far nearly 1400 parks small

gardens, greening in schools,

Cmedium, large parks). In order to develop these

nearly Rs. 40.00 Crores per annum.

gFurzizea from the forest departruent evers vear

| WNursery s being devel amu and Rs. 2.00 Crores per
vear is earmarked for Avenue P Ia.m:,zzzm and

rimming of wee branches,

creation of Nurseries al diftere
CBBMP lavour and fo camv-out new pla

across gt'}\?ﬁ UL G InCrease green cover and |

*arcas around such parks.

BBMP has independent Forest & Horticulture 7
departmant which looks afier plantation of Avenue
Trees and also development of parks. BEMP has

new parks and maintain these parks BBMP spends

Cr o Hordeulre  dept i allocated z‘oz‘:
development of new parks with emphasis on
greetiery all along the park by identifving hotspots |

14

To ereate separaie spacy/ rone!
to handle solid waste , C&D
waste and any other waste in
all BBMP wards 7/ BDA new

layouts

DRengalury generates nearhy 4200 MT per dav solid

waste, Out of these 4.200 MT of waste nearly 600
MT of waste is sent to 7 waste pzmuemv plants

Mis, MSGP. BBMP has also establi
dry waste collection centers and in these DWCU

nearly 100 MT of dn waste s handled. The
renraining waste of nearly 2300 MT i3 scientifically

s . . .
disposed at land 11} siwes.

Further, nearly 500 MT of wastes is processed az}
shed nea i 160

Around 3000 TPD of C&D waste s generated in the
citv. There are 3 C&D waste collection conters at
Jigni, Kannur and Chikkajala with a capacity of
750 TPD. Further. 3 centers are proposed to be |

established 10 manage the Ciny's generated C&D
Waste. '

wwh
18

Planis  of  specific  native
species which are absorbing |
fine dust where the pollution |

levels are very high viz.,
Central Sitk Board,
Whitefleld  industrial  area
Mysore road and other argas.

depariment which looks after iviszm;,—asim; 0
Trees and also development of parks.
| identified specific species and plantation
PrOCEss.

BBMP has independemt Forest & Horticulure !
&
f

i5

- To increase the green cover

Chy  planting  tees  in

Bengalury ity where empty

spaces are available on road

phased manner. places where empt

- available.

It s a continuous process and are undergoing in

s
L



of KSPCR were

esent duz* mg meeting and RSEO, Bengaluru city was briefed

bout the m: ow ’n::mis e
Action points

ty sp'zces are av m!zm?ﬁ: on

It is @ continuous f”mgz‘&mma:, initiation has
| taken by KSPCB in coordination with
ndustries, Apartments, commercial
- establishments. office building etc. 1o plant
cmore saplings where the empiv spaces are

available, Industries/commercial
establishments office building are insisted to

increase the sreen in
their premises as o part of their CSR
programme. RSPCB is also mnsisting the

ndustries (o maintain minimum 33% of the
| green coverage,

H"zuzii}’ reprocessed oif by the

L. KSPCB is repularly monitoring  the
industries/units including the Commercial
establishments those who are generating

he used oil and waste il from their DG

Sets and PCB is ensuring all the used oil

and waste ol generated industries/units

are diverted to authorized recyelers
under the Hay wdous Waste Management

Rules, 2016

oo,

- the Board has insisting the units o

make regisier o Uwe Harardous
manifest system 1or tracking and o avoid
mishandling of hazardous waste from the
point of generation, tll it reaches to re-
processing plant for scientific treatment
and disposal. The Board is continuously
MOfit rma the san

o conduct Source Apy
Study of Bengalury (8

O in aha website and co

\‘\H{B s joining hands o push for adoption

“‘S
§M
£
&

- of cleaner fuel fike Nan mi Gas, LPG, |
of poliuting fuels like Furnace Ol ao&
- Coal, Pet coke ete., in industrial areas. To
- encourage industries 10 switch over to cleaner
fuel, Gail Gas company has already provided
cNatural was pipeline nerwork  in some

s ready for

industrid arcas and

CONBECHIVILY Ta7 some industriz

|
]

oORSPCB  has  established manua!

ambient aiv quality monitoring station in

Bengaluru City and are in operations,




Air Quality Status to the line | 2. 14 CAAON's (1] KSPCB « 3 CPCBY

departments on regular basis. covering all 4 Zones viz.. Residenual,
{ i
. H

ommercial, Sensitive and Indusurial

Zone are i operation

3. Daily air quality levels are disseminated
through digital media. The real-time
AQT value 15 avallable on the KEPCB
website
httpsy/hspeh. karpataka. gov.nvcasgm-

data and in the CPCB Sameer

4. Ag per AQL of November 2023 out of
{1 stations, AQL a4 swations (Nisargs
Bhavan, Sa

Peenva Vaterinary College Hebbal City

wavanahal

Railway Station, are satisfactory,

AQL at remaining 07 station Shalini
Ground, Jayanagar, Nimhans, Kavika
Mysore Road, HSR  Layour
Central Silk Board, Kasturinaga

Jigani Industrial  Arca, Ancka

I Notwe : * AQT Index -~ G
{51100, Moderate (101
and Yery poor {301-400) Severe (2401

5. Four mobile  enforcoment vans  are

equipped with marshals 10 control alr

pollating activity in the city {imits fopen
burnmg,  Industnial waste burning,

construction  aclivities ¢t} are  in

operation.

6. One mobile van for monitoring of Alr

Emission in  industrial area 18 in
operation.

e

06 mini vans equipped with monitoring
of Vehicular Emissions are in operation
i coordination with RTO, BMTC and

KERTC.

$od
it




8, Awareness programs along  with
ndustries, scignce centers and
commercial estabiishmsms, Public are
conducted at regular intervals which
include  and  are not restricted  w©
Awareness on use of mass ansport
system, Encourage indusiries w0 switch
over w cleaner fuel, Gail Gas company
has  already  provided Natural  gas
pipeline network in some  industrial
arcas  and  network  is o ready for
connactivity for some industrial area.

Carryour  regular  monttoring of
industries and initiate action against

the defaulting industries

t. In Bengaluru, 27 industries have
OCEMS, in which 22 industries are in
17 Category and 5 industries are
related to incinerators, CETPs and
Hazardous wasie generating
industries. The daa of OCEMS is
linked o KSPCB  website vide
hups: onlineksneb com/public/dJandi
ng/dashboardtable and CPCB
website, Stack emission monitoring of
these ndustries is monitored regularly
as  per CPCB frequenc of

(e

inspections/ monitoring,

The stack emissions are manually
monitored by KSPCB uysing TESTO
350 Flue gas analyzer.

It is a continuous programume. Boasd is
carrying out regular monitoring of

industries & initiating action against

the  industries which  are  non-

wm;ﬂ ving under the Provisions of Air

& Control of Pollution}

il
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=
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Awareness  programs  along with
indusirics, scienge ceaters,  municipal
bodics and commercial establishments
are conducted ar regular  intervals
which include and are not restricied o
i & Green fuel in
Establ mﬁn'sezztsfSimcz
:ndors.
4. Mot to burst erackers during Ganesha
and Deepavall Festivals.




The following other kev points were discussed during the meeting.

B

2}

4
v

7

8)

9

Farmarked the land for establishment & supervision of truck wrminals on all major
highways and Presiding Officer has direcied the concerned departiment to provide basic
amenities ke vehicle platform, drinking water faciling, twoiler facdinn et and make
provision for bus bays & munwounce o
Dewraj Urs Truck terminals 1o attend im. next mecting.

'/

i the

vuck terminals and alse

Directed BDA to furnish the lst of land allotted and reserved for essential services
viz.,, Solid Waste processing plant, establishment of puck terminal. bus bay and
concerned department gmrsmd with the BDA and 1ake 10 possession of allotted land
from BDA immediately

BBMP shall submit prom son of (0.3 acres of site
out of 50 acres CA sites for solid waste processing plant & for cost relaxation.

o concerned department for sana

Member convener of the committee was d%r«:“m& (o addre
Dirgetor of BMRCL  for scientific har dhm & di w o f;

waste and for not
Adr g olution and
also S*C mq £ m;‘c‘i'eé %m mam@er convener to imd jmasdmmf 17 in of ii he \,w’( B

correcti ve measures
scientific disposal and

Deputy Commissioner has directed the Food and Civil supplies department o increase
inspections & conduct random inspections of petrol bunks,

Deputy Commissioner has directed the BMTC department 1o encourage mass
transportation and to extend the free services facility to all peoples and al

for utilization of public transport by giving concession & tw redu e af*e i
has also directed the depot authority to acguire sites reserved for bh mx Member
convener of the commi iiz. raised the points about unscientific di Pserapping of
buses, DU has directed 10 add condition to tendering process ‘ 5 ’
scrapping of buses,

ket price.

Diirected to BBMP department to take effective sweps for segregation, collection and
processing of solid, & € & D waste, increase Lh msmt : of C& i‘; \Qsi%, wasie
tz’;’a:‘.mcrst/pmcc:\‘mm facility and create more 3 ' i
solid waste handling & management svstem
BDA for sanction of 0.5 acres of site out of 5
waste processing plant afong with 2ost z-dg\az«.,\ z"CiJE?CChSi(}E‘,.

gites for establt

Deputy Commissioner & representatives of other departments has  raised the poimt
about subsidy given by BESCOM for installation/utilization of solar power for lighting
and other purposes was stopped. Deputy Commissioner ?m& directed the BESCOM
authority to extend the services of subsidy to solar systen.

Deputy Commissioner has appreciated the utilization of natural gas in Residents for
cooking purposes, pipeline network/connectivity provided in some residential/industrial
area which may reduce the Alr Pollution and same b extended 1o zei f
Distribution/supply of domestic LPG to all levels leads to larger increase of
and which may leads to deorease in Air Pollution.




10y Drepuny Commissioner has raised the points about reegiving a complaim regarding
discharging of sewage inw outside the premises which is being finally joining 1o lakes
from residential & commercial bullding and directed the KSPCB authorities 1o conduct
rundom  inspections of apartmentsicommercialhosiel building whether they have
provided and operation of the STP or not and take action against defaulting onits if
any.

Hibinally Presiding Otficer opined 1hat serious actions needs w0 be taken by all the
departments and have w work together o control Alr & noise pollution,

Phe meeting ended with thanks o the Chalr.

-

Presiding Officer

and the Deputy Commissioner
Beungalure Urban Ditrict,

Bengaluru.
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Disclaimer

The report "State Action Plan on Air Pollution for Karnataka” Version I, is prepared by compiling
the information collected from various line departments and includes the indicative template
provided by the Ministry of Environment, Forest & Climate Change, Gol. This report is the depiction

of various measures/initiatives " As is" undertaken by departments to control air pollution.

While every effort has been made to ensure the correctness of the data and information put forward
in this report, neither the authors nor EMPRI accepts any legal liability for the accuracy or inferences

of the material contained in this report or for any consequences arising from the use of this material.

The opinions expressed do not necessarily reflect those of EMPRI, nor should they be attributed to

the organization.
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1. Background

Ministry of Environment, Forest & Climate Change (MoEF&CC), Government of India
(Gol) launched the National Clean Air Program (NCAP) on 10" January 2019 as a time-
bound National level strategy for pan-India implementation to tackle the air pollution
problem across the country in a comprehensive manner.

The National Clean Air Programme (NCAP) 2019 is being implemented primarily in urban
agglomerates and specifically in 132 non-attainment cities concerning PMo identified by
Central Pollution Control Board (CPCB) based on the monitoring results from 2010 to 2015
across India. City actions plans for 4 non-attainment cities of Karnataka (Bengaluru, Hubli-
Dharwad, Davanagere, and Kalaburgi) were prepared by the Air Quality Monitoring Cell
(AQMC), as per the programme objectives, approved by CPCB and are wunder
implementation in these cities intending to reduce the Particulate Matter emission by 20 to

30% by 2024.

Further in this regard, the Hon’ble NGT (SZ), Chennai in the matter of OA No. 159 of 2021
issued an order dated 29.07.2021, which inter-alia states that:

“The Central Pollution Control Board and State Pollution Control Boards of Tamil Nadu,
Karnataka, and Telangana and the respective State Governments through their Environment
Secretary are directed to file independent statements and reports regarding the action taken by
them for preparing the State Action Plan as envisaged by in National Clean Air Programme
(NCAP) Plan Program and what is the present stage of its implementation and how it is being
effectively monitored and implemented by the regulators and if there is any gap, what is the
action taken by the respective State Governments for filling the gap and fully implement the

scheme within the respective States”.

According to the guidance document of NCAP, a State Action Plan (SAP) for addressing air
pollution is to be prepared. As per the NCAP document in Appendix-VI: NCAP agencies and

timelines at S1. No.1.13 mentions the State Action Plan for Air Pollution detailed below:
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The guidelines are to be formulated by the Centre (MoEF&CC and CPCB) as mentioned in
1.13.3. CPCB communicated the State Action Plan template through mail dated: 15.11.2021.

In the background, a meeting was held on 08.04.2022 with the line Departments under the
chairmanship of Additional Chief Secretary, Department of Forest, Ecology & Environment,
Government of Karnataka (GoK), wherein it was decided to entrust the work of preparing the
State Action Plan on Air Pollution for Karnataka to Environmental Management and
Policy Research Institute (EMPRI), Bengaluru. EMPRI was directed to form a committee
involving experts and the Institutes of Repute. The line departments: Karnataka State
Pollution Control Board (KSPCB), Industries, Directorate of Municipal Administration
(DMA), Bruhat Bengaluru Mahanagara Palike (BBMP), transport, Gas Authority of India
Limited (GAIL), Indian Oil Corporation Limited (IOCL), agriculture, Bengaluru
Development Authority (BDA), Food & Civil Supplies (FCS) and, Forest Department are
required to share the necessary data/information and for preparation of State Action Plan on

Air Pollution and to nominate a nodal officer for coordination with EMPRI.

EMPRI constituted the following Committee for the preparation of the State Action Plan on
Air Pollution for Karnataka (SAPAP-K) vidle OM No. EMPRI/CR-02/CCC/2022-23/372
dated: 22.06.2022.

1. Shri Vipin Singh, IFS, Director, EMPRI

2. Dr. K H Vinaya Kumar, IFS (Rtd), Director (Research), EMPRI

3. Shri. Mahesh T, Chief Environmental Officer-1, KSPCB

4. Dr. P Niranjan, Chief Environmental Officer-3, KSPCB

5. Smt. P K Selvi, Scientist D, CPCB, Regional Directorate, Bengaluru
6. Dr. Pratima Singh, Research Scientist, CSTEP, Bengaluru

7. Shri. Akshay Kumar V Ganeshker, Research Associate, DCC, EMPRI
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The Meeting of the committee for preparation of the “State Action Plan on Air Pollution-

Karnataka (SAPAP-K)” was held on 29.06.2022 at EMPRIL.
The committee deliberated on the agenda items and the following decisions were taken:
Agenda 1: Status of the nomination of Departmental Nodal Officers.

Decision: Follow-up needs to be done via phone and a few additional departments such as
Forest and Energy Department and Corporations such as NHAI, KSHIP, BMTC,
KRSTC, and KRDCL are required to be added to the list of line departments.

Agenda 2: Template provided by MoEF& CC to be used to collect the required data.

Decision: The committee decided to host a consultative workshop tentatively on 11% July
2022, with the nominated departmental nodal officers to explain the template and

the information that needs to be provided by them.

Agenda 3: Framework for preparation of the action plan.
Decision: The committee suggested considering the framework used by the State of Gujarat
and Telangana for the preparation of SAPAP-K and improvising the framework if

necessary.

Decisions on other aspects of SAPAP-K:

1. The committee agreed to submit the first draft of the report after the compilation of the
data (as per the template prescribed by MoEF & CC) as Phase-1. Further, prepare and submit
the State Action Plan as phase II.

2. The committee suggested EMPRI, KSPCB, and CSTEP nominate three personnel to

collect information by dividing the departments among the three.

3. The committee opined to include all the smart cities of Karnataka for the collection of

necessary data.
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2. Karnataka State

Karnataka is situated in the south western region of India. It is one of the most prosperous
states in India. Karnataka has made tremendous progress in the fields of education, industry,
agriculture, literature, and tourism. Bengaluru is the capital of Karnataka, known as the
Silicon Valley of India due to its flourishing Information Technology industry. Karnataka
was formed on 1st November 1956 when the States Reorganisation Act came into effect. At
that time Karnataka was known as the State of Mysore. It was renamed Karnataka in the year
1973.

Karnataka is the seventh largest state in India in terms of area. It has 31 districts. Karnataka is
bounded by the Arabian Sea and the Laccadive Sea (Lakshadweep Sea) on the west, Goa on
the north-west, Maharashtra on the north, Telangana on the north-east, Andhra Pradesh on the

east, Tamil Nadu on the south-east and Kerala on the south-west.

The major rivers flowing through Karnataka are Cauvery, Kabini, Krishna, and Tungabhadra.
There are three distinct geographical regions in Karnataka: the Coastal Plains, the Western
Ghats, and the Deccan Plateau. Karnataka covers about 750 km from North to South and
about 400 km from East to West. The coastline of Karnataka stretches for about 320 km.

Karnataka ranks ninth in terms of population in India. The population density of the state is
319 per sq. km. The decadal growth rate of Karnataka’s population is 15.7%. Karnataka’s
population was recorded as 61.13 million as per the 2011 Census of India. Out of this,

61.43% reside in rural areas.

The climate changes from place to place due to the region’s altitude, topography, and
distance from the sea. Karnataka receives a mean annual rainfall of around 1355 millimetres.
The southwest monsoon brings maximum rainfall to the state. The district of Udupi gets the
highest average rainfall while the districts such as Chitradurga, Koppal, and Vijayapura

receive the lowest rainfall.
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3. Ambient Air Quality Monitoring Program

Karnataka State Pollution Control Board (KSPCB) is monitoring the Ambient Air Quality

(AAQ) at 70 locations in the state. The monitoring of AAQ is carried out through Continuous

and Manual stations under two programs called as National Air Monitoring Program

(NAMP) and Board Air Monitoring Program (BAMP).

No. of Ambient Air Quality Monivtoring‘ stations under  TotalNo.
NAMP BAMP CAAQMS  of stations
| 30 13 39 82
M RPN RSPM PMu) FBM BMas
- FPM(PM25), SOz, FPM(PM35s), SO2, SOz, NO, NO2, NOx, NH3,
NO2, NH3, Pb, Ni NO2, NH3, Pb, Ni CO, 03, CsHs, CHs, NMHC,

WS, WD, SR, BP, VWS

THC, Eth-Benzene, Toluene,
Xylene & Meteorological
parameters like Temp, RH,

Ambient Air Quality Monitoring Stations in Karnataka

 Manual Stations Bengaluru Other thah‘Behgaluru Total

NAMP 09 21 30
Board Program 06 9
NCAP 0 4 4
Total 15 28 43
- |  (Source: KSPCB)
CAAQMS Bengaluru Other than Bengaluru Total
Existing : 07 24 31
Additonal 04 04 08
T I 58 3

 (Source: KSPCB)

Total No. of Stations in 29 Districts of Karnataka State = 82 (43 Manual + 39

CAAQMS)
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CAAQMS
- Manual AAQMS

tcaballapura

Figure 1: Map showing the Network of AAQ stations in Karnataka State (Source: KSPCB)
Continuous Ambient Air Quality Monitoring Stations (CAAQMS)
The KSPCB has established a total of 31 numbers of CAAQMS for & parameters in
Karnataka in a phased manner. There are 24 CAAQM Stations in other cities of Karnataka
and the Compiled Statistical Data is sent to CPCB, New Delhi electronically and also
uploaded to the Board Website (https:/kspcb.karnataka.gov.in/) and displayed to the public.

e There are 7 CAAQM stations established in Bengaluru and 24 CAAQM Stations in
other cities of Karnataka.

e In 2022, 4 new CAAQM stations under National Clean Air Programme. In each non-
attainment city viz., Hubli-Dharwad, Kalaburgi, and Davangere, for each district one
CAAQM station, the said stations are functioning.

e Chikkaballapur, Ramanagar, Udupi, Haveri, Koppal Yadagiri, Gadag, Mysore,
Chamarajanagar, Hassan, Shimoga, Karwar, Raichur, Bidar, Chikkamagaluru,

Vijayapura, Bagalkote, and Kolar — each district one CAAQM Station.
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AL
4 . H&wr-”‘"‘*

iy »‘f‘(l
J Ly

@ Manual AAQMS

Figure 2: Map showing the AAQ stations in Bengaluru Urban District (Source: KSPCB)

Table 1: The details of AAQ Monitoring stations in Karnataka

SL | Location of the Stations Name of the Type of AAQM station |
No. District

1 | Graphite India White Field
Road, Bengaluru

KHB Industrial Area Near | NAMP
R.R. Founders Yelahanka
Bengaluru

. In istrial Area, Beny uru | Bengaluru _
5 | Victoria Hospital, NAMP
Bengaluru

TERI ofﬁéé premis’es, |
Bengaluru
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Bengaluru University, |
Bengaluru

hoag, Deng ~
Indira Gandhi Children
Health Care Hospital,
Bengaluru

15

Urban Eco Park, KSPCB
Office Premises, Peenya,
Bengaluru

Banaswadi Police Station,
Bengaluru

0 Bengaluru

,k 17; .

19

KSPCB office Building,
Nisarga Bhavan,
Saneguruvanahalli,
Bengaluru

Rajeev Gandhi Ch1 are
Institute, NIMHANS,

Bengaluru

Kavika —Mys’u"ru R‘o‘éd,
Bengaluru

RV College of
Engineering, Mysore Road,
Bengaluru

RTO Ofﬁée, Indiranagara;

NAMP

CAAQMS |

“CAAQMS

CAAQMS |

CAAQMS |

CAAQMS
(NCAP)

“CAAQMS

||

BAMP






[ 2D

State Action Plan on Air Pollution for Karnataka (SAPAP-K) E 2022

Bengaluru

KSPCB Office Premises,

ffice Premises,

Mysuru

KSPCB ‘Ofﬁce Pferhises, -
Kodagu

33 | KSPCB Office Premises, -

CAAQMS

Tumakuru
Tumakuru
H 29 | KSPCB Office Préﬁiises,
Kolar
Kolar
31 | KSRTC Building, K.R. NAMP
circle, Mysuru
Mysuru

KSPCB Office Premises,
Chamarajanagar

NAMP

45 Unl\’/’ersitny of’Ag‘ric'ultkur'al
Sciences, Dharwad

Chamarajanagar
gar
39 | KSPCB Office Premises,
Hassan
Hassan
41 | Baikampady Industrial
Area, Mangaluru
B — Mangaluru
Ranichannamma Circle,
Hubballi
b Dharwad
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| ’Liylylgafajanaiga‘.ra, Samudaya
Bhavana, Hubballi Town

CAAQMS
(NCAP)

| Port Diréctofs Ofﬁce;

Karwar

CB Office Premises,
Davanagere

Karwar

NAMP

Canteen building, M/s HPF

Ltd., Kumarapattanam,

Ranebennur

ntified, Davanagere

55

KSPCB Ofﬁce Premises,

Davanagere

Vinoba Nagara,
Shivamogga

Davangere

KSPCB Office Premises,

Belagavi

Belagavi

BAMP

CAAQMS |

61

KSPCB OfficePremises,

NAMP

Vijayapura Vijayapura
KSPCB Office Préinises,
Bagalkote Bagalakote
KSPCB Office premlseé;
Kalaburgi

T Kalaburgi

NAMP

10
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67{

Office of Weights &

| Measures, Ring Road, Opp.
t High Court, Kalaburgi

Near KSPCB Office
premises, Kalaburgi

KSPCB Office Préniises,
Bidar

CAAQMS

[ CAAQMS

1

hur

Raichur

, 73;

75

Hajir Co lony; Raichur

CAAQMS

Govt. Junior College, Near H’
DDPI Office
Chikkaballapura

Chikkaballapura

CAAQMS

—

‘Brahmagiri, Udupi |

Diwator Nagar, Koppala

CAAQMS

Panchal Nagar, Gadag

CAAQMS

Kalyana Nagara,

| CAAQMS

11

(Source: KSPCB 2020-21 Annual Report)
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Table 4: Annual average values of Air Pollutants in Bengaluru city during the year 2020-2021

NHs | Pb | Os | CO |

SLNo | Name of the Station ; SOz % NO:2 | PMio | PM2s |
| pg/m3 | pg/m® | pg/m® | mg/m? |

| pg/m’ | pg/m® | pg/m® | pg/m®

SRVairl ’theel kFactory,
Yelahanka

Yes;hwan t’hl?lflra‘ 58 :
Police Station
Central Silk Board,
Hosur Road
RajeevGandhl
stitute of Chest

BDL | 220 @ 62.0 260 | 19.0
Peenya

AMCOBattenes, . BDL | 230 | 680 | 350

10 | Banaswadi police
station

12 | Kajisonnenahalli BDL | 210 | 680 | 330 | 180 | * * ¥

Govt. SKSJ

BDL | 17.0 | 116.0 * 19.0 * * *

tal, | BDL | 240 | 560 | 27.0 | 140 |

Health Care Centre

7 | Veternary College,
(bl (CARONE)

84 | 205 | 633|278 | 62 | * |
18 | Jayanagara 5th Block | BDL | 18.1 | 643 | 339 | 9.6

19
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(CAAQMS)
5 223 139
0 City Railway Station - ‘ : * .
(CAAQMS) 7.9 | 398 958 -
~ Standards | 50.0 | 400  60.0 | 40.0 | 100.0

E Not Monltored BDL Below Detection Limit [SO2 lower detection hmlt is 4 00 pg/ms3]

(Source: KSPCB 2020-21 Annual Report)

Air Quality in different districts of Karnataka

KSPCB during 2020-21 has monitored the ambient air quality at 22 locations of 19 major
cities of Karnataka using manual equipment under the National Ambient Air Quality
Monitoring Programme (NAMP). Ambient air quality monitoring is being carried out twice a
week throughout the year for 24 hours, for PMio, PM2 5, SO2, NO2, Ammonia & Lead using
manual equipment as per Central Pollution Control Board guidelines, and the data is sent to
CPCB, New Delhi electronically and also wuploaded on the Board’s website
(https://kspcb.karnataka.gov.in/).

Table 5: Annual average values of Air Pollutants in other districts of Karnataka during the year 2020-
2021

SLNo | Name of the Monitoring (24 hrs.

Time Weighted Average)
Station e —————

1 KSPCB Office Premises,
Kolar

KSRTC, Building, K. R.
Circle, Mysuru

7 KSPCB Office Premises,
Chamarajanagar
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Lakkamanahalli Ind.area,
Dharwad

Davangere

15 | HPF Intake Well, 322 + | BDL | 45 49 *
Ranibennur

17 KSPCB Office Premises,
Chitradurga

19| KSP ice Premises, | 756 | 204 | BDL | 13.0 *
Vijyapura
21 KSPCB Office Premises, N
. 59.3
Ballari
Raichur

- Standards 60.0 40.0 50.0 40.0 100.0 0.50

38.3 9.3 BDL 4.5 5.8 *

(Source: KSPCB 2020-21 Annual Report)

The Concentration of PMg exceeded the National Ambient Air Quality standard at 6 cities
viz., Kolar, Kodagu, Davanagere, Belagavi, Vijayapura, and Kalaburgi. PM;; values

exceeded only at Kolar & Kalaburgi. The remaining 3 parameters are well within the
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national ambient air quality standards. PMo concentrations have exceeded the standard limits

due to the emissions from construction activities, vehicular emissions, and road dust.

Table 6: Annual Average of Continuous Ambient Air Quality Monitoring Stations (CAAQMS) in
other cities of Karnataka for the year 2020-2021

!Sl.No Name of the Station | PMw | PMz2s | SO2 | NO2 | NHs 03 cO
pg/m’ | pg/m’ | pg/m’

e

png/m® | pg/m3 | pg/m3 | mg/m?

2 | KSPCB Premises, 450 | 213 | 26 | 233 | 247 | 356 n
Shivamogga

Basaveshwar
Engineering College,
Bagalkote

Central Excise &
Customs Office
Devaraj URS layout,
Davanagere

orporation Garden _ '
Onoaito. Hubbal | 655 | 263 | 89 | 237 | 142 | 169 | 07

22
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Haveri

18 | Govt.ITICollege, | 1476 | 365 | 116 | 187 | 138 | 179 | 1.1
Kalaburgi

20 | DC Office 516 | 204 | 108 | 155 | 395 | 208 | 05
Compound, Koppal

DC Office

compound Raichur
KSPCB Premises, | 1467 | 734 | 105 | 313 | 158 | 596
Belagavi

* Monitoring not carried out

(Source: KSPCB 2020-21 Annual Report)
The PMio values are within the standards in all cities except Chikkabalapur, Yadagiri,
Bidar, Hubli, Kalaburgi, Mangalore, Udupi, and Belagavi. PM> s values are well within
the National Ambient Air Quality standard at all monitoring locations except Belagavi,
Udupi & Gadag. All other parameters are well within the National Ambient Air Quality
standards. PMo values are exceeded due to construction activities and vehicular movement

and road dust.

Mobile Ambient Air Quality Monitoring Vans

The KSPCB has procured two mobile ambient air quality monitoring Vans, one for North
Karnataka and another for South Karnataka. The Mobile Vans are equipped with instruments
to monitor Sulphur dioxide (SO2), Nitrogen dioxide (NO2), Ammonia (NH3), Benzene
(CeHs), Carbon monoxide (CO), Ozone (O3), Particulate matter (Size less than 2.5 microns)
PM: s and Particulate matter (Size less than 10 microns) PMio analyzers along with weather
monitoring equipment to measure Wind Speed (WS), Wind Direction (WD), Atmospheric
Temperature (AT), and Relative Humidity (RH), etc.,

23
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Figure 3: Continuous Air Quality Monitoring Van (Source: KSPCB 2020-21 Annual Repor?)

Mobile Vehicular Emission Monitoring Vehicles
To assess the impact of vehicular emission on the ambient air quality, the Karnataka State
Pollution Control Board has procured 12 vehicular emission monitoring vehicles fitted with a
smoke density meter and gas analyzer (6 Nos) deployed in Bangalore city and one each in
Mysore, Mangalore, Dharwad, Kalaburgi, Chitradurga and Bellary. The Board has conducted
“Joint monitoring of vehicular emission at major cities” along with the Transport & Road

Safety Department, Traffic Police, BMTC, and Zonal Office CPCB.

Table 7: The details of vehicular emission testing data

Total 13398 12483 93.2 915 6.8 |

i

(Source: KSPCB 2020-21 Annual Report)

24





| 59

State Action Plan on Air Pollution for Karnataka (SAPAP-K) ! 2022

4. State Action Plan

The State Action Plan is to provide guidance and mandatory activities to be implemented by
different stakeholder departments, civil societies, and others concerned with reducing
emissions and improving ambient air quality. The increasing evidence on the health effects of
air pollution from studies across the globe shall be an alarm for sensitizing the public,
stakeholder departments, and civil societies towards concerted actions for reducing air

pollution and thus providing a better and healthier society for future generations.

The ambient air quality data of the KSPCB and that of the CPCB indicate that 2 out of the 12
notified parameters in ambient air under the National Ambient Air Quality Standards
(NAAQS) are exceeding the standards. The Particulate matter of size less than 10 microns
called Respirable Suspended Particulate Matter (PMio) and Fine Particulate Matter (PM23s)
are exceeding the standards in some of the places in the State. The major sources of air
pollution in Karnataka are industrial emissions, vehicular emissions, construction and
demolition waste, road dust, emissions from the burning of solid waste, emissions due to the

burning of agro residues, and household emissions.

The Health impacts of PM)o are known to cause nasal and upper respiratory tract health
problems. Fine particles (PM2s) penetrate deeper into the lungs and cause heart attacks,
strokes, asthma, and bronchitis, as well as premature death from heart ailments, lung disease,

and cancer.

A separate action plan for improving the air quality by reducing Particulate Matter emissions
is under implementation in Bengaluru, Hubli-Dharwad, Davanagere, and Kalaburgi. The
action plan is prepared in line with the existing action plan under implementation in the non-

attainment  cities  (https://kspcb.karnataka.gov.in/invites-industries-join-green-company-

movement) and taking into account the CPCB Graded Action Plan communicated for

preparation of the action plan during 2019.
The action plan provides the actions to mitigate

1. Industrial Emissions

2. Vehicular emissions

3. Construction and Demolition waste and Road Dust Management
4. Emissions from burning of Waste

5. Emissions from burning of agro residues

6. Household emissions
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The action plan proposed for the above activities and others is tentative. The regulatory
actions are continuous and any amendments in terms of the regulatory activities will be
continued as they are in force. Those actions that require the budget will be taken as per the
availability and approval of the financial allocations. The indicative template for State Action

Plan on Air Pollution can be found in Annexure 1.

Industrial Emissions
As of August 2022, Karnataka has a total of 28716! industries, out of which, 2652 are in the
Red category, 8710 are Orange category, 8975 are Green category and 8379 are White
category industries. These industries are monitored periodically by the KSPCB and action is
initiated against non-complying industries. The district-wise details of the industries are

placed in Annexure IIL.

Policy for permitting new industries in Critically Polluted Areas
(CPAs) The CPCB has revised the criteria for determining of Comprehensive
Environmental Pollution Index (CEPI) of industrial areas in the year 2016 and
laid out components which include the scale of industrial activity, scale of
exceedance of Environment Quality (Level ofExposure), health-related statistics
and compliance status of industries. Where the CEPI scorecrosses 70, the areas
are designated as Critically Polluted Areas (CPA’s) where the index isbetween
60 and 70 those areas are designated as Severely Polluted Areas (SPA’s), and
thosebelow 60 are designated as other polluted Areas (OPA’s).
Based on the revised criteria, CPCB carried out Environment Quality Monitoring in the year
2017-18 wherein it was found that the number of identified polluted industrial clusters went
up to 100 in the country. This number includes 38 critically polluted industrial areas, 31
severely polluted industrial areas, and the remaining 31 as other polluted industrial areas. In
the state of Karnataka, two industrial clusters were declared as critically polluted areas, one

as severely polluted industrial areas, and three as other polluted industrials area.

Table 8: The CEPI scores of the six industrial areas identified in the State
SL Name of the Industrial Area CEPI Remarks
No Score

2 KIADB Industrial Area, J 1gan1—Aﬁekal, Bengéluru 70.99 | Critically Polluted Area

Industrial Arca, Bidar

’Bha’dravathi,‘ ’S‘hi‘vmogga’ B 58.48 Other Polluted Area

! Information received from KSPCB
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‘Bakkampady Industrial Area, Mangaluru | 58.20

6 | Raichur Growth Centre, Raichur 5 53.42 Other Polluted Area

(Source: KSPCB 2020-21 Annual Report)

The Hon’ble NGT has registered a Suo Motu petition vide OA No. 1038/2018 and issued
various directions to the Ministry of Environment, Forest and Climate Change, Central
Pollution Control Board, State Pollution Control Boards, and State Governments.
Accordingly, the Karnataka State Pollution Control Board has prepared action plans and got
them approved by the Committee headed by the Additional Chief Secretary and Development
Commissioner in the State Level Committee Meeting held on 11.04.2019 and submitted to
CPCB. Local Area Committees have been constituted for all Three Polluted industrial areas
to oversee the implementation of Action Plans submitted to the CPCB to Improve

Environmental Quality.

The Hon’ble NGT in its order Dated 10/7/2019 has directed SPCBs not to grant Consent for
Establishment /Expansion of Red and Orange Category industries in the Critically Polluted
Areas (Peenya and Jigani- Bommasandra Industrial; Area) till these industries satisfy the

pollution control norms.

Subsequently in the NGT order dated 19.8.2019, it is stated that there is no absolute bar to
such units (Red and Orange Category) being set up if they are found to be viable. MoEF &
CC to devise an appropriate mechanism to ensure that new legitimate activity or expansion
can take place after due precautions are taken by these units. The MoEF & CC, Gol devised a
Mechanism on 25.10.2019 for the Environment Management of CPAs and SPAs for the said

direction and communicated to SPCB for implementation and the same is being followed.

Guidelines for laying city gas distribution network?
The Infrastructure Development Department (IDD) is the nodal Department for all the Gas
Pipeline Projects and City Gas Distribution (CGD) Projects in Karnataka. As of date, 8
entities have been authorized by Petroleum & Natural Gas Regulatory Board (PNGRB) to
establish and operate a gas distribution network under various Geographical areas (GA)
covering all 30 districts of Karnataka. As per the request of the Ministry of Petroleum and
Natural Gas (MOPNG), Gol, a special desk was created in IDD for coordinating with all
entities carrying out gas pipeline projects, city gas distribution projects, compressed bio-gas

projects, etc., in the state of Karnataka. The focus of the special desk was to expand the

2 Information received from IDD via letter No. IDD 52 ITS 2022 dated:19.07.2022
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availability of natural gas to domestic households, industries, and transport sectors which will
facilitate meeting India’s CoP-21 commitments for the reduction of Carbon emissions. The
City Gas Distribution (CGD) Project is a part of the Government of India’s vision for a gas-
based economy and raising the share of natural gas in the country’s primary energy basket to
15% by 2030, from 6.2% currently. Greater use of natural gas will cut fuel costs as well as
bring down carbon emissions, helping the nation meet its COP-26 commitments. The primary
objective of the City Gas Distribution (CGD) Project is to supply natural gas through Piped
Natural Gas (PNG) to domestic households, commercial/ industrial consumers, and through

Compressed Natural Gas (CNG).

Policy for replacement of heavy oil-based industries to alternate energy
sources
State Initiative: GAIL India has developed and is operating two major gas pipeline networks
in Karnataka namely; Dhabol-Bangalore (DBPL) and Kochi-Koottanadu-Mangalore-
Bangalore pipeline (KKMPL).

Policy for restriction on the usage of Pet coke for industrial use
KSPCB concerning the Order of the Hon'ble National Green Tribunal, New Delhi, regarding
the use of pet coke as fuel, has declared Pet Coke as an "approved" fuel under Section 2(d) of
the Air (Prevention and Control of Pollution) Act, 1981 in Cement Kilns including captive
power plants of Cement Plants only, vide Board Notification dated: 22.07.2017.

The Government of Karnataka because of the Orders of Hon'ble NGT, New Delhi has
prohibited the use of pet coke as fuel in the entire State of Karnataka on 11.08/2017 under the
provisions of Section 19(3) of the Air (Prevention and Control of Pollution) Act, 1981 except

for the following activities.
1) The Cement Kilns

2) Captive Power Plants within Cement Plants having the facility of Circulating Fluidized

Bed Combustion (CFBC) Boilers, wherein SO; emissions are controlled by the use of

limestone.

To regulate the use of Pet Coke, the Board has issued directions under Section 31(A) of the
Air (Prevention and Control of Pollution) Act, 1981 to M/s Mangalore Refinery and
Petrochemicals Limited, Mangaluru, Dakshina Kannada on 15.06.2018 which is the only

producer of pet coke in the state to sell the pet coke only to industries having the permission
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of the Board and submit the details on the quantity of pet coke generated and sold every

month.

As per the Office Memorandum of the Ministry of Environment, Forest and Climate Change,
Government of India dated: 10.09.2018, the quantity of pet coke permitted for use in the
Cement Kiln has been specified in the Consent Order.

KSPCB, given the Order of Hon’ble Supreme Court, issued in respect of WP (C) No. 13029
of 1985 issued a Modification to Office Memorandum issued on 22.07.2017 wherein the
approval granted under Section 2(d) of the Air (Prevention and Control of Pollution) Act,
1981 for use of pet Coke was withdrawn. Instead, the Board permitted the use of Pet coke as
a feedstock only in cement industries for clinker production, lime Kkiln, calcium carbide,

gasification plants, and calcined Pet coke for anode making in Aluminium Industries.

Rules and Regulation on uninterrupted power supply in State’

e CElectricity (Rights of Consumers) Rules, 2020 issued by Gol Vide Gazetted
Notification No. G.S.R. 818(E) dated 31 December, 2020, stipulates 24 X 7 Power
supply to consumers.

e Karnataka Electricity Regulatory Commission (KERC) (Standards of Performance)
Regulation, Notification No. D/01/03 dated 24.05. 2004 is already in place which
specifies minimum standards of performance with reference to quality and reliability
of services that a Licensee shall achieve in the discharge of its obligations as a
licensee.

e KERC Draft regulation Electricity (Rights of Consumers) Rules vide Notification No.
KERC/3/DDD/2021-22/996 dated 10.11.2021, the draft is published in the Karnataka
State Gazette on 23.11.2021. The final regulation is awaited.

Measures/ Initiatives taken by Energy Department:

e Significant Capacity addition of more than 10 GW in the renewable energy sector
during the last 6 years, with a cumulative achievement of 15579 MW.

o Aligning with the Gol’s Mission of 500 GW by 2030, GoK has come up with a new
holistic “Karnataka Renewable Energy Policy 2022-2027" that aims to achieve energy
security primarily from Renewable energy sources.

e Deployment of Electric Vehicle Charging Stations across the State in order to achieve

net zero emission target by 2070.

? Information received from the Energy department via letter Nos. ENERGY 313 VSC 2022 dated: 18.07.2022
and 29.10.2022,
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e State’s Discoms through EESL & CESL encouraging sale of LED bulbs, LED
Tubelights and energy efficient fans under UJALA & GRAM UJALA programme
and use of LED bulbs under various Government schemes.

e Implementation of Battery Storage system, Hybrid Park and Pumped Hydro Storage
Projects are under progress.

e Development of Green Hydrogen Policy is under progress.

Policy For use of DG sets
KSPCB has issued an order, vide No. KSPCB/SEO-INFRA/DG-RETROFITTING/2021-
22/2887 dated 17" September 2021 (Annexure III); Establishments, projects, buildings,
utilities, airports, railway stations or any other places operating DG sets of capacity 125 KVA
and above, within the jurisdiction of the State of Karnataka are directed to retrofit all
operational DG sets of capacity 125 KVA and above with an emission control
device/equipment having a minimum specified particulate matter capturing efficiency of at
least 70% in 5-mode D2 cycle and also should result in the increase of fuel efficiency. The
emission control device/equipment must be tested over an ISO-8178 5-mode D2 cycle for an
equivalent KVA rating by one of the five CPCB, Gol-recognized/approved laboratories.
However, as per the Hon’ble NGT (SZ) directions, the process of implementation is kept on

hold for want of CPCB guidelines on certification entity.

Policy Regarding CAAQMS based on the emission potential or capacity of
air polluting industries
Installation of an Online Continuous Effluent/Emission Monitoring System (OCEMS) as per
the CPCB directions issued on 05.02.2014 has been made mandatory. KSPCB is also
asserting major industries have Continuous Ambient Air Quality Monitoring Stations
(CAAQMS) and publish the air quality on their website.

Mechanism to be devised for the expansion of OCEMS to air-polluting
industries is not covered currently (Such as emission from utility stacks in
17 categories, ete¢.)
Karnataka has 246 industries operating under this category; KSPCB is asserting these 17
category industries to have an Environmental Cell with qualified Environmental
Engineers/Scientists with required staff and also to establish a self-monitoring system. The

details of various categories of industries connected with OCEMS are provided in table No.9.
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Table 9: Status of OCEMS in the State

SL 17-Category Industries Total No. Connected Not Connected
No. of industries

Bulk Drugs & Pharmac

Dyes & Dye Intermediates
Oil Refinery
Petrochemica

Is

Sugar (Sugar & C o—gen, Sugar, |
Co-gen and Distiliery)

Integrated Iron & Steel

Copper Smeltu ’ ;
ZweSmeler . .. 0
17- Category Industries Total 246 246 ¢

(Source: KSPCB 2020-21 Annual Report)
Mechanisms to control fugitive emission sources
e The Fugitive Emission Standards are prescribed for the industries wherever required
and regular monitoring of the same is being carried out. The industries were instructed
to operate with enclosures, suction hoods with APC, and sprinklers.
e The interlocking system of the Air Pollution Control (APC) equipment with the process
plant is also made mandatory in all industries to ensure the functioning of the APC.

e Separate Energy meters for the APC are also made mandatory for certain category

industries to ensure the operation of the APC.

e Siting guidelines for certain air-polluting industries like stone crushers are notified and

the same are under implementation.

e A green belt of 33% area is being insisted in the industries with air pollution sources to
mitigate the air pollution.

e Most industries are opting for heat recovery systems for better utilization of the heat

and to cut the utilization of fossil fuels thereby reducing emissions.
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Vs

e The industries are regularly being monitored for compliance verification and actions
are being initiated in case of non-compliance by way of issuing directions and closure

of the industry.

Policy to set up e-waste recycling units in industrial areas in compliance

with e-waste management rules’

Electronic waste (e-waste) is the waste arising from end-of-life electronic products. It is

the fastest-growing waste stream in the world at present.

e Annual global production of e-waste is estimated to surpass 50 million tons in 2020, It
is reported that India is contributing over 3.2 million tons out of which Karnataka
contributes approximately 0.1 million tons.

o All e-waste is valuable as it is highly rich in some valuable and rare metals ie., e-
WEALTH.

e Environmentally sound management of electrical and electronic waste is currently one
of the most critical and challenging issues, not only for India but for the World.

e India is one of the fastest-growing markets for electronics and the demand was about
USD 400 billion in the year 2020.

e Presently bulk of the e-waste recycling is done by the informal sector in India, wherein

recovery of valuable materials is just 10-20%.

The Issues:
1. Lack of infrastructure:

a. The gap between e-waste collected and recycled by authorized dismantlers/recyclers
and the quantum generated is huge.

b. The existing recycling facilities face issues from a lack of suitable environmentally
friendly technologies to a lack of a steady supply of raw materials.

c. The reason is a lack of awareness about the hazardous impact of inappropriate e-waste
recycling, consumers do sell their electronic waste to informal recyclers for quick
money as it is easier and faster.

d. Thus, registered recycling units are deprived of a regular supply of e-waste which is
crucial for their sustenance.

2. Boosting the formal e-waste recycling industry: The Amendment to the E-waste

(Management) Rules, 2016 was made to channel the same towards authorized

* KSPCB’s Parisara Vahini, January 2022
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dismantlers and recyclers to formalize the e-waste recycling sector and this would
further boost the economy as well.
3. High cost of setting up recycling facilities:

a. Advanced recycling technology is expensive and makes large investments risky,
especially when sourcing e-waste is a challenge.

b. Most of the formal recycling companies in India limit their role to only pre-
processing of e-waste, wherein the crushed e-waste with precious metals is exported
to smelting refineries outside India.

¢. An end-to-end solution for e-waste recycling has become a prime requirement.

Challenges in E-Waste Management in India:

1. As per data, India is the 3™ largest generator of e-waste in 2019 with 3.2 million Tonnes.

2. The Factual data on the quantum of Electrical and Electronic Equipment (EEE) put into
the market is not available.

3. A proper digital tracking and monitoring system at a national level is a need of the hour
to track all EEE during its complete life cycle.

4. Even after 10 years of enforcement of the e-Waste Rules, the share of the formal sector is
just 10-15 %. The industry is dominated by the informal sector with 85-90%. The Rules
have set an EPR target from 10 % to 70% (by 2023).

5. There is no proper digital mechanism to check compliance with EPR targets met by the
producers of EEE.

6. The Authorizations for (Producer Responsibility Organization) PROs under E-Waste
Rules are being issued by the nation’s highest technical body i.e., CPCB. In reality, these
authorized PROs are approaching informal sectors or aggregators to collect e-waste on
behalf of Producers to achieve the Extended Producer Responsibility (EPR) targets.

7. As per recent data, India generated around 3.2 Million Tonnes of e-waste in 2019 and as
per CPCB’s annual report, the authorized capacity of re-processors across the nation is
only 1.2 Million Tonnes per annum.

Despite this huge gap, formal re-cyclers are facing the problem of insufficient raw materials

(input e-waste). This gap has to be addressed to bring re-processing quantity on par with its

generation and the govt. has to support more and more re-cyclers of e-waste with both

financial and technical assistance.

A few important goals that contribute to the objective of a robust e-waste system are:
1. Facilitate an e-waste management supply chain that integrates the informal sector in a

manner that recognizes the right to livelihoods of the workers.
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e

Develop a regularly updated and publicly available inventory of generation of e-waste
quantities by e-waste type (e.g. computers, mobiles, and appliances), waste
composition, and flows. Concerning Karnataka, work in this regard has been entrusted
to EMPRI and work is underway.

Create a policy framework for the development of indigenous technologies and
technology transfer to encourage the widespread application of environment-friendly e-
waste recycling technologies.

Identify and employ public policy instruments that incentivize the
manufacturers/producers to invest in achieving ‘design for environment’ changes in
their product design.

Generate greater awareness of e-waste and its impacts on society, the responsibilities of
various stakeholders under current regulations, and responsible actions that citizens can

take.

Number of Industries in the State complying with emission standards

Table 10: Air Pollution Control (APC) Status of Industries

Zonal Office Category Total No. of APC system Defaulters
Operating under (No adequate

Industries Operation facility)
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Shifting of industries/commercial units to  gaseous fuels

({CNG/NG/CBG) The Infrastructure Development Department (IDD) of

Karnataka is responsible for providing natural gas pipeline connections to the

industries. In the four non-aftainment cities (NAC) in Karnataka namely,
Bengaluru, Davanagere, Hubli-Dhaward, and Kalaburgi, the city gasdistribution
projects are being carried out by GAIL Gas Ltd., Unison Enviro Pvt. Ltd., Indian
Oil Adani Gas Pvt. Ltd. and AG&P Pvt. Ltd. respectively.

Table 11: Details of Industrial Areas ready with natural gas supply for industries with requirements up
to or less than 50000 SCMD

SL | Entity Name Geographical The Industrial area has | Industrial area to be
No Area already been connected | connected with
with the Natural gas Natural gas pipeline
pipeline network network and

charged in the
Financial Year
2022-23

2 | Gail Gas Dhakshin - Béikarhiaady Industrial Karnad Industrial

Limited Kannada Area Area

'3 | Maharashtra | Ramanagara | Bidadi Industrial Area | Haroha

| NaturalGasLtd | L el | Are

4 | Megha Tumakuru Vasanthnarasapura,y Sathyamangala, Sira
Engineering & | District Hirehalli, Kunigal, Industrial Area,
Infrastructure Antharasanahalli Gubbi
Limited
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| Macche Indus
- | Udambagh Indust
Area, Honga Industri
| Area, Navage Industr
| Area, kangrali KIAD
| Angol Industr

AGP City Gas Bagalkot, Not connected
Private Limited | Koppal and

Raichur

Kapnoor
KIADB/KSSIDC

fKoppa’lyli-; anapur
Industry Area

Raichur-KIADB
Area

Special Economic
Zone Textile specific
Hassan

8 AGP City Gas | Kalaburgi and Ny(y)tyéonnecte‘d Kapnoor Industrial
Private Limited | Vijaypura Area Phase-I, Phase-
11, Phase-II1

kMah‘eilbagyat
Industrial Area

Kadakola Industrial
Area

o o S ,,,"Adakanahalh
b - | Industrial Area
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Metagalli Industrial
Area

| 'Kadakola KIADB

| Haveriand |
| Shivvamogga

Haveri Grasim
| Junction

Narsapura KIADB

Adanl ’Tv(“)rtal Gas T Nof connected KIADB, Padubidri,
Limited Udupi

Bellur

Bharat Gas — Not conhected - Kolhar Industrial
Resources Ltd. Area

Not connected

(Source Informatzon recezved ﬁom IDsza letter No. IDD 52

Table 12: Details of Industrial Areas ready with natural gas connectivity to industries with
requirements of more than 50000 SCMD through GAIL’s natural gas pipeline network

Entity Industrial Area District

pet, Aerospace, Doddaballapu

Attibele, Byomrr‘lasand’ra, Jigani, |

: | Peenya Bengaluru Urban

Belagvi, Kittur, Kanagale elgavi

Bidadi, Harahalli
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Hubli Induéﬁiél Estate

) consumers to date

(Source: Information received from IDD via letter No. IDD 52 ITS 2022 dated: 19.07.2022)

The number of households shifted to PNG/LPG
The Infrastructure Development Department is the Nodal Department for all the Gas Pipeline
projects and City Gas Distribution Projects in Karnataka. As of date, 8 entities have been
authorized by Petroleum & Natural Gas Regulatory Board (PNGRB) to establish and operate

a city gas distribution network under various Geographical areas (GA) covering all 30

districts of Karnataka.

Table 13: Ci ise Gas Distribution Network progress details as of 30.06.2022

al

2 Kalaburgi& 1292 Nil Nl 08 9.10
Vijayapura i

4 Chitradurga &
- Davanagere

1,000 Nil 10 72

(Source: Information received from IDD via letter No. IDD 52 ITS 2022 dated: I 9.07.2022)

Co-processing of Hazardous Waste in Cement Kilns
The incinerable waste generated in the state is being used for co-processing in the cement
industries as a result of which the fuel used for incineration and the operation of the APC are
saved leading to lesser air pollution and is managed in an environmentally sound method.
The amount of material co-processed in 9 cement plants during the year 2020-21 is 1,27,103

Metric Tonnes and for the year 2021-22 is 2,32,045 Metric Tonnes respectively.
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Any other Policy/Rules/standards/Guidelines pertaining to industrialemissions
The Status of fly ash utilization as per Fly Ash Notification SO 2084 E dated 03.11.2009 for
the period 01.04.2020 to 31.03.2021 (Annexure IV) is given in the table below:

Table 15: Status of fly ash utilization

SI. | Name & Address of Power | Quantity of | Utilizat | Utilization
No. | the Industry Generating fly ash ion
Capacity | generated (%)

tinaga

Karnataka Power

2x500 MW | 10,72,510.33 | 76.68 | Supplied to Cement

Corporation Limited, 1 x 700 MW industries, Brick
Ballari Thermal Power manufacturers
Station, K.P.C.L.

Kudithini Village,

Ballari

4 | JSW Energy Limited, 2x 130 MW 1,45,776 100
Thoranagallu, Ballari 2 x300 MW

Supplied to the
Cement industry,
Brick units and
used for slime pond
bund construction

| (Captive)

1 LIslss

alaburagi

"6 | Ultratech Cement | 582 MW | 149,708 | 100 | Used for Cement
(Formerly Rajashree (Captive) making (captive

consumption)

20 MW 46,675.94 Sent t(; Brick and
Kumarapatnam, (Captive) Cement industries
| Rancbennur- Haveri | ___ , _____ _
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10 | Gulbarga Power 30 MW 19,437 100 | Used for Cement
Private Limited, (captive) making
Chatrasala village,

Chincholi Taluk,

Kalab

T3x800 MW | 893.027 | 100

i NT P C Limited ent to Bric
Kudigi Super Thermal manufacturers
Power Project Kudigi
Basavanabagewadi

Vijayapura

" 14 | Yermarus Thermal 2x2800 MW | 1,28,367.80 | 83.66 | Cement industry,
Power Station Brick units, and
RMC

16 Dalm1aCement | 4OMW . ’3’0,4 15 100 Used for Cement
Limited Yedwad making
village Gokak taluk,

| Belgaum

23,947 100 | Used for Cement |
_ making

(Source: KSPCB 2020-21 Annual Report)

Common Action points for implementation in industrial estates and areas to
reduce air pollution

» Extensive Plantation is to be taken up within the industries and also in the industrial areas
by the concerned industries, industrial associations, KIADB, KSSIDC, and others.
e The roads in the industrial estates/areas are to be maintained regularly without potholes,

end-to-end pavement, and sweeping to remove the silt- KIADB, KSSIDC, and ULB.
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The loading and unloading operations are to be taken up in covered areas to prevent any
lofting of dust-ULBs and the Industries Department.

Industries shall be mandated with suitable air pollution control equipment to meet the
environmental standards- KSPCB

All in charge of industrial estates and areas to monitor the construction works, loading,
and unloading activities. Also to have a dedicated Public Redressal System to address the
grievances-KSPCB and ULBs.

The monitoring of all the industrial estates and areas is to be carried out at regular
intervals for compliance verification and to take corrective measures required if any-
KSPCB

All the air-polluting industries with boilers, furnaces and any other air-polluting sources
should be monitored for compliance verification at regular intervals. The online
Continuous Emission Monitoring and Ambient Air Quality Systems shall be made
mandatory based on the category of the industry-KSPCB.

All concerted efforts are to be made for switching over to cleaner fuels like CNG, and
LPG, and wherever new industries are coming up they should be mandated to use cleaner
fuels wherever available- KSPCB & Infrastructure dept.

The Pollution Under Control (PUC) for the vehicles plying in the estates shall be
mandatory-Transport and Police Dept.

All measures to be taken to prevent any sort of open burning and all such incidents shall
be stopped and punitive action to be initiated- ULB’s

All fire accidents within the industrial estate/area are to be mitigated at the earliest and
the environmental damage needs to be fixed as per the procedures-Dept. of Factories

Hot spots for air pollution need to be identified within 30 days of approval of the state
action plan by KSPCB and other line departments. A micro-action plan has to be prepared
for mitigation of the air pollution at such hot spots and placed before the competent
authority (District Collector) for approval and implementation.

A half-yearly report has to be prepared by KSPCB and ULBs on the compliance status of
air pollution for PMio and PMz s along with the actions initiated as per the state action

plan and approved micro action plan.
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Vehicular Emissions

Notification for phasing out old vehicles (Commercial: 10 years; Private: 15
years)

As per the Government notification TD 187 TDO 2020, dated 03-02-2022, the Renewal of

Fitness certificate for 2-stroke auto rickshaw plying in Bengaluru has been restricted. The
notification can be found in Annexure V

Table 16: The details of more than 15 years old vehicles in Karnataka State as on 31.03.2022
Sl No

Category of Vehicle

Karnataka State

wa-wheelers

Omni Buses

Trailers

,;,v_*_’,Constructlon Movmg Equlpment -
Private Service Vehicle

470
Other Veh1cles = - : :

TOTAL NON TRANSPORT VEHICELES(A)W T
| TRANSPORT VEHICLE

68,15,128

Multl-Axled/Artlculated Vehicle

~8.724

2,83,345

Four Wheeler

b :,’Three Wheeler .

~ TOTAL 3,39,677
TOTAL 61,045
12 | TAXIES =
a Motor Cabs 67,147

C Others

01

13

LMYV PASSENGER
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| ThreeSeater (A/R)
’Othéur Ve‘hicles’ | ”

" TOTAL Epy
TTOTAL TRANSPORT(B)

11,93,114

~Source: 2021-22 Al Report of Transport Department)
Policy of scrapping the old vehicles

Ministry of Road Transport and Highways (MoRTH), New Delhi has issued a notification

vide GSR 653 (E), dated: 23-09-2021. For the State, the policy is under finalization for the

establishment of RVSF (Registered Vehicle Scrapping Facility).

Karnataka State Road Transport Corporation (KSRTC) as a public sector has adopted

the scrapping Policy as below:
For ordinary vehicles: 09 lakh km
For Corona seater: 10 lakh km
For Corona sleeper: 11 lakh km
For Volvo vehicles: 13 lakh km

Bengaluru Metropolitan Transport Corporation (BMTC) as a public sector has adopted

the scrapping policy of 8.5 lakh kilometres or 11 years whichever is earlier.

Policy/Scheme for Eco-Friendly Mass Rapid Transport Systems®
Metro rail is a vital component of the transformation of the urban transport scenario in India.
With the urban population continuously growing, there is a need for green solutions. Mass
Rapid Transit Systems are fast, safe, and comfortable to travel. This alone will encourage

people to switch from personalized vehicles to public transport.

Bangalore Metro Rail Project Phase-1

Metro services have been in operation 56 Km on the East-West corridor - 25.6 km long,
starting from Baiyappanahalli in the East and terminating at Kengeri Terminal in the West
and on 30.4 km North-South corridor commencing at Nagasandra in the North and

terminating at Silk Institute in the South.

Bangalore Metro Rail Project Phase-2
Phase 2 of the Bangalore Metro Rail Project was sanctioned by Gol in February 2014. The

Project consists of Four Extensions to the existing lines and two New Lines. The total length

3 BMRCL Annual Report, 2021-22
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of Phase-2 is 72.095 km with 61 stations (49 Elevated and 12 Underground). The sanctioned
project cost is Rs.26,405.14 Crore. The entire network is programmed to be completed by
March 2025. The physical progress of Phase 2 up to July 2022 was 71%. The construction of
Phase-2 is under progress in all the Reaches.

Bangalore Metro Rail Project Phase-2A and Phase-2B

BMRCL has initiated the process of setting up a separate Metro line from Central Silk Board
Junction to Kempegowda International Airport via K.R.Puram and Hebbal on the Outer Ring
Road and thereafter by the side of NH-44 with a total length of 58 Km and 30 stations. The
GoK has approved the project and the sanction of the Gol was received on 07.06.2021 with a
completion plan targeted for June 2026. The approved project cost for Phase-2A & 2B of the
BMRC project is estimated at Rs.14,788.101 Crore. The physical progress up to July 2022 is
18.5%. The construction of Phase-2A & 2B is under progress in all packages. The entire
network is programmed to be completed by September 2025.

Bangalore Metro Rail Project Phase-3
BMRC proposes to take up metro projects in the following lines:

e ORR West line is from Kempapura to J.P.Nagar 4% Phase-32 km.

e Magadi Road line is from Hosahalli Meto station (Phase-1) to Kadabagere-13 Km.
The preparation of DPR for the ORR West line and Magadi Road line have been
entrusted to M/s RITES. At present, a draft DPR has been submitted.

e New Metro line from Sarjapur to Hebba;-36 Km. Work for the preparation of DPR
has been awarded to M/s. Rina Consulting S.p.A.

Policy for augment e-vehicles
Karnataka is encouraging the registration of electric vehicles. In this regard, Transport
Department has entered MoU with BESCOM at a cost of Rs.4.0 Crores to make it convenient
to the owners of electric vehicles by establishing 100 AC and 26 DC charging stations by the
BESCOM within BBMP limits. These charging stations can be viewed through a mobile app
and the charging unit fee can be paid. Further, it is proposed to establish such charging units
on Highways of the State. To promote the use of electric vehicles and to control air pollution
1190 charging stations are under development, the proceedings of the GoK can be found in

Annexure VI.

BMTC has already incorporated 90 electric buses in its fleet, a financial provision of Rs.50.0
Crores was provided by Bengaluru Smart City Limited (BenSCL) and Rs.25.0 Crores is
being utilized. A fleet of 300 electric vehicles will be incorporated by October 2022 for
which a financial provision of Rs.157.0 Crores is being provided under the FAME II scheme,
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implemented in April 2019 by the Department of Heavy Industries, Govt. of India and
Rs.20.0 Crores is being utilized. BMTC has a vision of replacing all diesel buses with electric
buses by 2030.

Similarly, KSRTC has incorporated 50 electric buses in its fleet, a financial provision of

Rs.27.50 Crores was provided under the FAME II scheme and Rs.5.5 Crores is being utilized.

Notification and enforcement of PUC norms
A provision has been made under the Motor vehicles Act, 1988 to impose a penalty of
Rs.1500/- for 2-wheelers or 3-wheelers and Rs.3000/- for LMV, Heavy & others in regards to
the violation of standards prescribed with air pollution. During the year 2021-22 checking
was conducted on polluting vehicles and 10,73,018 vehicles were checked, cases were

booked against 42,563 vehicles and Rs.5.39 Crore is collected as a fine®.

Online monitoring of PUC implementation

Directions have been given to manufacturers and distributors of the gas analyzer and smoke
meters to give training to the staff at Emission Testing Centres. According to rule 231(b) of
Karnataka Motor Vehicles Rules, 1989, all the Emission Testing Centres are being inspected
regularly for their proper functioning. If defects are found at the time of inspection, notices
will be issued to them to rectify the defects. If more defects are found and bad functioning is
noticed, action is taken to suspend or cancel the licenses of those centres. As of 31- 03-2022,
there are 542 centres in Bengaluru and 1,342 centres in other places. All the Emission testing
centres are computerized for proper functioning and to check vehicles more scientifically and
transparently.

Mechanism for centralized record maintenance of PUC checks, certification, and
cross-check by the concerned transport authorities to be incorporated

As per rule 231 (b) of Karnataka Motor Vehicles Rules 1989, licenses are being issued to
open new Emission Testing Centres only after a detailed inspection of the centres and
fulfilment of prescribed norms. The Emission Testing Centres should keep the approved gas
analyzers and smoke meters and this equipment have to be maintained properly by calibrating
them from time to time. All the centres are being issued detailed and strict instructions for
proper functioning. Periodical inspections are also conducted to ensure the proper functioning

of these Centres.

Emission testing centres check the levels of exhaust emitted from motor vehicles to guide

vehicle owners for rectification. The Transport Department, Government of Karnataka has

¢ Transport Department, 2021-22 Annual Report
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14 0

provided an online networking facility to all the emission testing centres in Karnataka. This is
achieved in Karnataka by employing sofiware that provides test details of motor vehicles and
it uploads online test data to a centrally located server. The Motor Vehicle Inspectors also
cross-check the test data of vehicles through the website http://etc.karnataka.gov.in. This
project will cover approximately 2.85 Crores vehicles’. The existing Emission Testing
Centres have been converted to the new system. This is a secure way to monitor the Emission
data across the state and it helps to take the necessary step to reduce pollution. The said
system has been inaugurated in Bangalore City on 22-11-2010. Since December 2016, the
system of online networking of emission testing centres in the State is being maintained by

the Transport Department.

Any other Policy/Rules/standards/Guidelines pertaining to vehicularemissions®

A. Use of air pollution measuring equipment:

Action is being taken by KSPCB and Forest-Environment and Ecology department to set up
air pollution measuring equipment and to display the level of air pollution at important traffic
junctions and other such places to make people aware of the quality of air and the details
shall be published in all daily newspapers. Action in this regard is in progress. Regular
Vehicle checks are organized through special squads. For monitoring the air quality in
Bengaluru city in association with KSPCB installation of the CAAQMS station at RTO,

Bengaluru (East) is under progress.

B. Use of LPG as base fuel in motor vehicles:

By amending Section 52 of the MV Act 1988, a provision has been made for use of LPG in
vehicles. The use of LPG in Auto rickshaws and Light motor vehicles is being popularized.
Department has already approved 42 LPG Kit models and gave permissions for 76 retro
fitment centres in Bangalore City and 210 retro fitment centres in Karnataka state.
Encouragement is given to those who apply to establish retro fitment centres. These centres

fit approved LPG Cylinders to Auto rickshaws and Light Motor vehicles (Motor cars).

C. Insertion of section 3(b) under Karnataka Motor Vehicles Taxation Act-1957:
A new Section 3 (b) of KMVT Act 1957 with effect from 01-04-2002, green tax is being
collected in respect of non-transport vehicles which are more than 15 years old and in respect

of transport vehicles that are more than 7 years old. The details are in Table No.17.

78 Transport Department, 2021-22 Annual Report
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Table 17: Vehicle Taxation details

SL Class and age of the vehicle Rate of tax
| No (Rs.)

(1) Two-wheeled vehicles

Transport “vehicles completed J yearsﬁ ) om the date of their 200.00
registration, at the time of renewal of fitness certificate as per Sec.56 of | Per annum
Motor Vehicles Act 1988.

(Source: 2021-22 Annual Report of Transport Department)

D. Development and encouragement of eco-friendly alternative fuels in vehicles:

To reduce vehicular air pollution, vehicle manufacturers are introducing new vehicles in the
market with eco-friendly alternative fuels like electricity, battery operated, LPG, CNG, etc.
which are less or zero emission of pollutants. To encourage and popularize the use of these
vehicles, the department is assisting to get loans for battery-operated vehicles through
financial institutions.

The Government has proposed to promote ethanol mixed with petrol as fuel to control air
pollution in the State by selling the same through petrol bunks for which the oil companies
and sugar manufacturing companies have to jointly work out the scheme. Further, M/s GAIL
Gas Ltd. has established CNG re-filling stations in Bangalore City. To control vehicular
pollution and also to encourage the usage of CNG fuel, the Transport Department has granted
permission to four CNG retro fitment centres in Bangalore City. During the year 2020-21,
permission has been accorded for the establishment of 02 CNG retro fitment centres in
Bangalore City, so far a total of 8 centres are functioning. Further, permission will be

sanctioned for the establishment of CNG retro fitment centres in other parts of the State also.

E. November month is observed as pollution awareness and control month:

Due to urbanization and industrialization, the demand for Transport has also increased
considerably. The exponential rise in petrol and diesel vehicles in turn has led to the
deterioration of air quality. Presently, some Indian cities are recognized as the most polluted
cities in the world due to which there is an urgent need to bring awareness among the general
public regarding vehicular pollution.

Every year, Transport Department observes November month as Air Pollution awareness
month. In this regard various programmes are carried out during the month, to enlighten the

public on the ill effects of vehicular pollution.
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Construction & Demolition Waste and Road Dust Management

Policy for development of projects/plants for C& D waste management
KSPCB is enforcing the Construction and Demolition Waste Management Rules,
2016 notified by the MoEF & CC. The local bodies are responsible for
characterizing the waste to recycling facilities and creating the required

infrastructure.

Schemes for development of green belt/open spaces and street sides
greening on State highways
Greening is an integral part of the Concessionaire Agreement. The guidelines followed for
greening in National Highway Authority of India (NHAI) projects are IRC: SP: 21-2009 and

Green Highways (plantation, transplantation, beautification & maintenance), Policy-2015.

As per the information received from the various Regional Offices of NHAI in the State, it is
estimated that 4,64,891 avenues of plantation (plantation on both sides of the road) and

10,20,895 median of plantation are being carried out®.

Penalty provisions for non-compliance of C & D waste management rules
at construction sites
The Karnataka State Highways Improvement Project (KSHIP) has no such provision made
under the concession agreement. Further, the authority can suspend the whole or part of the

work for environmental reasons after the recommendation of the Independent Engineer.

Maintenance, repair, and paving of State highways
Maintenance of roads is carried out regularly to keep the roads in good condition. The

shoulders of roads are either compacted earthen or paved surfaces where dust is not emitted.

C & D waste processing plants
Existing plants'’;
KSPCB has given authorization to M/s. Rock Crystals, No. 184, Chikkajala, near Vidyanagar
Camp, Bengaluru for the operation of Construction & Demolition waste processing plant for
the production of aggregate using the infrastructure of existing stone crusher in an area of 2

acres 3 guntas with capacity 1000TPD.

? Information received by NHAI via Letter No. NHAI/RO-BNG/GHM/25057/5/2021-22/1438 dated: 22.07.22
10 KSPCB 2020-21 Annual Report
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Proposed plants!!:

1. M/s. Rubbel Revival Pvt. Ltd., has obtained Consent For Establishment (CFE) from
KSPCB on 28.05.2020 to establish a 750 MTPD C & D plant in BBMP land, located
at Kannur village, Bangalore to process C&D waste. Sites for C& D wastes have been
identified at Shivalli of capacity SOTPD in Hubbali — Dharwad at Vantamuri, Srinagar
Belagavi, Mangaluru, Mysuru, and Kalaburgi.

2. City Corporation, Mangalore has obtained Consent For establishment (CFE) of the 20
TPD C&D Waste processing facility at Pachanady on 30.12.2020.

Any other Policy/Rules/Standards/Guidelines pertaining to C&D waste and
Road dust management
A. To monitor the management of the C & D waste generated by institutions, residential and
commercial establishments, KSPCB has issued a notification Vide No. PCB/031/C &
D/2016/5753 dated 30.01.2019 (Annexure-VII). In this regard all the Regional Officers are

required to follow:

1. Collect the information regarding the estimated quantity of construction and
demolition waste proposed to be generated and managed during the time of CFE and
get certification in case of demolition activities.

2. Collect the information regarding the quantity of construction and demolition waste
generated and managed during the time of CFO and collect certification regarding the
management of the said waste and verify, and enclose the certificate while forwarding
the consent application

3. RSEOs and ROs shall monitor the implementation of construction and demolition

waste management rules 2016, by the bulk generators.

B. ULBs may also propose imposition of User Fee as per Rule 3(54) of SWM Rules 2016 on
the waste generation to cover full or part cost of providing solid waste collection,
transportation, processing and disposal services. Pertaining to C&D waste, Section 4(5) of
C&D Waste Management Rules 2016 mandates that every waste generator generating more
than 20 TPD or 300 TPM shall have to pay for processing and disposal of C&D waste. The
total expected income from imposition of user fee for SWM and C&D waste and SWM

processing in Bengaluru alone is around Rs.1030 Crores.'?

11 KSPCB 2020-21 Annual Report
12 Karnataka Economic Survey Report 2021-22
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Emission from burning of waste

Notification and Enforcement of Municipal Solid Waste (MSW)

management rules/Policy for MSW management

A direction under section 5 of the Environment (Protection) Act, 1986 for implementation of
the Solid Waste Management Rules, 2016 is issued vide No. KSPCB/SEQ-WMC/MSW/4421
dated 01.12.2021 (Annexure VIII) by KSPCB.

The directions for Deputy Commissioners are as follows:

L.

Deputy Commissioner shall hold a review meeting as per section 12 (b) of the SWM
Rules, 2016, and GoK Order No. FEE 07 ENG 2019, dated 13.02.2019, and take
corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and Secretary-in-charge of the State Urban
Development.

Facilitate identification and allocation of suitable land for setting up solid waste
processing and disposal facilities to local authorities.

Take necessary actions with the directions issued by the Hon’ble NGT in
0.A.606/2018 from time to time.

For Urban Local Bodies (ULBs):

3.

. Comply with Rule 15 of SWM Rules, 2016.

Segregation of waste at source is to be made mandatory for ensuring the safe disposal
of MSW. Wet waste should be composted and dry waste should be sent to a Material
Recovery Facility (MRF) for further segregation and usage.

Every ULB shall adhere to applicable Guidelines issued by CPCB.

Policy for legacy waste management at dumpsites’

As per the SWM Rules — 2016, guidelines have been issued to convert legacy waste landfill

sites to useful sites by doing Bio-Mining. A grant of Rs.100.00 Crores for biomining of the

Mandur landfill site is given. The work is initiated and biomining of nearly 100 Acres of land

will be taken up subsequently, the said land will be planned to develop as a biodiversity park.

It is planned to take up bioremediation of the landfill site at Bellahalli to make use of 22 acres

of land.

3 UDD Annual Report 2021-22
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Policy for implementation of the ban on single-use of plasties
Implementation of the Plastic Waste Management Rules, 2016:
The MoEF & CC has notified the Plastic Waste (Management and Handling) Rules, 2016
which is in effect from 18th March 2016. The prescribed authority for enforcement of the
provisions of these Rules related to registration; manufacture of plastic products, multi-

layered packaging, processing, and disposal of plastic wastes is SPCB.

State Initiative: The Forest, Ecology and Environment Secretariat, GoK vide Notification
No. FEE 17 EPC 2012, Bengaluru, dated 11.03.2016 (Annexure IX) in the exercise of the
powers conferred under the Environment (Protection) Act, 1986, issued directions imposing a
ban on the manufacture, supply, sale, and use of plastic carry bags, plastic banners, flex,
plastic flags, plastic plates, plastic cups, plastic spoons, cling films and plastic sheets used for
spreading on dining table including the above items made out of thermocol and plastic which
use plastic microbeads in the Karnataka State. In the said notification of GoK, the role of
KSPCB is enforcement regarding functions specified in clause (a) of Rule 4 of the Plastic
(Management & Handling) Rules, 2011.

The Board has initiated the following action against violating industries.
1. Closure directions issued - 104
2. Notice of proposed directions issued - 36

3. Criminal cases filed for violations
a. Bellary - 09
b. Mysuru - 03

KSPCB has conducted raids at different places in the State in coordination with Local bodies.
Violation of Rules has been observed and the director of municipal administration has
conducted 8357 raids, Rs.88,77,318/- fine has been collected and about 2205 tons of banned
plastic seized during raids (As per CPCB).

KSPCB has permitted ten cement industries to co-processing of plastic waste in their kilns.
Approx. 49056 TPA of low-value plastic is supplied to cement plants. Approx. 73584 TPA is
supplied for recycling.

As per Plastic Waste Management Rules, 2016 plastic waste recyclers require registration. As

0f 31-03-2021, the KSPCCB has given authorization to 83 plastic waste recycling units.
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Policy for development and Construction of Waste to Energy Plants!?
BBMP has spread across a 709 sq. km. area and has a population of 1.30
Crores. The total quantity of waste generated from domestic generators,
commercial waste generators, andbulk waste generators is approximately 5500
MTPD. It is the duty of BBMP and the Government to carry out day-to-day

management of solid waste.

In the BBMP area, the quantity of waste generated from domestic waste generators and small
establishments (excluding bulk waste generators) is around 4000 to 4500 MTPD. To do
scientific collection, transportation, and processing of this waste vide G.O. No.
UDD/150/MNY/2019 dated: 04-11-2019 under the “Shubra Bengaluru” Project the
Government sanctioned Rs.999.00 Crores for the year 2019-20, 2020-21, and 2021-22. This

allocation of funds is purely provided for the creation of SWM Infrastructure.

Under these Shubra Bengaluru, Waste to Energy Plant of capacity 11.5 MW power
generation with 600 MT of RDF waste to be provided by BBMP and executed by M/s. KPCL
at Bidadi. The work is under progress at a project cost of Rs.260.00 Crores. The cost-sharing
for the project is 50:50 to be shared between KPCL and BBMP. By commissioning this
project around 25% of waste will be taken up by this project.

a) Non-recyclable/combustible dry waste'®

Dry Waste Collection Centres (DWCC) are planned to construct at a project cost of Rs.50.00
Crores. Work Orders have been issued and work is under progress at 7 locations at present.
Overall around 30 dry waste collection centres each capacity of 4 MT will be constructed by

the year 2023.

b) Bio-Methanation/Bio CNG
Establishment of Bio- Methanation Plants of capacity 5 TPD to 50 TPD at various locations
in BBMP at a project cost of Rs.40.00 Crores are planned to construct. The tenders are under

process.

GAIL India Ltd., has proposed setting up 300 Tonnes per day (TPD) capacity Compressed
Bio Gas (CBG) Plant in North Bengaluru at their cost. It is been proposed to utilize 300 TPD
of segregated wet waste from BBMP and convert this into Compressed Bio Gas and Manure.
The CBG produced will be utilized in CNG stations for fueling vehicles or the GAIL GAS
Bengaluru's CGD network. The Infrastructure Development Department is encouraging the

CGD entities to develop CBG plants in the districts along with the municipal corporations.

1415 UDD Annual Report 2021-22
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¢) Composting plant etc.

A plan to upgrade existing processing plants at Kannahalli, Seegehalli, Lingadheeranahalli,
Subbarayanapalya, Chikkajala, Nagamangala, Doddabidarakallu and Karnataka Compost
Development Corporation (KCDC) at a cost of Rs.25.00 Crores by the year 2023.

Waste collection & waste segregation status in the city (%)
As reported by the DMA, 97% of door-to-door waste collection is achieved in 6739 wards
out of 6932 wards and 4865 wards (77%) of source segregation is achieved. 7154.22 (64%)
tons of Municipal Solid Waste is processed daily (out of 11085 TPD total waste generated in
the State).

Material Recovery Facility (MRF)
As reported by the DMA, 55 MRFs have been completed and 309 new MRFs are targeted to
be developed in the 309 ULBs for an allocated fund of Rs.362.47 Crores by March 2026.

Waste to Energy plants
As reported by the DMA, 14 Waste to Energy plants have been completed. 600TPD-11.5
MW waste-to-energy plant is being built by BBMP and KPCL and 200TPD by NTPCL at
Dharwad City Corporation.

Waste to compost plants
As reported by the DMA, 185 Waste to compost plants have been completed and 124 new
plants are yet to be developed to achieve the target of 309 ULBs for an allocated fund of
Rs.214.18 Crores by March 2026.

Remediation of the dumpsite in the city
As reported by the DMA, remediation of 5 dumpsites is ongoing and additional 190
dumpsites are yet to be remediated to achieve the target in 195 ULBs for an allocated fund of
Rs.451.83 Crores by December 2023.

Control open burning of MISW
As per the notification, FEE 6 ENG 2017 (Annexure X), issued by the Department of Forest
Ecology and Environment, Government of Karnataka, imposed a complete ban on burning
solid waste of any kind including twigs and leaves of plants in open places within the
jurisdiction of all urban local bodies including BBMP and solid waste landfill sites

throughout the State.
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Any other Policy/Rules/Standards/Guidelines pertaining to MSW

Management
The state strategy for solid waste management “Karnataka State Urban SWM Strategy-
2020” prepared in compliance with the SWM rules, 2016, contains an overview of the waste
flow from generation to disposal including the different options available to the ULB for
processing solid waste while recovering the maximum resources from it. It also provides a
framework for the implementation and monitoring of waste management systems and the
strategy to be adopted by the ULB to effectively manage the different streams of waste
generated within their jurisdictions. In addition, the State Government, by way of this
strategy, determines the roles and responsibilities of Urban Local Bodies, statutory and
regulatory agencies in implementing solid waste management strategies detailed here, and as
per timelines for compliance recording. This would be undertaken in comprehensive
compliance with provisions of the Environment Protection Act and its subordinate rules and
notifications, in particular SWM Rules 2016, and also all other applicable laws and rules, to
produce a socially just, environmentally wise, and economically viable management
approach to solid waste management across Karnataka. The State Government resolves to
provide all necessary financial, managerial, and infrastructure support to ensure these

strategies are effectively implemented.

In this context, this Karnataka State Urban SWM Strategy applies to all urban areas in the
state of Karnataka. It is meant for key players, relevant authorities, and other functionaries of
“local bodies” in the state of Karnataka to prepare SWM-related plans and procedures for the
management of solid waste (including plastic waste) within their jurisdictions. It is clarified
that hazardous waste, bio-medical waste, e-waste, faecal sludge and sewage, construction and
demolition waste, and industrial waste (solid and liquid components) are not covered by this
strategy because they do not fall within the scope of SWM Rules, 2016 and are governed by
different regulations. The State of Karnataka shall prepare separate policies, strategies, and
regulations for such waste streams as required under applicable law and requirements of the

state.

The Karnataka State Urban SWM Strategy will be reviewed and amended at least every two
years (or earlier, if there it is deemed necessary by the government), to accommodate the
innovations and research on the processing of solid waste management and any other

developments that are relevant in the waste sector.
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Strategies for effective Solid Waste Management'®

e Integrated MSW management to ensure safe and environmentally sound disposal of waste.

e Encourage decentralized collection centres as mandated by MSW Rules 2016, Section
3(15) to process dry waste to avoid contamination by wet waste and minimize
transportation.

e Set up advanced wet waste processing units for composting and bio-methanation.

e Sensitize general public about effective SWM techniques and create awareness regarding
the consequences of poor waste management.

e Establish source segregation of MSW through performance-based incentive scheme.

e Minimize the gap in generation and processing of MSW by emphasizing 5 R’s of waste
hierarchy i.e. ‘reduce, re-use, recycle and recover and disposal’ as mandated by MSW
Rules 2016, Section 3(57).

e Adopt environmentally sound technologies like composting, bio-methanation, RDF and
waste to energy initiatives.

e Boost the incomes of ULBs through earnings from effective MSW processing like
recycling, composting, and RDF.

¢ Set up zone-wise segregation and processing facilities to ensure 100%processing of MSW
and minimize land-filling.

e Reduce transportation of MSW to minimize the dependence on fossil fuels and impact on

air quality.

16 Karnataka Economic Survey Report 2021-22
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Emission due to burning of Agro residues

4.5.1 In-Situ treatment of Biomass residues for management of stubble burning
A. Schemes for procurement of agriculture machinery!”:

Under farm mechanization scheme 50% subsidy is being provided for general category
farmers and 90% subsidy is provided for farmers belongs to Scheduled Caste and Scheduled
Tribes limited to Rs.1.00 Lakh per annum for various Farm Machineries. For small tractors
(up to 45 PTO HP) Rs.0.75 lakhs subsidy to general category farmers and 90% limited to
Rs.3.00 Lakh subsidy is being provided for farmers belonging to SC and ST. The amount
provided under State Farm mechanization is used as matching / top-up grants with the
centrally sponsored schemes sub mission on agriculture mechanization) to provide the
subsidy. The details of expenditure incurred under farm mechanization programme in
Karnataka during 2019-20 is Rs.39819.32 lakhs and in 2020-21 is Rs.46504.78 lakhs.

Sub mission on agricultural mechanization (SMAM): The scheme is being implemented
to promote the usage of farm mechanization and increase the ratio of farm power to a
cultivable unit area up to 2.5 kW/ha. The beneficiaries covered under the scheme in 2020-21

is 17,753 and the expenditure was found to be Rs.5024.82 lakhs.

B. Assistance for the establishment of farm machinery banks/custom hiring and service
centres: Department of Agriculture implemented ‘Krishi Yantra Dhare’® for the
establishment of farm machinery banks/custom hiring centres, implemented in the State in
2014; the project aims to provide farm machinery to small and marginal farmers at nominal
hiring charges in all districts of the State.

From 2014-15, 696 centers have been established with a budget of Rs.28734.52 lakhs. During
2021-22, the budget allocated for implementation of CHSC is Rs.3533.30 lakhs (Rs.3000
Lakhs under state and Rs.33.30 Lakhs under RKVY), of which Rs.1933.30 Lakhs (Rs. 1400
Lakhs under state and Rs.533.30 Lakhs under RKVY) has been released till date and 25.12

lakh farmers have been benefited so far!8.

Ex-Situ treatment of biomass residues for management of stubble burning
Schemes for balers/pellet/briquette machines, etc.
Balers are included under farm machinery as one of the components under farm machinery
schemes. For the year 2021-22, 2 balers are procured and the procurement of 4 numbers of

balers is targeted by 31.03.2023 with an allocated fund of Rs.10 lakhs.

1718 Economic Survey Report of Karnataka 2021-22
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Biomass projects with respect to the hotspots of crop residue burning' There is no
exclusive project with respect to the hotspots of crop residue burning, Agriculturedepartment
is motivating farmers to take up solid and liquid organic fertilizers production ontheir own at
the farm level by effective use of bio-waste produced in crop cultivation. The use of organic
fertilizers in crop cultivation helps to reduce air pollution and also improves soil health,

water-holding capacity, and soil fertility.

In addition, under the organic fertilizers promotion programme, the department is giving
subsidies to firms for the distribution of city compost directly to farmer's field. It helps to
effectively utilize waste generated in city municipal and panchayats. Using compost in crop

cultivation helps to reduce air pollution and also increases soil organic carbon.

Any other scheme/program that may help in reducing air pollution?
A. Under the organic and millet promotional scheme of the State, natural/traditional/organic
millet growers are being provided with an incentive of Rs.6000/- per ha, thereby reducing
their carbon footprint. Organic/natural farming systems are being promoted in the farmer’s
field incorporating best practices of organic farming system and ZNBF system, wherein
incorporation of crop residues into the soil or bio digestor along with multi-cropping,
intercropping, and crop rotation practices. Stubble burning is discouraged under these

systems.

The state needs the Crop Residue Management (CRM) scheme of Gol, as the practice of

residue burning is being followed in the State.

B. Action Plan for control of stubble burning in Karnataka (2020-21)
In Response to direction VI of the orders of the Hon ble NGT at Delhi in OA No.681/2018,
the Department of Agriculture, GoK, has an action plan implemented in the State. The copy

can be found in Annexure XI.

Common Action points for implementation for effective management of crop

residue burning”'

e Encouragement of private companies and Public Private Partnerships (PPP) in biomass
based energy and fuel plants.

e Crop residues can be showcased as a portable and valuable source of additional income.

1920 Information received by Department of Agriculture via letter No. DDA/FM&MI/EMPRI/SAP/2022-23
dated 22.08.2022.
2! Indian Council of Food and Agriculture Report on Crop Residues Burning: Challenges & Solutions
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Providing incentives to companies using crop residues as raw materials.

Linking Corporate Social Responsibility (CSR) activities of large oil companies who are
also into biofuel production.

Development of agro-ecological zones for management of crop residues and implement
the same under the Annual Work Plan (AWP) of various ongoing schemes or
programmes.

Dedicated agencies for educating, awareness building, and monitoring crop residue
burning,

Collaboration with ISRO and preparation of Satellite based maps for monitoring of fire

incidences.
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Household emissions

Scheme for use of LPG/PNG for cooking fuels
To make Karnataka State Kerosene free and to provide LPG Connections to the non-gas
Priority Household (PHH) cardholders instead of kerosene. The “Mukhya Mantri Anila
Bhagya” scheme has been introduced in the year 2017-18. Presently a target of 1 lakh
beneficiaries has been fixed for the scheme and 98,731 installations (data as of 11.07.2022)

have been completed?.

Due to Covid-19 Lockdown, an order was issued (FCS 162 DRA 2020 (E-Office)) to provide
three free refill cylinders to beneficiaries who already have LPG connections. Under this
scheme about 96,695 beneficiaries have received the 1% refill cylinder, about 96,462
beneficiaries have received the 2™ refill cylinder and 96,138 beneficiaries have received the

3% refill cylinder.

Any other Policy/Rules/Guidelines pertaining to Household Emissions
A. In May 2016, the Ministry of Petroleum and Natural Gas (MOPNG), introduced the
‘Pradhan Mantri Ujjwala Yojana’ (PMUY) as a flagship scheme to make clean cooking fuel
such as LPG available to rural and deprived households which were otherwise using
traditional cooking fuels such as firewood, coal, cow-dung cakes etc. The usage of traditional
cooking fuels had detrimental impacts on the health of rural women as well as on the
environment. Total connections released under PMUY (earlier PMUY and Ujjwala 2.0

schemes) for the Karnataka State are 36,99,25 5%,

B. For the control of air pollution and to make Karnataka State kerosene free, through the
Public Distribution System (PDS), the distribution of kerosene from April 2016, is been cut
down gradually in phases. At present only a few districts and taluks have been approved for
kerosene distribution, and 2 liters of kerosene is being distributed to households that do not
have an LPG connection. For the year 2018-19, the central government released 155968 KL
of kerosene to the State. In the year 2021-22, the central government released 2230 KL of
kerosene, this quantity exceeds the demand of the State and hence the excess quantity is being

surrendered back to the central government®*,

2224 Data received from FCS department via letter No. FCS/CS/PTL/33/2009-10 dated: 13.07.2022
2 Data downloaded from www.pmuy.gov.in on: 27/9/2022 11:19:08 AM
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5. Environmental initiatives undertaken by Smart Cities of Karnataka®
Shivamogga Smart City Limited (SSCL)

e The scheme for the development of street sides greening on smart roads (Tree corridor in
smart roads-Planting of tree saplings and shrubs) is partially completed with estimated cost
and expenditures included in the Road Package cost. This activity will achieve complete
target coverage by October 2022.

e 17 parks are planned to be developed, out of which 14 parks are completed and the
development of 03 parks is ongoing, with an allocated budget of Rs.142.26 Crore.
Rs.105.68 Crore is being utilized and this activity has achieved complete target coverage
by August 2022.

e Greening of open spaces (at 19 places, 8630 saplings are planted) is completed. Rs.2.82
Crore was allocated and Rs.2.49 Crore is being utilized. This activity is currently under
Operation and Maintenance.

e The public bike sharing system (Bicycles on rent under the PPP system. 300 bicycles with
30 docking stations at different parts of the city) is ongoing, with an allocated budget of
Rs.4.43 Crore and Rs.0.04 Crore being utilized.

o A dedicated bicycle track (total 30 kms) is ongoing with estimated cost and expenditures

included in the Road Package cost. This activity will achieve complete target coverage by
October 2022.

Tumakuaru Smart City Limited (TSCL)

e Climate Smart Cities: Initiative by Gol to create awareness among the citizen on the
importance of the environment and containing pollution at different levels. TSCL has
conducted many activities viz., Workshop, Seminar, and Climate Audit at Government
Schools, etc.

e Environmental Sensors: This is one of the integrated components in the Integrated
Command and Control Centre and Smart Pole projects implemented at Rs.30 Crore and
Rs.1Crore respectively.

e Street Light (PPP): LED-based Street Light project implemented across the city. 32,620
lights are commissioned in the city.

e 06 KW and 50 KW centralized Off-Grid Solar Power Plant with LED-based Solar
street lighting system: The 06 KW system with an allocated budget of Rs.29.90 lakhs, is

25 Information received from Tumakuru Smart City Limited via letter No. TSCL/ADMN/CR/18-19/237 dated
18.07.2022 and Shivamogga Smart City Limited via email.
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designed to cater electricity through clean energy for 72 street lights in 3 streets of
Vidyanagar in Tumakuru city. This system operates from dusk to dawn mode with a
remote monitoring system imbibed in it, which allows one to pinpoint if any fault occurs in
the system and such an issue can be addressed at the exact location of the fault
immediately.
The S0KW innovation is planned with the following activities with an allocated budget of
Rs.65.53 lakhs.
1. Micro Grid: The system designed and implemented would be independent of the Grid
which is called a Micro grid or Mini Grid
2. Remote Monitoring Solution
3. CO2 emission reduction
4. Savings on Electricity

e 300 KW- on-grid BIPV Solar Roof-Top Photo Voltaic (SRTPV) system: An area-
based development with an allocated budget of Rs.2.9 Crore. Amanikere Lake is a
beautiful lake that recently got revived in Tumakuru. On its banks, is a magnificent Glass
House of an area 0f 2100 Sq.m constructed over its roof is an innovative energy generation
plant using Building Integrated Photo Voltaic (BIPV). Together it has become a cynosure
in the mid of the City.

¢ Solar Smart Bench: Part of a Park development Project implemented across the city. The
Solar Smart Bench is capable of generating 7.92 kWh/day and is self-sustainable. The
project has additional components summing to Rs.3.00 Crore.

e Solar Street Lights: Part of a Park development Project implemented across the city. The
Solar LED Street Light so far has 1322.64 kWh of total power generation and is self-

sustainable. The project has additional components summing to Rs.3.00 Crore.

No information received from the Smart Cities of Belagavi, Bengaluru, Mangaluru,

Davangere, and Huballi-Dharwad.
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State Action Plan on Air Pollution for Karnataka (SAPAP-K) i 2022

Annexure I1I: Retrofitting of Emission Control Devices to DG sets

4%

T, / Fax : 080-25586321
et / Email : ho@kspeb.gov.in
‘Berees® / Website : http://kspcb.gov.in

C

“T025 wIF 2, IIT B 32"

—
L \"1/4

g

TTOFE3T Toty BROT, JO0T,£0 00T

Karnataka State Pollution Control Board
“ZWoBT BIT, 1 Sor 5S¢ DIBRN, V0. 49, wrEs 2,085°, 23orivRTd - 560 001, ITRFLIT TO%, WU

“Parisara Bhavan”, 1st to 5th Floor, # 49, Church Street, Bangalore - 560,001, Karnataka State, india
No. KSPCB/SEO-INFRA/DG-RETROFITTING/2021-22/ ?

= 080-25581383, 25589112
080-25589113, 25589114

j Date: 17 SEEZOZ

ORDER

LS TR TAR Mt e §

Sub: Mandatory Retrofitting of Emission Control Devices/Equipment to DG sets with
Capacity of 125 KVA and above in the State of Karnataka.

Ref: 1) Honourable NGT Directions in OA 681/2018 dated,_6.8.20,1 9
2) Standing Committee Directions to the Honourable Chief Minister dated: 20.8.2020

>

Whereas, the particulate matter emissions due to operation of DG Sets have also been
identified as one of the major sources of emissions in the National Clean Air Programme and
by the Honourable National Green Tribunal in. the Original Application No. 681/2018, as
shown vide ref.1,

) Whereas, the Government of India, MoEF & CC has launched the National Clean Air
Programme (NCAP) for the prevention, control and abetment of air pollution level in the

Country at an urban and regional level. The Government of India, recognized major sources of’

air pollution such as vehicles, DG sets, construction dust etc. As per National Clean Air
Programme (NCAP) of Government of India, Diesel Generator sets are found to be one of the
major source of air pollution in Indian cities and states.

Whereas, there is a plan for national level target of 30% reduction of PMz.5 and PM10
concentration in the ambient air under the National Clean Air Programme (NCAP) of Govt of
India. The Hon'ble NGT vide order dated 06/08/2019 has observed that the timeline to reduce:
the air poliution by 30% needs to be reduced and the target of reduction ngeds to be'increased,
having regard to adverse effect on public health and in view of constitutional mandate of
findamental right to breathe clean air. The Honourable NGT has further stated, that the air
pollution caused by DG sets needs to be a part of the action plan, which may, ‘if necessary,.

réquire retrofitting of Emission Control Devices / Equipment on generators under existence
already.

Now, therefore, with the above background, and in exercise of powers vested with the
Board under Section 17 (1) J read with section 31 (A) of Air (Prevention and Control .of
Pollution) Act, 1981 and section 5 of the Environment (Protection) Act 1986, all the Industries,

AVOID USE OF PLASTIC BE ‘ECO’ FRIENDLY

1@5_—
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Establishments, Projects, Buildings, Utilities, Airports, Railway Stations or any other places
operating DG sets of capacity 125 KVA and above, within the jurisdiction of the state of
Karnataka, are hereby directed to:

1) Retrofit all operational DG sets of capacity 125 KVA and above with an Emission Control
Device / Equipment having a minimum specified Particulate Matter capturing efficiency of at
feast 70% in 5 mode D2 cycle and also should result in the increase of fuel efficiency. The
Emission Control Device Equipment must be tested over a 1SO-8178 5 mode D2 cycle for
equivalént KVA rating by one of the five Central Pollution Control Board, Govt of India,
recognized /approved laboratories as given below:

a. Automotive Research Association of India, Pune (Maharashtra)

b. International Centre for Automotive Technology, Manesar (Haryana)

c. Indian Oil Corporation, Research and Development Centre, Faridabad (Haryana)
d. Indian Institute of Petroleum, Dehradun (Uttarakhand); or

e. Vehicle Research Development Establishment. Ahmednagar (Maharashtra)

(or)

1) Shifting to gas based generators by employing new gas based generators or
retrofitting the existing DG sets for partial gas usage.

This is to be complied with within a period of 120 days from the date of issuance
of this order by all stake holders.

The above order will come with an immediate effect for all the DG Setsof 125 KVA and above
within the stipulated time period, failing which action as warranted under the provisions of
Environment (Protection) Act, 1986 and Air (Prevention and Control of Pollution) Act, 1981

shall be initiated.
Mik:;r/Secretary
To \R

1)All CEOs/SEOS/ZSEOs/Ros for information and to strictly follow above.
2) The President and Chairman (Environment) KASSIA to circulate the directions among the.
industries

3) The President, Peenya Industries Association, 18/B Peenya Trade Centre, st CrossRd,
Peenya 1st Stage, Peenya, Bengaluru, Karnataka 560058, to circulate the directions among
the industries '

4) The President, CREDAL, 6th Floor, 607, Barton Centre, Near-Lawrence & Mayo,
Mahatma Gandhi Road, Bengaluru, Karnataka 560001, to circulate the directions among the
industries.

(—¥©ffice Copy.

)

Y\‘
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Annexure IV: Utilization of Fly ash generated by coal based Thermal Power

plants operating in the State of Karnataka

Fax: '080‘-2558632’1 ' P \ oy 25581383.”2558911‘24"
‘dezheos [ E-mail « ho@kspcb:govin SN : S ‘
S G — 25588142, 25586520

a:e:ga@aﬁlWebsrte hitp: llkspcb gov.in ‘?\/%?
‘ ﬁmmae T BROT, VD0 £ FoBL
Karnataka State Pollution Control Board
“ToRORNR", 1 0w 53e sHmRned, Bo.49, vurry, 067, Lorielanh - 560 001, BTRrise, 103
*Parisara‘Bhavana®, 1st to 5th'Floor, # 49, Church Street Bengalum, 560 001, Kamataka, INDIA

No: PCB/Fly Ash/2018-19 S 3 &0

Dated: :
16 JAN IS

To;

1) The Addmona! Chief Secretary to the
 Government, U an Develol '
: ,oe'parffment; :B‘o‘om

3rd Gate, 3rd Floor,
Ms Bui!ding:Bangalore4560001.

“3) The Principal Secretary, Public Works,  '1'9) The Chief Engineer, Karnataka Road
- Ports and Inland Water Transport i Development Corporation; 16J; Millers: .
Department S 0 Tank Bund Road, Bangalore 560 052. g
Karnataka Government Secretanat 1 .
~3rd Floor, Vikasa Soudha, M.S/Building, : ¥
Dr. Ambedkar'Road Bangalore-560001 -

4) The Secretary to the Government : 10)The Managmg D:rector, Karnataka Road
Urban: Development Department Room;j (=
o ,No 434,V|kasa Sou ha, Bangalore

'5) The Dlrector, Department of Mmes and ET)
Geology,#49, Khanija Bhavan, Sl : State Highways

‘Race Course Road : Iimprovement Project,

~ ‘Bangalore 560 001. ' ‘PWD; Annextre; K.R:Circle;

' Bangalore 560 001,

6} The Chief Engineer, Public Works

g Department (Commumcatlon and

- Building) - South, K.R. Circle; Bangalore
© 560001,

. “@Qaﬁaé@mgéﬁﬂw w0 SART AVOIQUSEOFPLASHCS‘B
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Sir,

Sub: Utilization of fly ash generated by Coal or Lignite based Thermal Power Plants operating
in'the State of Karnataka —Reg.

Ref: 1.

With reference to the above subject,

State;

1. {1A}.Every construction agency engaged in construction of buildings within a radius of
kms from coal or lignite based thermal power plant shall use only fly ash based products for
construction, such as'cement or concrete, fly ash bricks.or tiles or clay fly ash bricks or blocks
or tiles or cement fly ash bricks or blocks or simitar products or a combination or aggregate of

Notification issued by Ministry of Environment, Forest and Climate Change,
Government of India,5.0.763 (E) dated: 14.09.1999 and its amendments on
27.08.2003, 03.11.200% and 25.01.2016.

Board Office letter No. PCB/17 Cat/Flyash/2016-17/462 Dated: 12.01.2017

Letter of Department of Ecology and Environment, Government of Karnataka,
No.APG23ENV: 2014 dated: 03.03.2017.

Board Office letter No. PCB/J.? Cat/Flyash/2016-17/462. dated 12.01.2017:

Board Office letter No. PCB/I?Cat/FIy Ash/2016 17/611 Dated: 25 03:2017.
Proceedmgs of the Meeting of State Monitoring Committee heldon 16.11.2017
under the Chairmanship of Additional Chlef Secretary, Forest EcoiOgv and

- Environment. Government of Karnataka.
Directions issued by Central Pollution Control Board under Sectron 18(1) (b) of thes’i
Water ( Prevention and Control of Pollution}Act, 1974 and the Air (Prevention-and -

Control of Pollution) Act, 1981 No.B-33018/07/IPC-11/12521 dated: 08.11.2018:

Fok KoK

them in every construction project.

it is to be informed that, the Ministry of
Environment, Forest and Climate Change, Government of India has issued Notification under
Section 5-of the Environment (Protection} Act, 1986 on utilization of fly ash, bottom ash or'pond
ash generated by Coal and lignite based thermal power plants for use in manufacture of bricks
and gther construction activities. As'per the provisions of the said notification and subsequent
amendments.issued from time to-time, the concerned authorities are required torcomply with:
the foliowing provisions in order to protect the environment, conserve top soil and promote
utilization of ash generated from Coal/lignite based thermal power plant operating in the

300

1. (1B} The provisions of Sub-paragraph (1A) shall be applicable to all construction agencies:of

Central or State or Local Government and private or public sector and it shall be
responsibility of the agencies either undertaking construction of approving the design or
both to ensure compliance of the provisions of Sub-paragraph (1A) and to submit annual

returns to the concerned State Poliution Control Board.
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(17

1.{2.C}. Minimum fly ash content for building materials or products to qualify.as “fly ash based
products” category” shall be ‘as per Table -1 of the Fly Ash Notification.

1. (5). No agency, person or organization shall, within a radius of 300 kms from coal or lignite
based thermal power plant undertake construction or approve design for construction of
roads or fly over embankment with top soil...

1. {7} No agency, person or organization shall, within a radius of 300 kms from coal ‘or fignite
based thermal power plants undertake or approve-or allow reclamation and compaction of
low lying areas with soil; only fly ash shall be used for compaction and reclamation...

1. (8){i}. No person or agency shall , within fifty kilometers {by road) from coal or tignite based
thermal power plants undertake or approve stowing of mines without using at least 25% of
fly ash.on weight to weight basis, of the total stowing materials used....

1 (8)(ii) No person or agency shall, within fifty kitometers ( by road) from coal or lignite based
thermal power plant under take or approve without using at least 25% of fly ash on volume to
volume basis of the ‘total materials vsed for external dump of overburden -and same
percentage in upper bencher of backfilling of open cast miries....

“Further, as per amended Notification issued by MoEF-8& CCon 25.01.2016; ,

s It shall be the responsibllity of the State approving various construction projects to
ensure that Memorandum of Understanding or any dth’e‘r‘"a‘frénger‘héntf‘ffdru,si‘ngf fly ash
or fly -ash based products |s made between the thermal power plants ‘and -the
construction agency or contractors,

¢ The State shall amend building bye laws of the cities having population one million or

more so as to ensure the mandatory use of fly ash bricks keeping in view of specification
necessary as per technical requirements for ioad bearing structures.

* The concerned authority shall ensure mandatory use of ash based bricks products in all
the Government Scheme or programmes e.g, Mahatma Gandhi National Rural
Employment Guarantee Act, 2005 {MNERGA), SWATCH BHARATH ABIYAN, Urban and
Rural Housing Scheme, where built up area is more than 1000 square feet and
infrastructure construction including building in designated industrial estates or parks or
Special Economic Zones,

+ - The Ministry of Agriculture' may consider the promotion of ash utilization in agriculture as
soil conditioner.

In this regard the Board vide letters: cited at reference (4} and (5). informed to take
necessary action!toirﬁplement?the said notification'and- to-furnish the details on-action tajken
in this regard. Till date Board has not received action:taken report regarding implementation of
the said notification.
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[ 7%

The Chairman, Central Pollution Control Board, Delhi has issued directions vide referencef' o

{7} under Section 18(1){b} of the Water Act, 1974 and Air Act,1981 and directed as under (Ccpy
enclosed) ;

1) To enlist all agencies and authorities undertaking the construction or approving the design.or

both within radius of three kilometers from coal or lignite based thermal power prants inthe = .
state-{and keep updating the list'every quarter)-and co-ordinateat the State level as well’as, Lo

district level with the désignated: enforcement Aauthority ie., State Governme
‘ensure compliance of ‘relevant provisions: of - the -Notification by all such' a
authorities.

2) To'enlist the entire road and fly over projects within radius of 300 kms: from coal or hgmte
therma! power plants-and update the list every quarter to ensure compliance with relevant
provisions of the fly ash notification and submit annual implementation reportito CPCBevery,
year.

3 I d port
within'15 daxs_ to' comply with provisions of the said Natification and also furmsh the list of
agencies coming under your Department responsible of direct implementation of the provisions
of the notification and: regularly furnish list of projects indicated in the said CPCB' directions
along with Annual Returns  as per para(1B) of the said Notification with a copy to the
Department of Ecology and Environment, Government of Karnataka.

Encl: As above.

Yours faithfully,
5d/-
MEMBER SECRETARY

KARNATAKA STATE POLLUTION: CONTROI. BOARD :

Copy to:
1) Chairman, Central Poilut:on Control Board; Panvesh Bhawan, CBD-cum-Ofﬁce COmplex East
Arjun:Nagar, Dethi- 110 032, India:

2} :Zonal Central Pollution Control Board; learga Bhavan Th«mmaiah Road, 7th D Mam Rd,
Shivanagar, Bengaluru, Karnataka 560079

3} The Principle Secretary, Department of Ecology-and: Environment for information.
“ECh, e-governance to upload:this letter in the Board's websx{
LA
CHIEF ENVIRONMENTAL OFFICER-1
KARNATAKA STATE POLLUTION CONTROLBOARD

W
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Annexure V: Notification for the Renewal of Fitness certificate for 2-stroke auto

rickshaw plying in Bengaluru City

. w@enhch: 1 RTordR T3 RO
, o ,2018 Bw0T: 23- 10- 2018
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Annexure VI: Installation of 1190 Electric Vehicles Charging stations by
BESCOM
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Annexure VII: Implementation of C & D waste management Rules, 2016 by the

Infrastructure Projects

ot / Fax 1 080-25586321
 ®iesbeo’ | E-mail - ho@kspeb.govin
¢ aﬂmg,es__\saﬁl Website ; hupzllkspcb.gov.in

T3 25581383, 25585112
25588151, 25588270
25588142, 25586520
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Karnataka State Pollutmn Control Board
“Zoxdne”, 1 o Sde Somnned, 80.49, tiufraein, Boridods - 560 001, ¥moridd, gRod
“Parisara Bhavana®; 1stto 5th Floor, # 48, Church Street, Bengaluru - 560 001, Kamataka, INDIA

pcn/oaucan/zom 5353 pate: 30 JAN 2019
CIRCULAR
Sub: Implementation of the Construction and Demolition (C&D) Waste
Management Rules, 2016 by the Infrastructure Projects.

L2222 23221

The Ministry for Environment and Forest, Climate Change has notified
the Construction and Demolition Waste Management Rules, 2016. Rule 3J)
deﬁnes waste generator as under;

. waste generator” ‘means any personor association. of
‘ persons " or institution, residential - and ~ commercial
establishments including Indian Railways, Airport, Port and
Harbour - and Defense establishments ~ who undertakes
construction  of “or demolition of any civil structure which
generate construction and demolition waste.

The duties of the waste generator is given under Rile 4 which
mncludes

Sub Rule 43} Waste generators who generate more than 20
tonnes or.more in one day or 300 tonnes per project in a month
shall segregate the waste into four streams such as concrete,
soil, steel, wood and plastics, bricks and mortar and shall
submit waste management plan and get appropriate approvals
Jfrom the local authority before starting construction or
demolition or remodeling work and keep the concerned
authorities informed regarding the relevant activities from the
planning stage to the implementation stage dnd this should be
on project to project basis.

Sub Rule 4(4) Every waste generator shall keep the
construction and demolition waste within the premise or get
the waste depositedl at collection centre so made by the local
* body or handover it to the authorized processing facilities of
construction and demolition waste; and ensure that there is
no littering or deposition: of construction and. demolition waste

“mphiet ned 0ud, TOTT ok I&HS" AVOID USE OF PLASTICS- BE 'ECO" FRIENDLY
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so as to prevent obstruction to the traffic or the public or
drains.

The Board is conducted review meeting with various stake holders and
alsoc the Government of Karnataka has conducted meetings regarding
implementation of Construction and Demolition Waste Management Rules,.
2016.

The Board is granting consent under the Water (Prevention & Control
of Pollution} Act, 1974 to the many bulk generators as defined under the
Construction and Demolition Waste Management Rules, 2016.

As per Rule 8 of said rules the State Pollution Control Board is require
to monitor the implementation of the provision rules. In order to monitor the
Management of the C&D waste by institutions, residential and commercial
establishment. In this connection all the Regional Officers are require to
follow;

1. Collect the information regarding the estimated quantity of
Construction and Demolition Waste proposed to be generated and
management during the time of CFE & to get certification in case
demolition activities.

2. Collect the information regarding the quantity of Construction and
Demolition Waste generated and managed during the time of CFO and
to collect certification regarding the management of the said waste
and to verify, enclose the certificate while forwarding consent
application.

3. RSEOs and ROs shall monitor the implementation of Construction
and Demoliton Waste Management Rules, 2016 by the bulk

_.generators.

8d/-
MEMBER SECRETARY
To,
All ROs & RSEOs

Copy to:

1. SEO, Infrastructure Cell for information & necessary action.

2>~ EO, E-Governance for information to upload in Board Website ‘and
also make provision in XGN for uploading the certificate as a
mandatory field. '

3. Technical Officer to Chairman for information and to bring to the kind
notice of the Chairman.

Senior Environmental Officer
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Annexure VIII: Directions for implementation of SWM Rules 2016

B : e 080-25581383, 25589112
T, Fax: 080-20086321 e = 080-25589113, 25689114
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Bheer / Email : ho@kspcb.gov.in o

shwrdist/ Website : hitp://kspcb.govin —i"iy-"f\—;"
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BT 3T Tty SROF, DOX0Z,E2 TS

Karnataka State Pollution Control Board

“Hord PR, 1 000 S DERND, Fo. 49, W F A8, Wondath - 56’0‘ 001, L "caz:‘k, mw
*Parisara Bhavan®, {stto 5th Floor, # 49, Church Street, Bangalore < 560 001, Karmataka State, India

No. KSPCB/SEO-WMC/MSW / G-42] - Date: :

0 1 DEC 2021

Te

All Deputy Commissioners
Kamataka State

All'Urban Local bodies
Karnataka State

Sub.: Direction under Section 5 of Environment (Protection) Act, 1986 for implementation.of

. the Solid Waste Management Rules, 2016
*5¥

L. WHEREAS, as per rule 12 (a) of the Solid Waste Management {SWM) Rules, 2016, the
Deputy commissioner shall facilitate identification and allocation of suitable land as per
clause (f) of rules 11 for setting up solid waste processing and disposal facilities to local
authorities in his district in close coordination with ‘the Secretary-in-charge of State
Urban Development Department within one year from the date of notification of these
tules; '

2. 'WHEREAS, as per rule 12 (b) of the SWM Rules, 2016, Deputy Commissioner shall
review the performance of local bodies, at least once in a quarter on waste segregation,
processing, treatment and disposal and take corrective measures in consultation with the

, Commissioner or Director of Municipal Administration or Director of local bodies-and
* secretary-in-charge of the State Urban Development;

3. WHEREAS, Government of Karnataka (GoK) vide Order No. FEE 07 ENG 2019, Dated
13.02.2019 formed District Level Special Task Force (DLSTF) under the chairmanship of Deputy
commissioner;

4. WHEREAS, GoK vide Order No. FEE 07 ENG 2019, Dated 13.02.2019 formed DLSTF under
the chairmanship of Deputy commissioner who shall hold meeting periodically to review the
progress of the compliance of the Solid Waste Management Rules, 2016 and submit action taken
report to the State level committee with regard to implementation of the SWM rules, 2016 ;

AV
5. WHEREAS, the DLSTF shall take necessary .actions to comply with the directions issued. by
the Hon’ble National Green Tribunal in O.A.606/2018 from time to time;

6. WHEREASiit«has been reported that there are several complaints/litigations-with regard
to non-implementation of SWM Rules, 2016;

7. 'WHEREAS, loca! authorities and village Panchayats of census towns and urban shall

comply with Rule 15 of SMW Rules, 2016;

“md EE wiE A0, TOKY A 32" AVOID USE OF PLASTIC BE ‘ECO’ FRIENDLY
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8. WHEREAS, more than four years have been passed from the notification: of SWM
Rules; 2016 and majority of Municipal Authorities and Deputy Commissioners have
failed to comply with provisions of the Rules; '

9. WHEREAS, most of MSW dumpsites have been exhausted in a city/town, however,
dumping of mixed MSW is continued;

10. WHEREAS, Hon’ble National Green Tribunal upon hearing all the States/UTs passed
several order in the matter of OA No. 606/2018;

1. WHEREAS, as per as pert the Regional officers of KSPCB have reported serious
deficiencies in compliance of provisions of Solid Waste Management Rules, 2016;

12. WHEREAS, several local body have hove not taken Environmental clearance in
accordance with Ministry of Environment, Forest and Climate Change, 2006 5.0 1533
(E), dated the 14 September, 2006; and

13. NOW THEREFORE, in view of the above observations on implementation of the:
provisions of the rules under SWM Rules, 2016 and in exercise of powers vested to-the
Chairman, Karnataka State Pollution Control Board under Section 5, Environment
(Protection) Act, 1986 to Chairman, DCs and ULBs are ‘hereby-directed as under:

For Deputy Commiissioners:

1. Deputy commissioner shall hold review meeting in accordance with 12 (b) of the
SWM. Rules, 2016, and GoK: Order No. FEE 07 ENG 2019, Dated 13.02.2019 and. take
corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban
Development.

5 Facilitate identification and allocation of suitable land for setting up solid waste
processing and disposal facilities to local authorities

3. Take necessary actions to comply with the directions issued by the Hon’ble National Green
Tribunal in O.A.606/2018 from time to time.

For Urban Local Bodics (ULBs):

1. Comply with Rule 15 of SMW.Rules, 2016.

2. Segregation of waste at source is to be made mandatory for cnsuring safe disposal of
MSW. Wet waste should be composted and dry waste should be sent 10 Material
Recovery Facility (MRF) for further segregation & its usage.

3. Every ULB shall adhere to applicable Guidelines issued by CPCB:
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Annexure IX: Notification on Plastic ban in Karnataka

FOREST, ECOLOGY AND ENVIRONMENT SECRETARIAT
NOTIFICATION
No. FEE 17 EPC 2012, Bangalore, Dated: 11.03.2016

Whereas, plastic carry bags and other plastic items used in daili life cause short term and
long term environmental damage and health hazard;

And whereas, Article 48-A of the Constitution of India, inter alia, envisages that the State
shall endéavor to protect and improve the environment; -
) And whereas, it ;has come to the knowledge of the Government that, the use of plastic:carry
bags, banners, B,un,tix;gs;,.ﬂgx;,plastip,ﬂags,,‘plasﬁc Plates, plastic ‘cups, plastic spoons, ¢ling filns
and plastic sheets nsed for spreading on dining table and items that are made of thermocol are
causing serious environmental hazards and affects health of human beings as well as animals;
And whereas, it is obscrved that the plastic' wastes is also causing blockage of gutters,
sewers and drains apart from resulting in pollution of water bodies in urban areas;
And whereas, with a view to prevent the recurrence of such problems, the State Governtrient
in exercise .of the powers conlferred under Section S of the Environment {Protection) Act, 1986,
issues the following directions imposing ban on manufacture, supply, sale and use of plastic carry
bags, plastic banners, plastic buntings, flex, plastic flags, plastic plates, plastic cups, plastic spaons,
cling films and plastic sheets used for spreading on dining table including the above jtems made of
thermocol and plastic which use plastic micro beads in the state. This notification comes into effect
from the date of its publication in the Official Gazette.
DIRECTION
1. No person in¢luding shopkeeper, vendor, wholesaler, retailer, trader, hawker or salesmen shall
use plastic carry bags, plastic banners, plastic buntings, flex, plastic flags, plastic plates, plastic
<ups, plastic spoons, cling films and plastic sheects used for spreading oh dining table
irrespective of. thickness including the above items made of thermocol and plastic which use
plastic micro beads. Further, no industry or person shall manufacture, supply, store, transport,
sale and/or distribute plastic carry bags, plastic banners, piastic buntings, fiex, plasric ilags,
plastic plates, plastic cups, plastic spoons, cling films and plastic sheets used for spreading on
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dining table irrespective of their thickness including the above items made of thermocol and

plastic which use: plastic micro beads in the State. .
* Provided that, the plastic used for the following purposes and circumstances are exempted
from this notification; :
a) The plastic carry bags manufactured exclusively for export purpose against any export
orders in a plastic industry located in Special Economic Zone {SEZ) and Export Oriented
Units (EOU). N .
b} The plastic bags which- constitute or form an integral part of packaging in which goods
are sealed,prior-to use at manufacturing/processing units.
¢} The plastic bags and sheets used in Forestry and Horticulture nurseries against the
orders from the Govt Departments or from the firms concerned.
d} The plastic used for packing of milk and mitk preducts (dairy products).
2. That the following Officers shall enforce. this direction in exercise of power conferred on them by
law in their jurisdiction. . :
a} The Commissioner; Joint Commissioners, Revenue Officérs, all Health: Officers and all
Engineers of BBMP. - S
b) All Deputy Commissioners of the districts. - -
¢} All Commissioners of City Corporations, Chief Officers, -Health Officers and all’
" Engineers of Urban Local'Bodies. . s :
d} All Assistant Environmental Officers, Deputy Environmental Officers, Environmental
Officers.and Senior Environmental Officers of KSPCB. - ) .
€}..All Assistant. Commissioners of Revenue Sub Divisions.

o

i Tahsildars of all Taluks. .

g) Alfofficers .of Commercial Tax Department.

h) All officers of Department of Food and Civil supplies.

i} The Controller, Deputy .Controller. and Regional Officers of Legal Metrology
Departmeént,

3. That the following officer's shall take cognizdncé of offences and initiate legal ziction in‘case of

noncompliance of this direction as per the powers ‘conferred .on them under section. 19 of the
Environment (Protéction) Act, 1986 and to file complaint in the jurisdictional court of law on all
violators. - . T ’
a) Secretary to Government (Ecology & Environment), Forest, Environment and Ecology
Department. .
b} Chairman and Member Secretary, KSPCB.
¢} Deputy Commissioners of the Districts.
d} Assistant Commissioners of Revenue Sub Divisions.
3 €} Regional Officers of KSPCB. .
Explanation 1- “Plastic” means any of the items mentioned ‘in this direction made out of poly

propylene (PP); non-woven poly propylene, multi layered co-extruder poly propylene, poly ethylene -

{PE}, poly vinyl chloride (PVC}), high and low density poly ethylene (HDPE & LDPE), poly styrene (PS)

which is alsc called thermocol, poly amides (Nylon), poly terephthalate (PT), poly methyl .

methacrylate (PMM) and ‘plastic micro beads.

Explanation 2- The word *carry bag” will have the same meaning that is provided in Rule 3 {b) o}‘ -

the Plastic Waste (Management and Handling] Rules, 2011. In this definition exemption is provided
for plastic bag that constitute or form an integral part of packaging in which goods are sealed prior
to use. .

Explanation 3- Karnataka State Pollution Control Board shall be responsible for enforcement
regarding the functions specified. in. clause (a} of Rule 4 of the Plastic: Waste- {Management and
Handling) Rules, 2011 and Urban Local Bodies shall be responsible-for enforcement regarding the
functions specified in clause (b} of rule 4 of the said Rules; g

Explanation 4- Officers as mentioned in Government of India’s: Notification No.S.0.394 (E).datéd.

16.04.1987 amended from time to time are authorized to file complaints against violation of
directions included in this Notification under Section 19 of the Environment (Protection) Act,-1986. .

By Order & in the name of the Governor of Karnataka,

Mahendra Jain
Additional Chief Secretary to Governunent,
Forest, Ecology and Environment Department

BTICO TGP, s BT Yus, doduedh, (87} 500 Fad)
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Annexure X: Ban on open burning of Solid Waste

GOVERNMENT OF KARNATAKA

No. FEE 6 ENG 2017 Karnataka Government Secretariat,
M.S. Building,
Bangalore, Dated:03.08.2017..

’ NOTIFICATION

iar  Research findings reveal that burning of sohd waste including plas’ac
~-in the open places especially in the urban areas releases harmful chemicals
-such as Sulpher Dioxide (SOz) Carbon Dioxide (COz), Carbon Monoxide
- (CO), Dioxins and Furans in addition to lot of Particulate Matter which get
into the environment and create serious health hazard on all living creatures
including human beings.
The Karnataka State Pollution Control Board have submitted
a proposal recommending for issue of a notification banning burning of
solid waste including twigs, dry leaves and other wastes in open places of
urban areas in accordance with section 19(5) of the Air (Prevention and
Control of Pollution) Act, 1981 to prevent its ill-effect on the health of
general public as concentration of the Particulate Matter is increasing in the
Jitban areas because of burning of solid waste in open places.

Considering the recommendation made by the Karnataka State
Pollution Control Board and in exercise of the powers conferred under
section 19(5) of the Air (Prevention and Control of Pollution) Act, 1981, the
State Government hereby impose a complete ban on burning of solid wastes

. of any kind including twigs and leaves of plants in open places within the
jurisdiction of all wurban local bodies including Bruhat Bengaluru
Mahanagara Palike and in solid waste landfill sites throughout the State.

The competent authorities shall deal with violation of this notification
if any, as violation of the provisions of the Air (Prevention and Control of
Pollution) Act, 1981.

By Order & in the name of the
Governor of Karnataka,

e L{ \/5;5%1‘7”‘/

(H.C. Rajendra Kumar)
Under Secretary to Government (I/c),
(Ecology and Environment)

L - Forest, Ecology and Environment Department
To: | b
The Com’pxlex, Karnataka State Gazette - with a request to publishiin
the next issue and arrange to furnish 200 copies to this Department
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Annexure XI: Action plan for control of stubble burning in Karnataka

ACTION PLAN FOR CONTROL OF STUBBLE BURNING IN
KARNATAKA(2020-21)

India, the second largest agro-based economy with year round ‘crop.
A cultivation, generates a large amount of agricultural waste, including crop
residues. According to the Ministry of New and Renewable Energy (MNRE), India

generates on an average 500 million tonnes of crop residue per year. The
majority of this crop residue is in fact used as fodder, fuel for other domestic
and industrial purposes. However, there is still a surplus of 140 million tonnes,
of which 92 ‘million tonnes is reportedly burnt each year, causing excessive
particulate matter emissions and air pollution. ' ‘

According to the Inter-Government Panel on Climate Change (I’P‘(':C)‘,

' approxim’ate!y 25% of the crop residues are burnt-on farm. Crop resldue burning

is a major environmental problem causing health issues as well as contributing
to global warming. The fraction of crop residue subjected to burning comprises
mainly of Rice straw,wheat straw and Sugarcane. '

Crop residues produced by Rice, Wheat and Sugarcane are Husk, bran;.
Bran, Straw and: Sugarcane tops, bagasse, molasses respect!veiy., Composting,
bio-char production and mechanization are a few effective sustainable

techniques that can help to curtail the issue while retaining the 'nu‘triénts-;preseht‘

in the crop residue in the soil.

In Karnataka, Paddy straw is rarely burnt. This Is because the straw Is
extremely useful and precious to be used asdry fodder for cattle. After the straw

has been collected, the remaining stubble is retained in the fields. In the
forthcoming sowing season, the lands are ploughed. The pieces of stubble are
sorted by size by land owners and the big pieces discarded. The small pieces are
used as muich and fertigation / organic manure.

In case of sugarcane, burning trash is practiced in few scattered pockets.

Though stubble/trash burning has not been reported to cause air pollution or
Page1of4
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smog of significant Intensity, with a view to contain the burning of stubble/trash,
both in paddy/wheat and Sugarcane, the Department of Agriculture,
Government of Karnataka, has taken action to provide machinery and equipment )
for residue management for various crops under subsidy scheme to beneficiaries
and throughCustom Hiring Centres (CHSC). Some of the residue management
machines that are being p_rovi'ded undéfsubsidy schemes: are Tractor operated
Trash: Cutter/ Mulcher/ Shredder, Engine op‘ei’ated Rake, Baler; Ratoon Ma,nager,
Sugarcane harvester etc.

CONTROL OF PADDY/ WHEAT STUBBLE BURNING
A. By utilization of stubble:

As already mentioned above, stubble is not a waste. It has immense
potential to be utilized as a product useful to the farmer. All it requires Is
providing appropriate technology to harvest and convert the stubble into useful
product. Balers and Rakes are machines that do this andthese'are quite popular
too. The cost being slightly high for the farmer, these are provided on: rental

. ba'sls_throu’gh CHSCs and also on subsidy basls to Individual farmers.

Area yunae,r Paddy and Wheat cultivation in Karnataka is 'a‘ppmxim,a’tely
12.83 lakh hectares and ‘1.75 lakh hectares (all c‘rop’pinyg Seaskons‘incmded)‘
respectively. Approximately, 3-4 tonnes paddy/ wheat straw is generated per
hectare.Straw balers can be used to pick-up the straw from the harvested
paddy field and densify into bales.

In Karnataka, 197 Balers are available as of date (121 in CHSCs and
76privately held). One Baler approximately tackles about 5 hectares of
rice/wheat per day. Paddy/wheat harvesting lasts around 40 days during ‘a
season. Thus one baler will tackle about 200 hectares of rice/wheat area per
season. Taking two seasons per year, each Baler will tackle 400 hectares in a
year. The existing 197 Balers are thus already tackling stubble burning in 78800
hectares annually.

- Similar is the case with Rakes.121 Rakes are available as of date with

CHSCs. One Rake approximately tackles about S hectares. of rice/wheat per-day.
Paddy/wheat harvesting lasts around 40 days during a season. Thusone Rake

Page 2 of 4
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will tackle about 200 hectares of rice/wheat area per season. Taking two

seasons per year, each Rake will tackle 400 hectares in a year. The existing 121 »

Rakes are thus already tackling stubble burning in 48400 hectares annually.

This year, 76 Balers are proposed to be given on subsidy to farmers. Since
these will be used only in one season (Rabi), these 76 Balers would tackle
stubble burning in 15200 hectares.

Summarily, there aré Balers and Rakes tackling stubble burning In 127200
(78800 by Balers + 48400 by Rakes) hectares of paddy/wheat cultivation area
annually. An 'additio,n,a! 15200 hectares would be added to this in the current
year taking the total Paddy/wheatcultivation area téckled 'agaifns‘t stubble
burning to-become 142400 hectares annually by utilization of stubble.

B. By retaining ghe'»stubble"in Rice fallows:

An extent of 26600 hectares (inclusive of demonstration and distribution
of inputs) of Paddy is covered under Targeting Rice Fallow Area (TRFA) scheme
- of the Government of India for 2020-21. Under this, pulses and oilseeds are
sown in Paddy harvest areas without removing the stubble. Thus, 26600

hectares of paddy cultivation area will be tackled against stubble burning this.

year by retention of stubble.

The total area _tackled against stubble burning in paddy/wheat

cultivated areas in 2020-21 is thus 169000 (142400 + 26600) hectares.

CONTROL OF SUGARCANE THRASH BURNING

Area under Sugarcane cultzvat:on in Karnataka is approxumately 6.64 Lakh'

hectares. Approximately5-8 tonnes of trash are generated per hectare In some
places sugarcane trash is burnt which Ieads to loss of nutrients, affects

environment ‘and causes air pollution, Sugarcane trash cutter/ Mulcher/ Ratoon'

manager can be used to managing sugarcane trashin the fields.
In Karnataka, 3 Sugarcane Trash cutters (In CHSCs), 25 Sugarcane
Mulchers (16 in CHSC and 9 are privately held), 7 Sugarcane Ratoon Managers

(1 in CHSC and 6 privately held) and 200 Sugarcane harvesters (all privately
held) are already available. In a day, one Trash Cutter/Mulcher/Ratoon Manager

Page3of4
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can cover 5 hectares and each‘ Sugarcane harvester nearly 10 hectares of
sugarcane area. With the sugarcane harvest season spanning 70 days a year,
the existing 35 Trash Cutters/Mu!chers/Rato"on Managers tackle 12250 hectares:
of sugarcane area against trash burning. Similakly, the *exi’s'ting 200 Sugarcane
harvesters tackle 140000 hectares of sugarcane area agamst trash burmng The
existing machines and technology are thus tackling 152250 (140000+12250)
hectares of sugarcane area against trash burning annually.

This year, 50 Trash Cutters/Mulchers/Ratoon Managers-and 60 Sugarcane
harvesters are proposed to be given on subsidy to farmers.. Smce these will be
used only in only a part of the year, taking that these woqtd be utilized for only
half the harvest season fLe. 35 days, these 50 Trash Cutters/Mulchers/Ratoon (((
Managers would tackle stubble burning in 8750 hectares and the60 Sugatrcane
harvesterswould tackle stubble burning in 21000 hectares. Thus totaily 29750
(8750 + 21000) hectares of additional capacity would be added to the already
existing annual capacity of 152250 hectares of sugarcane area agamst trash
burning making the total to become 182000 hectares. annualfy

Summarily, 152250 hectares of sugarcane ' rea is bemg tackled4
against trash .burning in 2020-21 and an exte 't: of 29750 hectares is
being added to it this year.

(t

Mistaians st
Commissioner for Agriculture
Cornmissiopsr for Agricanure,
Brstaici Noedl, Woug i SSGOOnt,

Pagedof4
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Annexure XII: Siting guidelines for Establishment of Industries

PR-399
GOVERNMENT OF KARNATAKA
No: FEE 106 EPC 2021 (i) Karnataka Government Secretariat,
M.S.Building,
Bangalore, dated:10.12.2021.
NOTIFICATION

In exercise of the powers conferred by section 64 of the Water (Prevention and Control of
Pollution) Act, 1974, (Central Act 6 of 1974), in consultation with the Karnataka State Pollution
Control Board, the Government of Karnataka hereby makes the following rules further to amend the
Karnataka State Board for the Prevention and Control of Water Pollution (Procedure for Transaction
of Business) and the Water (Prevention and Control of Pollution) Rules 1976, namely:

1. Title and commencement: - (1) These rules may be called the Karnataka State Pollution
Control Board for Prevention and Control of Water Pollution (Procedure for Transaction of
Business) and the Water (Prevention and Control of Pollution) (Second Amendment) Rules,
2021

(2) They shall come into force from the date of their publication in the official Gazette.

2. Amendment to Rule 32 — In Rule 32 of the Karnataka State Board for the Prevention and
Control of Water Pollution (Procedure for Transaction of Business) and the Water
(Prevention and Control of Pollution) Rules 1976.-

(1) after sub-rule (4), the following sub-rule shall be inserted, namely:—

©*(5) Siting guidelines for Consent for Establishment for different category of
industries is specified in Schedule IV.”’

(2) the siting guidelines to accompany the combined application form for Consent for
Establishment for Orange and Green category industries, published vide Notification
No.FEE 195 ENV 2002, dated 21 June, 2003, shall be omitted.
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3. Insertion of new Schedule: After Schedule I of the Kamataka State Pollution Control
Board for Prevention and Control of Water Pollution (Procedure for Transaction of Business)
and the Water (Prevention and Control of Pollution) Rules, 1976 the Schedule IV shall be
inserted and appended to this Notification.

By order and in the name of
Governor of Karnataka

{Muralidhar S. Tallikerl)
Under Secretary to Government,
Forest, Ecology and Environment Department
(Ecology and Environment}

Schedule 1V
Matrix of Siting Guidelines (New Industries excluding New Health Care Establishments and New
Infrastructure Projects)
SL Category of Industry Minimum distance from Water-body
No. (river and lake)
1. |Red Only beyond 500 meters
With Efftuents Only beyond 75 Meters
2. | Orange
Without efffuents Only beyond 30 Meters
3. | Green Only beyond 30 Meters
Matrix of Siting Guidelines (New Health Care Establishments and New Infrastructure Projects)
Prevailing Local bye-law or focal
. regulation may be followed subject to
1. m;l:m;tgl;zlémems and the condition that a minimum distance
) of 30 Meters from water-body (river
and lake) shall be maintained.

Note:

1. These Guidelines are not applicable to notified industrial estates.

2. These guidelines are the minimum standards. If any local/special law, Statutory
Notification/Direction, Orders of court, Tribunal or directions of Central Pollution Control
Board stipulate more stringent standards, the latter shall prevail.

3. Distance from water body shall be measured from the nearest boundary of water body as
depicted in the revenue sketch.

101





Y

State Action Plan on Air Pollution for Karnataka (SAPAP-K) | 2022

5

e Forus ;s ARGEHIRG, 20, BRONT, I030 2323

4. Infrastructure Projects means residential township including commercial buildings, Office
building, School, College, University, Special Economic Zone, Metro Station, Railway
station, Bus Depot, Airport, Seaport, Highway infrastructure, Fire Station, Warehouse,
Business Plaza, Malls & Multiplex, Nursing Homes, Resort, Hotel/Restaurant/Food Plaza,
Holiday Home/Guest home/Hostels/ Banquet Hall/Marriage Gardens, IT Complex, Logistics
& Cargo, Clubs and Trade Cenire as indicated in Annexure VI of Notification No. 8.0. 3289
(E), dated 24% September 2020 issued by Ministry of Jal Shakti, Government of India.

(Muralidhar S, Tallikert)
Under Secretary to Government,
Forest, Ecology and Environment Department
{Ecology and Environment}

PR-400
GOVERNMENT OF KARNATAKA

No: FEE 106 EPC 2021 (ii) Karnataka Government Secretariat,
M.S.Building,
Bangalore, dated: 10.12.2021.

NOTIFICATION

In exercise of the powers conferred by Section 54 of the Air (Prevention and Control of
Pollution) Act, 1981 (Central Act 14 of 1981), in consultation with the Karmataka State Pollution
Control Board, the Government of Karnataka hereby makes the following rules further to amend
the Kamataka Air (Prevention and Control of Pollution) Rules, 1983, namely:

i. Title and commencement: - (1) These rules may be called the Kamnataka Air (Prevention
and Control of Pollution) (Second Amendment) Rules, 2021.

(2) They shall come into force from the date of their publication in the official Gazette.

2. Amendment of Rule 20:- In Rule 20 of the Kamataka Air (Prevention and Control of
Pollution) Rules, 1983.-

1. after sub-rule (5), the following sub-rule shall be inserted, namely:—

*{6) Siting guidelines for Consent for Establishment for different category of
industries is specified in Schedule IV.”’

2.  the siting guidelines to accompany the combined application form for Consent for
Fstablishment for Crange and Green category industries, published vide
Notification No.FEE 195 ENV 2002, dated 21* June, 2003, shall be omitted.

3. Imsertion of new Schedule: After Schedule III of the Karnataka Air (Prevention and
Control of Pollution Rules, 1983, the Schedule IV shall be inserted and appended to this
Notification.

By order and in the name of
Governor of Karnataka

{Muralidhar 8. Tallikeri)
Under Secretary to Government,
(Ecology and Environment)
forest, Ecology and Environment Department
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Schedule IV
atrix of Siting Guidelines (New Industries excluding New Health Care Establishments and New
Infrastructure Projects)
SL Category of Industry Minimum distance from Water-body
No. (river and lake)
1. | Red Only beyond 500 meters
With Effluents Only beyond 75 Meters
2. | Orange
Without effluents Only beyond 30 Meters
3. | Green Only beyond 30 Meters

Matrix of Siting Guidelines (New Health Care Establishments and New Infrastructure Projects)

Prevailing Local bye-law or local
regulation may be followed subject to
the condition that a minimum distance
of 30 Meters from water-body (river
and lake) shall be maintained.

Health Care Establishments and
Infrastructure Projects

Note:
1. These Guidelines are not applicable to notified industrial estates.

2. These guidelines are the minimum standards. If any local/special law, Statutory
Notification/Direction, Orders of court, Tribunal or directions of Central Pollution Control
Board stipulate more stringent standards, the latter shall prevail.

3. Distance from water body shall be measured from the nearest boundary of water body as
depicted in the revenue sketch.

4. Infrastructure Projects means residential township including commercial buildings, Office
building, School, College, University, Special Economic Zone, Metro Station, Railway
station, Bus Depot, Airport, Seaport, Highway infrastructure, Fire Station, Warehouse,
Business Plaza, Malls & Multiplex, Nursing Homes, Resort, Hotel/Restaurant/Food Plaza,
Holiday Home/Guest home/Hostels/ Banquet Hall/Marriage Gardens, IT Complex, Logistics
& Cargo, Clubs and Trade Centre as indicated in Annexure VI of Notification No. S.0. 3289
(E), dated 24 September 2020 issued by Ministry of Jal Shakti, Government of India.

(Muralidhar S. Tallikeri)
Under Secretary to Government,
Forest, Ecology and Environment Department
(Ecology and Environment)

PR-401
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